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LOK SABHA
Thursday, 20th March, 1958

The Lok Sabha met at Eleven of
the Clock.

[Mr, Speaxer in the Chair]

ORAL ANSWERS TO QUESTIONS

Stainless Steel

*1030. Shri Gajendra Prasad Sinha:
‘Will the Minister of Steel, Mimes and
Fuel be pleased to state:

(a) whether the report {for the
project to produce stainless steel has
been examined and a final decision
taken in the matter; and

(b) if so, the size and location of
ihe above project?

The Minisier of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
Preliminary reports received from
certain foreign firms for the setting
up of a plant for the manufacture of
alloy and special steels including
stainless steel, have been examined.
It is proposed to call for dctailed
project reports from some of these
firms, who appear willing and capa-
ble of rendering assistance.

(b) Does not arise.

8hrl Gajendry Prasad Sinha: There
were two methods of stainless steel
production which were under con-
sideration before the Government.
One was the British and French and
the other Italian and Czechoslovakian.
May I know what method has been
adopted?

Sarder Swaran Singh: No final
decision with regard to the adoption
of any particular method has been
taken. Actually, it is not only the
method, but the general approach to
the problem about which there is
difference of approach. Some say
that the capacity should be higher;
others say that the location should
be in a particular locality. All
these poinis are being very carefully
examined.

8hrl Ramanathan Chettiar: May I
know if a stainless steel plant will be
located in Bhadravati Iron and Steel
works?

Sardar Swaran Simgh: A sugges-
tion to that effect had also been
made, but so far as the existing ad-
vice available is concerned, it appears
that the facilities that are available
at one of the integrated steel plants
are better as compared to Bhadravati.

Shri N. R. Munisamy: Pending the
location of the iron and steel plant,
may I know whether the Govern-
ment would consider the feasibility
of giving a larger quota for the
licensed dealers? .

Sardar Swaran Singh: That is a
bigger gquestion. The hon. Member
is no doubt aware of the difficult
forcign exchange position, and how=
soever much one may desire that in-
creased quotas may be given, the
overall availability of foreign exe
change sets the limit.

Shrl Goray: Are all these firms
foreign firms?

Sardar Swaran Singh: Yes, 8ir;
they are from the United Kingdom,
France, Czechoslovakia and Italy.

Shri Hem Barua: Is stainless steel
in India called Thackeron after Pro-
fessor Thacker?
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Sardar Bwaran Bingh: 1 will feel
extremely flattered if that expression
were acceptable to the world. 1t is
no doubt carrect that our National
Metallurgica! Laboratory at Jamshed-
Pur has produced & process for the
production of stainlesy steel. We
are in touch with the Director of the
National  Metallurgical -Laboratory
and it the process which he has
evolved is suitable for commercial
purposes, we will not Thesitate 1o
adopt that process.
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Some hon Members: We want the
English answer.

Mr. Speaker: The unswer may be
read out in English.

Shri B. R. Bhagat: The more im~

portant steps proposed by Govern.
ment are as follows—

{a) opening of branches by the
State Bank of India in pursuance of
the statutory obligation imposed on
the barmk under Section 18(5) of the
State Bank of India Act, 1855;

(b) development of co-operative
banking in accordance with the re-
commendations of the All India Rural
Credit Survey Committee;

(¢) increasing the number of Post
Office Savings Banks; and

{d) granting of liccnees by Reserve
Bank to commercial banks which seek
to opecn new branches in rural and
semi-urban areas.

As a result of these measures, there
has been an appreciable improvement.
in recent years in the facilities avail-
able in rural and semi-rural areas.
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Mr. Speaker: It is a perpetual

process,

The Prime Minister and Minister of
External Affairs and Fimance (Shrl
Jawabarial Nehru): Yes.  What is
large seale smd what is not it is
rather difficult to draw the line. The
point is, we are spreading out in the
rural areas. At the present moment
there are 1200 offices. There are
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Shri B. R. Bhagat: The State Bank
had a programme to open 400 branches
up to 1860. So far the progress in
the earlier years was slow, but this
year, the progress has been very
rapid. Year before on an average the
State Bank was opcning one branch
every week. But this year the
average is two branches every week
and the State Bank is very optimistic
that it will complete the target of
400 branches.

Al

Shri Ranga: It seems it is now more
than three years after we had the
Reserve Bank Enquiry Committee 1e-
port. Would Government be  kind
enough to supply from year to year
the progress they are making on all
these various fronts from which new
banks are to be started in the rural
areas, so that the House would be
able to have information? I would
like to know how many branches so
far have been opened by the Reserve
Bank, by the State Bank, by  the
scheduled 'banks and by the co-
operative banks during the last three
years in these villages.

Mr. Bpeaker: He has replied to it,
8hri Jawaharial Nehru: Certainly

the Reserve Bank will supply the in-
formation to the public.
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Shri Ranga: Not all; that is why
we would like to have that informa-
tion from year t0 year.

Shri Jawaharlal Nehru: We shall
convey this to the Reserve Bank amd
request them to do so.

Dr. Ram Bubhag Singh: May I
know whether the condition for de-
positing the minimum amount in the
branches of the State Bank will be
liberalised, as the villagers are very
poor, so that they may avail of the
facility provided by the banks in the
rural areas?

Shri Jawaharlal Nehrn: Will not
the post office savings banks serve
the purpose?

Shri Tangamani: The hon. Deputy
Minister stated that the target for
the second Five Year Plan is 400
branches for the State Bank. May I
know how many branches have been
opened and may I know also how
many licences have been issued to
commercial banks for opering
‘branches?

Shri B. B. Bhagat: The programme
was like this. It was necessarv to
define what a rural area is. It was
determined that Class IV  areas
should be defined as any area below
a population of thirty thousand. The
programme was that the State Bank
would open 255 branches., Up till
now 119 centres have been opened,
and it is proposed to complete the
;;;get within the period, that is by

Shrl Tengamani: I wanted to know
how many licences have been !ssued

to the commercial banks for opening
branches.

Shri B. E. Bhagat: The commercial
banks are also opening branchzs, and
the Reserve Bank is fairly liberai in
giving sanction for these branches to
be opened by the commercial banks.
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1951, which has been extended to
Delhi, are being framed.

five thousand population.
Shri B. B, Bhagat: And we tock
below thirty thousand population and
that is why I gave that information.
argfew wwrC
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An hon. Member: In English also.

Sbri Datar: (a) Rules under the
sections of the Bombay Police Act,

(b) (i) Mobile Courts have been set
up to deal with traffic offenders.

(ii) Since November, 1957, the Police
are demanding cash security under
section 513 of the Criminal Procedure
Code to ensure that persons prosecut-
ed for violating traffic regulations
appear in the Courts. This has had a
salutary effect.
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Shri Datar: The number is gradual-

ly coming down, though I cannot zay

that it has folly come down.
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Shri Datar; Sir, I am not aware of
this,

Shri Supakar: Government say that
the number is going down. Is it due
to family planning or due ts the
traffic regulation?

Shri Datar: It is due to the effective
implementation of the Act.
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Shrl Datar: Government have

+
Shrt D. C. Sharma:
"1, {mmusm:

Will the Minister of Education and
Sclentific Rescarch be pleased to state:

(a) whether the final scheme for
setting up of a Children’s Museum has
been drawn up; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Education and Scientiic RBe-
pearch (Dr. K L. Shrimall): (a)
Not yet, Sir.

(b) The scheme envisages a Dolls’
Museum to display dolls from various
countries, and a general Children's
Museum with sections for toys, paint-
ings and objects of Natural History
catering to artistics and scientific
interests of children.

Shri D. C. S8harma: May I know
by what committee this scheme is
being considered and how long it
will take that committee to finalis> it?

20 MARCH
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Overseas Situdents Advisory Buream
*1094. Bhri P. G. Deb: Will the

Minister of Finance be pleased to
state:

(a) whether it is a fact that the
Reserve Bank of India has asked the
Overseag Students Advisory Bureau
of Calcutta University not to enter-
tair applications for studies, abroad in
business management, industrial
administration and personnel manage-
ment; and

(b) if so, the reasons therefor?

The Deputy Minister of Finance
(Shri B. B, Bhagat): (a) and (b).
Yes, Sir. But the decision which was
taken in June 1957 in order to econo-
mise foreign exchange was not applied
to the courses in October,
1857 to which students had already
secured admission.

The ban on release of foreign
exchange for this purpose has since
been withdrawn in January, 1958,

|
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Prime Minister was pleased to state
that no branch of study Is hon-essen-
tial 20 far as foreign exchange regula-
tion is concerned. May I know what
Is the real policy of the Governmient
and whether they are going to do
away with this restriction altogether
in case of all branches of studies in
the future?

The Prime Mini:ter and Minister of
External Affairs and Fimance (8hri
Jawaharlal Nebhru): I do mnot quite
know what the hon. Member refers to
in regard to what I said and on what
occasion, But obviously there have
to be some restrictions, however libe-
ral we might be. Many people go
abroad, well, presumably for study
but do not succeed in studying very
much. Because they have
money they can go abroad, but it is a
drain on the foreign exchange situa-
tion and we have to be somewhat
careful. Apart from tihat, in regard
to the subjects for study there is a
great variety. We do not wish to
come in the way, but when there is
pressure on foreign exchange, we do
put some limitation on what should
be considered to be essential subjects.
They can study in India, of course. It
is not necessary to go abroad for every
subject that one wants to study.

8hrl Sopakar: Having regard to the
fact that the foreign exchange involv-
ed so far as study ig concerned is a
very small part....

Mr. Speaker: ] do not want sugges-
tions for action. Hon. Members will
elicit answers to questions.

Shri Bupakar: I am asking a ques-
tion. May I know what liberalisa-
tion of policy is conceived by Govern-
ment?

Shri Jawaharia] Nehru: What policy
can'] say? For instance, in the list
that we have made for the moment we
have decided not to encourage fashion-
designing, Does anybody think that
fashion-designing is such sp important
subject as to call for foreign exchange
being spent and somebody going to

'mmm
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ing? We can do without
designing for a while.

Foreign Travel

*1085, Shri Raghuwnath Singh: Will
the Minister of Fimamee be pleased
to state:

(a) whether it is a fact that surplus
in foreign travel account for the first
time occurréd in the year 1058; and

(b) if so; what is the prospect for
the future?

The Deputy Minister of  Finance
(8hri B. B. Bhagat): (a) Yes, Sir,

(b) The continuance of the favour-
able position on travel account would
depeng on g number of factors, such
as, among other things (i) the level of
exchange restrictions affecting foreign
trave] in India end in foreign countries
and (ii) the results flowing from the
measures taken by the Government
of India for attracting tourists to the
country. Assuming that the number
of tourists to India would continue
to show a steady increase and that the
restrictions on travel payments im-
posed by India in 1957 would continue
in their present form, India’s travel
account should also show a surplus in

subsequent years.
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Compensation for Natiomalisation of
Life Insnrance Companies

*1097. Bhrl Ajit Singh Barhadi: Will
the Minister of Finance be pleased to
state:

(a) whether compensation has been
paid to the share-holders of the Life
Insurance Companies of India falling
in Part B of the First Schedule of the
Life Insurance Corporation Act; and

(b) if not, when it is expected to
be paid?

The Deputy Minister of l'lnmn
(8hrl B. B. Bhagat): (a) and (b).
statement is laid on the'l‘l‘blen!ﬂte
Lok Sabha. [See Appendix V, annex«
ure No. 85.]
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their say in this matter.

Shri B. B. Bhagat: The compensation
has been settled in respect of 11 com-
panies. How much all of them have
been paid, 1 am not in a position to
sa,ynow.

paid to 11 companies and that com=
pensation has been offered to seven
companies, and reply is awalted from
those seven companies, as to whether
they would accept the amount or not.

Mr. Speaker: Has the hon. Minister
got information about the total amount
in respect of one category and the
other?

Bhri B, R, Bhagat: No, Sir.
notice,

Shri Tangamani: The statement says
that compensation has been paid to
11 companies.

Mr, Speaker: True, but the hon
Minister has not got the total amount
with him, As to what the amount is,
he wants notice.

Shri Tangamani: I want only the
figures,

Mr. Speaker: The hon. Minister may
have it. He has not got it today here.

mm-unﬁnm
*1088. Shri Vajpayee: Will the

I want



(c) If so, the action taken thereon?

The Deputy Minister of Finanee
(Bhri B. R. Bhagat): (a) Sales Tax

(b) Yes, Sir.

(c) Matter is being examined by
the Delhi Administration,

émmmmn:ttisnmnm.
This tax is levied in other States also.

Bhrl Vajpayee: But not in Himachal

Pradesh and Tripura, ‘The union
tarritory of Delhi has been singled
out for this purpose,

Mr. Speaker: The hon. Member
wanted to know whether Delhi alone
hag been singled out. The hon.
Minister said ‘No’ Now, the hon.
Member takes exception in regard to
Himachal Pradesh. Next question.

Missing International Passports

#1098, Shri L, Achaw Singh: Wil
the Minister of Home Affairs be

miesing from the Manipur Secretariat
about two years back and Delhi
Special Police is conducting an
enquiry;

*(b) whether persons holding pass-
ports corresponding to the number
of the missing passports were arrest-
ol in Delhi while returning from
; and

:

{c) if so, action taken in the matter?

The Minister of Sinte in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). Yes.

(c) The persons arrested have been
scquitted by the local Magistrate for
want of sufficient evidence.

L.
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Life Insurance Corpoeration

*1100. Shri Kaliks Singh: Will the
Minister of Finance be pleased to
Rate;

(a) what percentages of ordinary
snd preference shares the Life Insur-
ance Corporation owns in the Jessop
and Company Limited;

(b) whether the Corporation has
any representation on the Board of
Directors of the Company; and

(c) it so, who was selected ag rep-
resentative and when he took charge
of his office?

The Deputy Minister of Finance
(Shri B. B Bhagat): (a) (i) ordinary
—10:5 per cent.

(li) preference—887 per cent.

(b) Yes, Bir.

(c) Shri 8. D. Srinivasen, Zonal
Manager, Eastern Zone, Life Insur-
ance Corporstion of India, Calcutts,
was co-opted a8 a Director of Jessop



Mr. Speaker: Is it a point of order?
Shri Tantia.

Shri Rameshwar Tantla: May I
know whether it is a fact that a sum
of Rs. 62 lakhs has been paid to the
share-brokers of the company with-
out delivery of the sharey and, if so,
what action do the Government pro-
pose to take in the matter as the L.I.C.
has got g large interest in Jessops?

Shri B, B Bhagat: This fact was
brought out at the annual general
meeting of the shareholders of the
company held on the Oth January
iast, It is for the shareholders to
take action. As far as the Govern-
ment is concerned, in so far as it i
a violation of the Companies Act or
any other law, action is being taken.

Shri Tangamani: May 1 know whe-
ther the four-man committee which
was appointed to go into the working
of Jessop and Company under the
Companies Act has submitted its re-
port and whether the Government
propose to appoint & controller to
manage Jessop and Company?

The Prime Minister and Minister
of Externa] Affaims and Finance (Bhri
Jawaharial Nehru): The matters are
under enquiry and investigation at
pregent, Bir,

Jessops and Company at the annual
general meeting of the Company held:
on the fth January last where Shri
Dhiren Mitra was present?

Shri B. R. Bhagst: I do not have
that information. But it iz available;.
it is a published figure,

Dearness Allowance to Fensloners
+

Shri 8. M. Banerjee:

Bhri Jadbav;

Will the Minister of Finanece be-
pleased to state:

(a) whether it is a fact that requests
have been received from the pension-
ers drawing less than Rs. 100 that
they should be paid sufficient amount
of dearness ellowance or there ghould
be an increase in their pensions; and.

(b) if so, action taken thereon?

*1101.

The Deputy Minister of Finance-
(8hrl B, R. Bhagat): (a) Yes, Sir.

(b) The matter is under examina-
tion by Government.

Shri 8. M. Banerjoe: May I know"
whether the rules for granting the
quantum of pension @ere being
changed?

Shri B. B. Bhagat: All these mat-
ters are precisely under examina-
tion.

Shri 6. M. Banerjee: On the ques.
tion of dearness allowance?

Mr, Speaker; He says it is under-
consideration.

received
from the Pensioners’ Association In.
Madrag State, consequent on the
resolution passed at the last conder-
ence held at Madura, requesting the
Government to consider the question
of extending the pension payment
also where accumuiated amount was-
paid and the pensioners had survie-
ed?
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Shri B. R. Bhagat: We have receiv-
ad & number of representations from
_pensioners. I am not in a position to
4Say how many of them are from
MMadras or from eny other State.
We are looking into the guestion.

Shri 8. M. Banerjee: May I lnow
whether the representations which
are recelved from the pensioners are
being forwarded to the Pay Commis-
sion for cons.deration? Who is con-
sidering them?

S8hri B. R. Bhagat: The Govern-
ament is considering them.

ot e ot ;&0 § AR oEEAT
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Shri Achar: In view of the fact
‘that the value of rupee, as compared
to the pre-war value, has gone down,
may 1 know whether Government pro-
pose giving desrness alloyance at
least to those who were getting less
pay?

Mr. Speaker: [ am afraid he is
giving reasons why the dearness al-
lowance should be given. Next ques-
‘tiom.

Orlasa High Court

*1104, Shri Panigrahi: Will the
Minister of Home Affairs be pleased
1o state:

(a) whether the recent appoint-
ment of a judge to the Orissa Court
was made In consultation with the
«Chief Justice of Orissa High Court;

{b) if so, whether the guestion of
appointment of the judge came up be-
fore the Eastern Zonal Council before
the appointmert wag announced?

" The Minister of State in the Minis-
ry of Home Affalrs  (Shrl Datar):
4n) Yes.
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(b) No.

ther it is a fact tiut the Chief Jurtice
of Orissa High Court could not agree
to the name suggested by the execu-
tive authority of the State and this
appointment resulted out of that dis.
agreement?

Shri Datar: May I point out that,
so far this anpuiniment is concernea,
it had the unammous approval of all
the persons cor.cerned?

Shri Surendranath Dwivedy: Was
the Orissa High Cour{ consulted be-
fore the appuinime: t or were just in
formed after the appointment?

Shrf Datsr. Before the appoint-
ment, How can it be after the ap-
pointment?

Steel Supply to Punjab

°1105. Shri Daljit Singh: Wil the

(a) the quantity of Steel supplied
to the Punjab State during 1856-57
and 1957-68 so far;

(b) the reasons for the present
Sieel shortage in the State; and

(c) the time by which the situation
is expected to improve?
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country and inoressing demands for
steel due to the growth of industries.

{¢) By the end of 1950 when the

Shri Daljit Singh: May I know
whether any preference would be
given to the backward areas of this
State in this regard?

Sardar Swaran BSingh: I do not
know what steel can do for a back-
ward area. Because, allocation of
steel is for steel-processing industries
or for Government development
schemes and the like, ' If the State
Government or the Central Govern-
ment has a development scheme in
that area, then obviously steel will
be allocated for that area. But
utilisation of steel for improving the
backward areas is a process which, I
am afraid, I cannot understand.

Mr, Speaker: Does the hon. Minis-
ter admit that Punjab is a backward
area?

Sardar Swaran Singh: There ware
sreas in Punjab which can claim to
be backward areas.

University at Eathmanda

*11¢7. Shri Rameshwar Tantia:
Wil the Minister of Finance be
pleased to state:

(a) whether it is a fact that Gov-
ermment of Nepal has requested
the Government of India for help in
setting up a University in Kathman-
du; and

am 1888-
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The Deputy M of Fimance
(Skri B, R. Bhagat): () The Gov-
ernment of Nepal have so far re-

operation Scheme of the Colombo
Plan the services of (i) an Architect
to advise them on technical points
regarding the lay out plan and archi-
tectural designs for buildings of the
proposed University campus, and
(i} an experienced person, pref-
erably a retired Vice-Chancellor, to
advise them on University adminis-
tration.

(b) Arrangements have been final-
ised to provide the services of an
Architect and he is expected to visit
Nepal shortly. The Government of
India are taking action to find a suit-
able person to advise on University
administration.

Shri Bameshwar Tantia: Is it a
fact that some other countries hawve
promised help to Nepal for the setting
up of the University both monetarily
and-by way of personnel and, if so,
are the Government aware of the
political considerations?

Shrl B. B. Bhagat: I could not fol-
low the latter portion.

Mr. Bpoaker: Are the Government
aware of the political considerations
which induced other countries tohelp
Nepal?

The Prime Minister and Minister
of External Affairs and Fimance (Shri
Jawabarlal Nebhru): So far as we
know, the Government of Nepal had
under consideration the question of
establishing a University, and it has
come to an agreement with the Uni-
versity of the United States about
the truining of their students and
exchange of tesching personnel I
cannot answer the question about the
political consideration behind this.

Bhri Dasappa: May we have an
idea of the cost?! How much will be
spent on this project?
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Shri Datar: Within a few monthe

Shrl B. Das Gapia: How many new
cities are being constructed, where
old cities have been submaerged?

Mr. Speaker: Let us confine our-
selves to this guestion.

Indian Natiomal Commission
+

= = Shri B, M, Banerjee:

*1109, Shri Probhat Kar:
Bhri Muhammed Ellas:
Shri Sarju Pandey:

Will the Minister of Education and
Bcientific Research be pleased to state:

(a) whether the Third Conference
bt the Indian National Commisgion
for Cooperation with UNES.C.O, was
held in Delhi in February, 1858; and

(b) if so, the decisions taken at the
Conference?

The Minister of Btate in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimall): (a) and
{b). The Conference was held on 21st
February, 1858 but its deliberations
could not continue on 22nd owing
to the sad demise of its President,
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Dz, K. L. Shrimali: There are nine Shrl 8. M. Bamerjes: May I re-
items on the agends, Wil the hon. ~ mind the hon. Speaker that day be-

{a) whether it is a fact that a Com-
mittee has been constituted to study
and enquire into the living conditions
of the soavengers and sweepers in
the country and to suggest ways and
means for improving them;

(b) it so, the progress made so far
by the Committee; and

[c) the time by which it is expected
to submit its report?

The Deputy Minister of Home
Affairs (SBhrimatl Alva): (a) No Com-
mittee has been constituted for
enguiring into the living conditions
of the scavengers and sweepers in
the country. The Central Advisory
Board for Harijan Welfare has, how-
ever, set up a sub-committee for
preparing a scheme to put an end to
the practice of carrying night soil in
baskets or buckets.

{b) and (c). A questionnaire is
being finalised and will be sentshort-
Iy to all the State Governments/
Municipalities ete. for reply. It is
not known when the sub-committee
will be in a position to submit its
report.

Shri 8. M. Banerjee: May I know
whether the questionnaire will be
sent to the Members of Parliament
aiso?

Shrimatl Alva: No, Bir, first it will
go to the sub-committee and then, as
I have answered, it will go to the
State Governments, municipalities,
corporations and local bodies but not
to Members of Parliament,

The hon. Minister will kindly advise
the Committee to send the question-
naire to Members of Parliament also,
because we are the presons ultimate-
ly who decide these matters. There
is no harm in printing a few more
copies of the questionnaire.

The Prime Minister and Minlsier
of External Affairs and Finance (Shri
Jawaharlal Nehru): Is it your wish,
Sir, that the gquestionnaire should
be sent to every Member of Parlia-
ment?

Mr, Speaker: What iz the harm?

Shri Jawaharial Nehru: There is
no harm but a large number of Mems
bers may not be interested. Copies
may be placed in the Notice Office
and those hon. Members, who are
interested, can take them.

Mr. Speaker: Very well, that is &
method. Whenever a questionnaire is
issued either by the Committee itself
or under instructions of the Govern-
ment, I think, hon. Members must
be satisfied if a notice is put up in
the Notice Office. As many copies as
are necessary and are required may
be available {0 hon. Members here,
We will follow that procedure,

Shrl Blmal Ghose: This fact may be
published in the Bulletin.

Mr. Speaker: We shall mention it
in the Bulletin and also state that
copies are available.

Shri Barendranaith Dwivedy: Is it
in respect of Committees which may
issue questionnaires henceforward?
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the Central Government is concern-
ed.

Shrl 8. M, Banerjee: What will
happen when there is no Session?

Mr, Speaker: When there is no Ses-
gion, such hon. Members a3 want
them, will be supplied by post from
here. Bulletins are being issued from
time to time, even during inter-
session period, and therefore this will
be mentioned in the Bulletin, Which-
ever hon. Member wants will be
sont a copy from here. I shall make
arrangements for that,

Shrl Tangamani: On a previous
occasion, you were pleased to direct
tbat questionnaires will be sent to all
hon. Members and we found that the
questionnaire pf the Second Pay Com-
mission was sent to all hon. Mem-
bers. The question arose when the
questionnaire for Class IV employees

Mr. Speaker: Order, order, We are
going into details. This will be the
practice hereafter so far as hon. Mem-
bers are concerned. They will have
copies of questionnaires during Ses-
sion periods. A notice will be put up
here and also circulated in the Bul-
letin. They can take a copy.

So far as inter-session period s
concerned, Bulletins are being issued
and this will be included in the bul-
letins, Whoever applies, will be
sent & copy of the guestionnaire,

This relates only to the gquestion-
naire issued either directly by the
Central Government or at the ins-
tance of the Central Government by
any Committee,

Shrimati Alva: 1 think, Sir, that
you do not mean the draft question-
paire. What you mean is the final
Questionnaire. The draft question-
naire goes only to the members of
thes Committee.

Mr. Speaker: I mean the final
questionnaire, which requires
anwer—not the draft questionnaire.
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Shri Mubammed Elas: May I
know whether Government is aware
that all the sweepers and scavangers
in all the municipalities of West
Bengal are on strike for the bettar-
ment of their living and working
conditions? If so, what action is
Government taking to  seitle
these strikes? All the sweepers and
scavngers in all the municipalities of
West Bengal are on the strike since
the 17th March,

Mr. Speaker: This relates to a gen-
eral question. The appointment of a
committee to survey the conditions
all over India is a specific question.
Hon. Member may instruct his coun-
terpart in the West Bengal Assembly
to ask that question there

Geological Survey of Madras

L
J Shri Elayaperumal:
1L 3 8hri N, R. Munisamy:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

{a) the areas surveyed by the Geo-
1logical Survey in Madras State during
1956-57; and

{b) the results thereof?

The Ministar of Mines and 0il (8hri
K, D, Malaviya): (a) and (b). A
statement giving the information is
laid on the Table of the Lok Sabha.
[See Appendix V, annexure No. 88].

Shri Elayaperumal: What is  the
amount that was spent for this pur-
pose?

Shrl K. D, Malaviya: No separate
accounts are made for such Btatewlse
surveys.

Shrl Narasimhan: The statement
says that no important mineral was
found during the survey period. May
1 know whether the survey has re-
sulted in the revision of qualitative
and quantitative assessment of min-
ersls, already found to be in occur-
rence there?
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K. D, Malaviya: So far as Geo-
Survey of Indis is concerned,
engaged mostly in the geo-
mepping on modern revised
les. Occurrence of many
was known to us. What we
to examine the occurrence
minerals during 1056-57 in
of which information had
gathered and we found that
was not much economic pros-
in respect of these minerals that
re 80 surveyed,

HUPIIEN

Shri N, R, Munisamy: May I know
why Coimbatore and other districts
have been omitted from the survey

that has yet to be conducted? Why

have they not been surveyed?

Shri K. D. Malaviva: I have given
the list of &1l those areas where sur-
veys were conducted. Perhaps Coim-
batore might come in the next list.

Shri Ramanathan Chettiar: What
steps are Government taking of
having geological survey in respect
of oil prospecting in Madras State?

Shrl E. D, Malaviya: For the time
being we are not taking any active
steps for the exploration of oil in that
State.

Bhri Tangamani: From the state-
ment we find that survey was con-
ducted in 16 areas in various districts.
It does not include four districts, like,
Nilgiris, Coimbatore, North Arcot
and Tirunelveli. May I know whether
further survey has been conducted in
the areas that were left out of the
existing districts and those areas
where no survey was conducted
during 1956-577

Shri K. D, Malaviya: I will make a
note of the suggestion made by the
hon. Member and see whether it is
possible or feasible in the next field
seasan to include all those program-
mes, which have been suggested,
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Shri Narasimban: Could we, at any
stage, know whether the assassment
of quantity and quality now made is
capable of revision or is likely to be
revised in the course of this experi-
ment?

Shri K. D, Malaviya: After the ex~
amination of these geclogical maps-
we do reconsider whether there is any
pessibility of further gquantitative-
examination. If such a  possibility
oceurs to us, we shall surely examine-

it.

Institute for Training of Librarians:

*1113. Shri Shree Narayan Das:
W:ll the Minister of Education and’
Sclentific Research be pleased to refer
to the reply given to Unstarred Ques-
tion Nv. B88 on 20th November, 1057
and state:

(a) whether the Delhi University
has since submitted its proposal to-
Government with regard to the estab-
lishment of an institute for training:
of librarians;

(b) if so, the important features:
thereof;

{c) whether Government have con-
sidered the same; and

(d) if so, with what result?

The Minister of State in the Minis--
try of Education and Scientific Re-
search (Dr. K. L. Shrimail): (a) The-
proposal to set up an Institute for-
training librarians was initiated by
the Government of India and not by’
the Delhi University.

(b} to (d). Details of the scheme-
are at present under discussion with.
the Delhi University.

Shri Shree Narayan Das: May I
know whether the Government is
giving any grants to any other insti-
tution for the training of librarians
in every university?
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is an asset to the country. There is
nothing specific about their employ-
ment.
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Shrl Joschim Alva: Have the Uni-
versities been circularised regarding
the activities of this Mountaineering
Institute and if so, have any students
come forward to join this Institute?

Sbri Jawaharial Nehru: Yes. They
have been circularised and a few
students have come from time to
time.
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Scheduled Trides of Orissa

*1118, Shri B. C. Muollick: Will the
Minister of Home Affairs be pleased
to state:

{a) whether it Is a fact that the
t of Orissa have requested
for a special 2id of nearly two crores
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of rupees for ameliorating the living
conditions of Scheduled Tribes In
Orissa; and

{b) if so, the action taken thereon?

The Deputy Minister of Home
Affalrs (Shrimaii Alva): (a) Yes,
Sir. The State Government have
asked for an additional allotment of
Rs, 2'83 crores for the welfare of
Scheduled Tribes under the Central-
ly sponsored programme over and
above their existing ceiling of Rs. 2:56
crores under the Central Sector and
Rs. 3'18 crores under the State Sec-
tor of the plan for this purpose.

-b) It is being examined.

Shri Panigrahi: May I know what
are the schemes which have been
submitied by the Government of
Orissa for the amelioration of the
Tribal people?

Shrimati Alva: Sixteen items have
been suggested by them. Shall I
read out all the sixteen?

Mr. Speaker: No, no.

Shrimati Alva: None of them is
new; the schemes are already in
existence in the Orissa State,

Mr, Speaker: The hon. Minister
may lay a copy of it on the Table,

Shrimati Alva; Yes.

lorig they have been under considera-
tion?

Shrimati Alva: They were recelved
only in December last and they are
under examination.

Bhri Panigrabl: May I know wheth-
er the Government Is aware of the
grants which were made to the Gov-
ernment of Orissa for the ve-
ment of the tribal people and wheth-
er these sums have been well spent
in the last few years?

Shrimat! Alva: We are aware of
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The amounts wsurrendered unspent
were Rs, 2'0 lakhs and Rs. 3:02 lakhs
in the Ceniral sector and Rs. 7
lakhs so far under the Centrally
sponsored programmes.

Bharat Sewak Sama) Camps in
Panjab

#1117, Shri Daljit Singh: Will the
Minister of Education and Sclentifio
Research be pleased to state:

ta) the number of camps set up by
the Bharat Sewak Samaj in Punjab
in 1957-58 so far with grants given by
Central Government;

(b) the expenditure incurred by
Government on these camps and the
amount collected through publie zub-
scriptions;

(c) the number of students amd
others who participated in it; and

{d) the result achieved
througl. these camps?

The Minister of State in the Mins-
try of Education and Sclentific Re-
search (Dr, K. L. Shrimall): (a) One
hundred. The total grant by the
Government of India for these camps
is likely to be Rs. 1,71,103.

{b) to (d). A statement will be
placed on the Table of the House
wfier the reports of the camps and
audited accounts are available.

Shrl Daljit Singh: May I know
whether there is any proposal of
Government to bring in the NES,
Blocks under the Bharat Sevak
Bamaj?

Dr, K. L. Shrimall; This question
relates to the youth eamps and labour
service which are organised for the
sudents. As far as possible we do
request the organigers o arrange
these camps in the Community devel-
opment and N.E.S. blocks so that they
may get first-hand experience of the
wark that is being done there,

Shrl Hem Baj: What efforts are
being made to assoctate more and
more villagers with these camps?

so far
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Dz, K, L. Shrimali: Every effort is
made. In facl, wherever these camps
are held, whenever social service of
lnbour service is organised, co-opera-
tion of the villagers is always
We have given directions to the

Shri Tyagl: What is the total
amount of grant in this Budget for
the next year on account of the
Bharat Sevak Samaj?

Shri Tyagl: 1 want for the whole
country.

Mr. Speaker: How does that arise
out of [nis gquestion?

8hrl Tyagi: I want to know.

Mr. Speaker: He is entitled to know.
But, that does not arize here.

An Hon, Member: The Minister is
prepared to answer.

Mr, Speaker: But, I want to go o
the next question.

Shri Tyagl: May I put another
question? Is the Sadhu Samaj con-
nected with the Bharat Sevak Samaj?

Dr. K L, Shrimali: This question
does not arise,

Mr. Speaker: Yes.

Shri Hem Raj: Are the certificates
of merit issued only to the students
and not to the willagers? I so, will
these certificates of merit be issued

to the villagers also?

nwardedw!h-dutm 1 do not
think thgy need any certificates, be-
cause the service rendered itself is a
source of satistaction,
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Bart Tyagl: May I know who is in
administrative charge of this or-
garisation—the Education Ministry or
the Planning Commission?

Dr. K L. Shrimali: Which organisa-
tion?

An Hon, Member: Bharat Sevak

Shri Tyagl: The camps.

The Prime Minister and Minister of
Bxternal Affalrs and Finance (Shri
Jawaharlal Nehru): It is not a Gov-
ernment orgarisation, There is no
question of administrative charge by
the Government.

Solar Cooker

+
J Shri D, C. Sharma:
7 8bri Raghunath Singh:

Wil' the Minister of Education and
Scientific Research be pleased to
state:

1118

(a) whether it is a fact that there
has been a growing demand recently
for Indian Solar Energy Cookers in
foreign countries; and

(b) if so, the names of the countries
from which the demand has come?

The Deputy Minister of Education
and Scientiic Research (Shri M, M.
Das): (a) and (b).
no information.

I may add that the process of
manufacture of this solar cooker has
bewn leased out to two firms Messrs,
Devi Dayal Metal Works, Bombay
and Jeewanlal Ltd, Calcutta. If
there hu been any increased demand
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Shrl M. M. Das: The detalls of the
terms and conditions are not at pres-
ent with me. But the Council of
Scientific and Industrial Research, the
NR.D.C. gets a royalty of Rs. 3 per
cooker.

Shri SBupakar: May I know the
number of cookers on an average
manufactured per year in India?

Shri M. M. Das: 1 can give the
figurcs of sale, but not of manufac-
ture.

Shri D, C. Sharma: May 1 know
whether any demonstrations have
been arranged of the performance of
the Indian solar energy cookers in
some parts of India for the public?

Bhri M. M, Das: 1 have no informa-
tion at present on this point.

Shri B. Das Gupta: May 1 know
who had invented this Sun cooker in
India?

Shri M. M. Das: The National
Physical Laboratory at Delhi.

Shri B. Das Gupta: Is the Govern=
ment aware that ©Shri Marindra
Kumnr Ghosh, a Member of this
Parliament, had invented the Sun
cooker?

Shri 8. M, Banerfee: At Jamshed-
pnr.

Shri M. M, Das: 1 have no infor-
mation like that.

Shrd B, Das Gupta: Would the Gov-
erument enguire into it?

Mi1. Speaker: The hon. Member is
sufficiently vocal. He can take up
that matter.
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than the National Physical Labo-
ratory for utllising solar energy?

Shri M. M. Das: I could not follow.

The Prime Minister and Minister
of External Affairs and Finance (Shrl
Jawaharial Nehru): Help is given
for scientific research to the umiver-
sities and individual scientists all owver
India. They send projects, they are
examined by the Council of Scientific
and Industrial Research, and they are
passed by committees of scientists.
There is a large variety of subjects.

Thir question of solar energy is a
very difficult question, and research
has been carried on on a small scale,
One method of using it is for cooling
houses. It might be helpful perhaps
if it works out. As a matter of fact,
although research is taking place in
the United States and the Soviet
Union and elsewhere, and the re-
search has succeeded, yet it has
nnt yet proved a really economic
wuay of using it. It may turn out to
be useiul later.

For my part, I used a solar cooker
for my cooking for many months, for
one dish a day. It was fairly suc-
cessful, but I do not think it is very
economical or very convenient,

Bhri Tyagl: Was your dish tasteful
enough?

Bhri Jawaharlal Nehru: Yes, it was
something like an Ic-mic cooker.

WRITTEN ANSWERS TO
QUESTIONS
Central Botanical Laboratory

‘" JShri 8. C, S8amanta:
\ Surl Subodh Hansds:

 Will the Minister of Educatien and
Sclentific Research be pleased to state:

(a) whether it iy a fact that the
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been shifted or s proposed to be
shifted from Lucknow to Allahabad;

(b) if so, the reasons therefor; and

(c) the total expenditure that has
bzen incurred or will be incurred by

the Botanical Survey of India for
shitting the Laboratory?

The Depuly Minister of Educstion
and Sclentific Reseurch (Dr. M. M.
Das): (a) Yes, Sir. The laboratory
was shifted from Lucknow to Allaha-
bed in the beginning of Decamber,
1857,

(b) The laboratory had been locat-
ed in Luckncw only as a temporary
arrangement pending selection of &
place in UP. for its permanent loca-
tion. The accommodation and other
facilities available at Lucknow were
not considervd suitable, and Allaha-
bad was selected for its permanent
location because of the avallability of
necessary facilities including Uni-
versity facilities,

(c) Rs. 2981 on the transport of
personnel, aquipment and stores,

Overseas Scholarships to Backward
Class Students

*1096. Shri Barman: Wil the
Minister of Education and Bclentifie
Research be pleased to state:

(a) whether Overseas Scholarships
are to be awarded to students of
Backward Classes under the Govern-
ment of India Scholarships Scheme
during the yeur 1858-58; and

(b) if not, the reasons therefor?

The Minister of State in the Minks-
try of Education and Beientifie Re-
search (Dr. K. L, Shrimali): (a) snd
(b). The question of the award of
Oversens Scholarships under the

Castes, Scheduled Tribes and Other
Backward Classes students Is  under
copsiderstion from the foreign ex-
change angle,



Foreign Loans for Industries
*1102. Sbri Anirndh Sinhs: Wil

the Minister of Finance be plessed to
state;

(a) whethez it is a fact that some
of the Indian Companies have been
able to raise loans in the U.S. Market
for their expansion and development
programme; and

(b) if so, the names of the Compa-
nies and the amount of loans raised
by each of them?

The Deputy Minister of Pinance
(Bhri B. R. Bhagat): (a) and (b). The
Bonourable Member is presumably
referring to loans recently raised by
the Air India International Corpora-
tion and the Tata Iron and Steel
Company. The Air India Interna-
tional Corporation have been  able
to secure loans of $5'6 million from
the World Bank and $11-2 million
(Rs. 533 crores) from certain U.S.
Banks, The Tata Iron & Stecl Com-
pany have been able to secure a loan
of $32:6 million from the World
Bank in whith loan certain U.S.
binks have participated to the ex-
tent of $133 million,

Dritling for Oil near Cambay

$hri Ram Krishan:
S {sm Pangarkar:

Will the Minister of Steel, Mines
and I'mel be pleased to refer to the
reply given to Unstarred Question
No, 177 on the 13th November, 1857
and state the progress made in the
drilling for oil near Cambay in Bom-
bay State?

The Minister of Mines and Oil (Shri
K. D. Malsviya): Organisational and
preliminary works are in progress.
Pinpointing of the drill site has been
done and foundation work for instal-
ling the rig is progressing. If the
drilling party arrives from USSR as
is expected, the drilling should com-
wmence in April, 1058
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Onste Distinotions

*1108, Sardar Igbal Simgh: Will the
Ministar of Home Affairs be pleased
to refer 1o the reply given to Starred
Question No. 1113 on the 12th Decem-
ber, 1956 and state:

() whether replies from the Btate
Governments regarding the abolition
of references to caste distinctions in
names in official and judicial proceed-
ings have been received;

(b) if so, the reactions of the State
Governments thereto; and

(c) the decision taken in the mat-
ter?

The Minister of State in the Minis-
try of Home Affalrs (Shrl Datar):
(a) to (c). The suggestions for the
elimination of references to caste in
record of Judicial proceedings and
certain other forms in use in Jails
etc. bave been generally accepted by
tke Stale Governments. Some of
them have slso issued suitable in-
structions for iheir implementation.
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Nationa! Herbarium

Shri 8. C. Samanta:
1116 {7 Sabodn Hemsds:

Will the Minister of Education and
Scientific Research be pleased to refer
to the reply given to Starred Ques-
ticn No. 631 on the 28th November,
1057 and state:

(a) whether the three acres of land
in the Sibpur Botanical Garden, Cal-
cutta, has bcen handed over by the
Government of West Bengai for the
establishment of the National Her-
barium; .

(b) if so, what steps are being taken
for the establishment of the Her-
‘barium;

(c) whether the plans of the bulld-
ing of the Herbarium have been pre-
pared; and

(d) what will be the cost of lits
construction?

The Deputy Minister of Education
and Scientiic Besearch (Shri M. M.
Das): (a) No, Sir.

(b) Does not arisa.

(e) No, Sir, the plans will be pre-
pared when the land becomes avall-
able.

{d) The information will become
availahie after the plang are ready.
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1475, Shri Damanl: Will the Minis-
ter of Home Affairs be pleased to lay
on the Table a statement showing: -

(a) figures regarding the deaths
classified according to age of the
deceased (for male, female and
children) for the years 1954, 1958 and
1858; and

(b) the reasons for the increase or
decrease in the death rate in different
groups?

The Deputy Minister of Home Aflslrs
(Shrimati Alva): (a) A statement
glving the information available is
laid on the Table of the Lok Sabha,
[See Appendix V, annexure No. 88.]

(b) The specific death rates for
different age groups cannot be worked
out because mid-year population esti-
mates for different age groups of
population in the registration areas are
not available.

Non-Scheduled Banks ia Bural Areas

Shrl Hem Baj:
116, { ghit Padam Dev:

Will the Minister of Financs be
vieased to state:

(a) the total number of non-sche-
duled banks operating in the country;

(b) number of their branches in
rural areas with a population of near-
ly 5,000; and

(c) the major steps taken by Gov-
ernment to make these units viable
and financially sound?

The Depaty Minister of Finance
(Shri B, R. Bhagat): (a) The total
number of non-scheduled banks func-
tioning on the 31st December, 1957 in
respect of which licences had not besn
refused or cancelled was 333.

(b) The phrase ‘nearly 5,000' s

somewhat vague. The total number
of branches in towns and villages with
population below 5,000 is, however,
understood to be 140.
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{c) In terms of Section 22 of the
Banking Companies Act, 1949, all
banking companies have to apply for
a licence to carry on business in India
and a licence may be refused or with-
drawn in the case of any banking
company which is not in a position to
pay its depositors or is carrying on
its business to the detriment of thelr
interests. The Reserve Bank of India
conducts periodical inspections in order
to ensure that the conditions set out
in Section 22 continue to be satisfled.

Preventlve OMicers and Examiners at
Customs Houses

1477. Shri Assar: Will the Minister
of Finance be pleased to state:

(a) the number of vacancies of
Preventive Officers and Examiners in
the Customs Houses at Bombay, Cal-
cutta and Madras as on the 30th Sep-
tember, 1057;

(b) the over-time fees paid to the
Preventive Officers and Examiners
from the 1st April to 30th September,
1857 separately; and

(c) how the over-time charges paid
to Preventive Officers and Examiners
work out in relation to their basic
salaries, i.e. upto what percentage?

The Deputy Minister of Finance
{Shri B. R. Bhagat):

(a) Custom Preventive  Examiners
House Officers
Bombay 13 Nil
Calcutta 15 No sepamate
cadre
Madms 1 Nil
Rs. Rs,
() Bombay 2,20,596 4,511
Calcurta 2,86,511 No separate
cadre
Madrs . 47,327 6,551
() Bombay . 65 per cent 79 percent
Calcurta . 86 per cent No separate
cadre
Madras * . 76 per cent 26 per cent
Nore: While separate cadres of

Preventive Officers and Examiners

Written Answrers <B4 -

exist at Bombay and Madras Customs
Houses, there is no separate cadre of
Examiners at Calcutta Customs House
and selected Preventive Officars are
deputed to work as Examiners.

Geological Survey of Rajasthan

1478, Shrl Karul Singhfi: Will the
Minister of Steel, Mines and Fuel be
pleased to state the areas and the
names of the minerals covered by the
Field Programme of the Geological
Survey of India in Fajasthan during
1956-577

The Minister of Mines and Ofl (Shri
K. D. Malaviva): The names of the
minerals and the areas investigated by
the Geological Survey of India in
Rajasthan during 1956-57 are as
follows:

Copper deposits in Khetri and in
Pratapgarh, Nalladesor and Thana-
gasi areas of Alwar. Lignite bearing
rocks in Bikaner. Iron, Kyanite, Lead,
Copper, Garnel and Mica deposits at
Pur, Bhilwara district. Bery! occur-
rence at Karera areas in Bhilwara
district.

Election Petitions

Shri 8. M. Banerjee:
Shri Prabhat Kar:

Shri Mohammed Eliss:
Shri Sarju Pandey:

1478.

Will the Minister of Law be pleased
to state the number of election peti-
tlons rejected by various tribunals on
the ground of non-compliance with
section 117 of the Representation of
the People Act?

The Deputy Minister of Law (Shri
Hajarnavis): 37 election petitions were
rejected by election tribunals upto the
16th February, 1938, on the ground of
non-compliance with the provisions of
section 117 of the Representation of
the People Act, 1981,
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Fareigners

1480, Bhrl Kumbhar: Will the Min-
jater of Home Affairs be pleased to
state:

(a) the number of foreigners at pre-
sant in India (Btate-wise) and the
countrips they belong to;

(b) their main occupation in India;

(c) the facilities if any given to
tham?

The Minister of State in the Minis-
try ot Home Affairs (S8hrl Datar): (a)
A statement giving the required
information is laid on the Table of
the Lok Sabha. [See Appendix V,
annexure No. 89].

(b) Business, missionary work,
studies, technical and industrial
experts.

(¢) No special facilities are given.

Forelgn Social Organisations

1481, S8hrl Kumbhar: Will the Min-
ister of Home Affairs be pleased to
state:

{a) the number of Foreign Social
Organisations (country-wise} in India
(State-wise);

{b) the facilities given to them; and

{c) the nature of social work done
by them?

The Minister of State in the Minis-
try of Home Affairs (Bhri Datar): (a)
Information is available only in respect
of recognised foreign missionary orga-
nisations who are engaged in social
work among other activities. A state-
ment showing their number and the
States in which they are functioning
is laid on the Table of the Lok Sabha.
ISee Appendix V, annexure No. 80.)

{b) No speciel facllities are given.

(e) Educationa), medical and general
welfare. '
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Income Tax Investigation Commission

1488, Shri Ram Krishan: Will the
Minister of Finance be pleased to
refer to the reply given to Starred
Question No. 251 on the 18th February,
1958 and state:

(a) the total number of assessees
from whom amounts settled undes
Taxation on Income (Investigation
Commission) Act have to be realised;

{b) the number of assessees from
whom a sum of over one lakh o¢
rupces has to be realised; and

{¢) the number and the period in
which the instalments have to be paid
by the assessees generally?

The Deputy Minister of Finanes
(Bhri B. R, Bhagat): (a) 395 assessees.
isting of 49 group

(b) 378 assessees consisting of 41
Eroups.

(¢) The number of instalments
granted varied from case to case
depending on the circumstances and
financial position of the assessee. In
some cases the demands raised as &
result of the settlement were mads
payable in one iump sum immediately
on the lssue of the Government's
order. In others instslments varying
from 3 to 10 were granted. General-
ly, the instalments were distributed
50 8z not to fall beyond March, 1080,
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and State Legislative Asgembly; and

(b) the number of such election
petitions still pending?

The Deputy Minister of Law (Shri
‘Hajarnavis): (a) Number of election

Lok Sabha 8
State Legislative Assembly 41

(b) Number of election petitions
-pending:

Lok Sabha NiL
State Legislative Assembly 11

Minerals in Rajasthan

1486, Bhri Omkar Lal: Will the
Minister of Bieel, Mines and Fuel be
pleased to lay on the Table a state-
ment showing the following details of
minerals found in Rajasthan durimg
.1887-88: (1) name of the mineral; (ii)
estimated quantity available; and (lil)
.quantity extracted?

The Minister of Mines and Ol (Shri
‘K. D. Malaviya): No new minerals
‘have s0 far been recorded by the
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1487 {8&!8.5.8“:
° \ Bhri Subodh Hansda:

(a) the number of women teachers
and women students at present in
the following Central Government
Institutions separately:

(1) Indian Institute of Techno-
logy, Kharagpur;

(ii) Delhi Polytechnic;

{iif) Indian School of Mines and

Applied Geology, Dhanbad;

(iv) Indian Institute of Science,

Bangalore;

(b) whether any special facilities
are given to women students seeking
adminission to these technicsl inst-
tutlons; and

(c) if se, the detalls there of?
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The Deputy Minisier of Edueaiion
and Belontiflo Kesoarch (Bhri M. M.
Das): (n) The number of women
teachers and women students iz s

Institution Teachors Sm
E Indisn
01‘«:“‘
Kbarsgpur . NiL, NilL
Pl eciate
. 3 £
Indisn
oot ot
Mines and
Applisd Geo
e
. . 1 Nil
Indisn
(?gnﬂnm of
Science Ban-
galore 9 10
{t) No.
{c) Does not arise.
Graduate Engineers

1488. Shrl Gajendra Prasad Sinha:
‘Will the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that despite
the shortage of engineers many new
graduates have to wait for months
ﬁm they secure any employment;

(b) whether  Government  are
devising any scheme to recruit these
new graduates directly from the
colleges on their passing out?

The Minister of Home Affalrs
(Pandit G. B. Pant): (a) There is
usually a short time-lag between an
engineering graduate passing out of
college and his securing employment
under Government,

(b) Government are not devising
any such scheme.
Tax on Railway Pamenger Fares

1439, Bhri Gajendrs Prasad Simha:
Will the Minister of Finanss be
pleased to state the amount collectad
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by way of tax on ﬂaﬂlﬂm
PRssenger fares since its imposition,
on the Eastern Rallways?

The Deputy Minisier of Finanes
(Shri B, B. Bhagat); The collection of
the railway passenger fares tax on the
Eastern Railway since its
on 15th BSeptember, 1857, to 3lst
December, 1957, amounts  to
Rs. 35,00,234' 10 nP. After deducting
provisional collection charges of
Rs. 17,501,15 nP. at § per cent the net
collections amount to Rs. 34,62,732.06
nP.
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University Grants Commission

1491. Shri N. R. Muonisamy: Will
the Minister of Education and
Scientific Research be pleased to
state:

{a) whether it is a fact that
appointments to posts above Rs. 500
have been made by the University
Grants Commission without due
advertisements;

(b) the number of officers appoint-
ed and their qualifications and the
reasons for such appointments without
advertisement;

(c) whether these appointments are
temporary or permanent; and

(d) whether the Union Publie
Service Commission's approval is to
be obtained?

The Minisier of State in the Ministry
of Education and Bclentific Research
(Dr, K. L. Shrimali): (a) Out of eight
postt above Rs. 500, appointments to

Written Anywers 5820

four posts have been made by the
University Grants Commission with-
out advertisemant,

* (b) to (d). A statement is placed
on the Table of the Lok Sabha, [See
Appendix V, annexure No. §2.]

Second Five Year Plan
1492. Shri Heda: Will the Minister
of Finance be pleased to state:

(a) whether it is a fact that foreign
exchange for certain projects and
schemes under the Second Five Year
Plan could not be utllised due to the
difficulty in arranging the balance
irom the internal sources; and

(b} if so, the names of the schemes?

The Deputy Minister of Finanee
(Shri B. BR. Bhagat): (a) and (b).
Information is being collected and will
be laid on the Table of the House im
due course.

Suicides

1493. Shri D . C. Sharma: Will the
Minister of Home Affairs be pleased

to state:

(a) the number of persong who
committed suicide and of those who
attempted suicide in Delhi during
1957; and

(b) the number of persons out of
those who attempted suicide and
were punished?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):

No. of persons  who No. of who
commirted suicide atlempt o commit
in 19%7 suicide during

1957

(@ B 38
9 persons victed. Cases
-&lommﬂmhﬁam
Granis to Cantonments In Punjab
1484, Shri D, C, Sharma; Will the
Minister of Defence be pleased 1o
state:
(a) the amounts of grants given to

Ambala, Ferozepur, s
sar, Kasauli, Dagshai, Subathu snd
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Dalhousie Cantonments, separately,
during 18568-57;

(b) the amounts of grants sanc-
tioned for the above Cantonments
during 1857-88 and also the names of
the development works for which the
grants have been sanctioned; and

(c) the progress made in the exe-
cution of these works and the amount
of grant that has been actually given
In respect of each of the items?

The Deputy Minister of Defence
(Bardar Majithia): ()

Cantonments ll‘sﬂlm;r o s ﬁ
wnrhm the budget
. Rs. Rs.
Ambals . 1,68,176° 50
Ferozepur 19,600 00
Jullundur 58,088 -00 i
Amritar 43,257'00  38,419°00
Rassuli ...... 17,196°00  29,266'00
Dagshai . 8,159'00  20,149°00
Subathu 21,312°00  23,765°00 °
Dathousie 37,563 -00 o

(b) A statement is laid on the Table
of the Lok Sabha (Sce Appendix V,
annexure No, 93.]

(c) The works are progressing sa-
tisfactorily. The amount of grant
sanctioned in respect of each item of
work is shown in the statement laid
on the Table of the Lok Sabha in
reply to (b) above.

War Dog Training Ceatre

1495, 8hri D. C. Sharma: Will the

Minister of Defence be pleased to
rvefer to the reply given to Unstarred
Question No. 903 on the 20th Now-
ember, 1857 and state the progress
made 50 far in the setting up of the
‘War Dog Training Centre?

The Minister of Defente (Shei
Krishoa Menon): One Junior Commis-
sioned Cfficer, three Other Ranks and
vemalning two doge have been selected
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and will be placed under training
shortly.

Fatehpur Bikri Monuments

1496, Shrl D, C. Sharma: Will the
Minister of Education and Sclentifis
Eesearch be pleased to state:

(a) the progress made so far in the
repairs of Fatehpur Sikri monuments;
and

(b) the amount spent for itz repairs
since 1952, year-wise?

The Minister of State in the Ministry
of Education and Bclentific Research
(Dr, K. L. S8hrimalt): (a) The progress
made in carrying out repairs to monu-
ments of national importance at
Fatehpur 8ikri is given in the annual
publication of the Department of
Archaeology “Indian Archaeology—A
Review”, for the years 1953-54, 1954-55,
1955-56 and 1956-37, copies of which
ure available in the Library of the
Parliament.

(b) Year Amount spent
Rs.
1962-53 22,364
1963-54 33,788
1954-55 41,158
1955-56 34,049
1956-57 25,802
1957-58 13,838
(upto the end of
December, 1957).
Welfare of Scheduled Castes and
Scheduled Tribes
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Atomie Destroyers

1500, Shri Raghunath Singh: Wil
the Minister of Defence be pleased to:
state:

(a) whether it is a fact that atomiec-
destroyers are being built in UBA.
and will join U.S. Navy in 1962; and

(b) if so, what steps are being
taken in India to get atomic des-

{royers?
The Minister of Defencs (Bhrl
Krishna Menon): (a) Government

bave no information whether atomic
destroyers are belng built in the
UBA.

(b) There is no proposal to acquire
;‘wm for the Indisn
avy.
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Tribal Discretionary Grant

11 Bhri L. Achaw Singh: Wil
the Minister of Home Affalrs be
pleased to state:

(a) the amount of money actually
spent out of the Chief Commissioner’s
Tribdl Discretionary Grant on the
welfare of tribal people in Manipur
d:;ln' 1956-57 and 1957-58 so far;
ar

(b) whether the accounts of the
Grant have been audited?

The Deputy Minister of Home
Affairs (Shrimat! Alva): (a) An
amount of Rs. 41,917 was spent out of
this grant during the year 1956-57.
As regards the expenditure incurred
so far during 1957-38 the information
is awaited from the Administration.

(b) The required information will
be laid on the Table of the House
along with the figures of expenditure
incurred during 1957-58 asked for in
part (a) of the question, as soon as
recelved from the Administration.
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Delhi School Teachers

1503. Shrl Balmiki: Will the Minis--
ter of Education and Scientific Re--
search be pleased to state:

(a) whether it is a fact that no-
BABT. is qualified to teach to-
Higher Secondary classes in Delhi;
and

(b) whether it is = fact that
B.ABTs. in Government Schools of’
Delhi Administration have been pro-
moted as Principals of Higher Secon-
dary School without even attaining.
the age of 45 years and an experience-
as specified by the resolution of the
Board of Higher Secondary Educs-
tion while MABTs. have been:
ignored?

The Minister of Siate In the Minis--
try of Educatisn and Scientific Re--
searsh (Dr. K L. Bhrimall): (a) No,.
Sir.

(b) Yes, Sir.
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Supreme Court and High Courts

Shrl Tyagl:

L. {Shll Daljit Singh:

Will the Minister of Home Affairs ba
pleased to state the total number of
cases pending for hearing, arguments
. or decisions at the end of each year in
the Supreme Court since its formation
and the various High Courts of India
-since 10477

The Minister of Home Affalrs
(Pandit G. B, Pant): The information
is being collected and will be laid on
the Table of the House.

Becial Service for Tribal Workers

1505, Shri Sanganmna: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Starred
Question No. 5§26 on the 26th Novem-
ber, 1957 regarding Training of Tribal
workers in Social Service at the Tata
Institute of Social Sciences and state:

(a) whether the State Govern-
ments have taken advantage of this
training facility;

(b) if so, which are the State
- Governments; and

{¢) how many male and female
workers have been sent by each
State for the purpose of training?

The Deputy Minister of Home
.Affalrs (Shrimati Alva): (a) Yes.

(b) Governments of Assam, Bihar,
Bombay, Kerala, Madhya Pradesh,
.Mysore, Orissa, and Punjab.

{e) A statement showing the num-
ber of men and women workers is as
follows:

" Name of the State/
Non-Official Number of [Number of
+ Organisation men women
Trainees Truinees

1 Assam .

-3 Bihar .
3 Bombay

.4 Kesala .

e

I

- oEaw
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Niene of the State/
Non-Official Number of
Organisition men

Triinees
Madhya Pra-
4 dsh . .

6 Mywore
7 Oriva
8 Punjab

’ mmm 5 il

Number of
women
Trai eed

I

Compensatory Allowances in Tripurs

1506. Shri Dasaratha Deb: Will the
Minister of Home Affalrs be pleassd
to state:

(a) whether it is a fact that the
Tripura Administration have recom-
mended to the Central Government
the grant of a special compensatory
allowance to their employees; and

(b) if so, how the matter stands?

The Minister of State in the Minls-
try of Home Affairs (Shri Datar): (a)
Yes.

(b) The decision will be taken in
the light of the recommendations of
the Pay Commission.

Prices of Tobacco in Cooch-Behar

1507. Shri Ghosal: Will the Minister
of Finance be pleased to state:

(a) whether the price of tobacco
of Cooch-Behar, West Bengal has
come down gradually since the last
five years; and

(b) it so, the reasons therefor?

The Deputy Minister of Finanoe
(Shri B. B, Bhagat): (a) According to
information awailable with Govern-
ment, the answer is in the negative.

(b) Does not arise.

Manufacture of Matches

1568. Bhri Tangamanl: Will the
Minister of Finance be pleased to
state:

(a) whether Government have
allowed manufacture of matches
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with 30 and 80 sticks in addition to
the existing 40s and 80s;

(b) whether any representations
have been received from the manu-
facturers from South India; and

(¢) whether any concession I[s
granted in the case of matches manu-
factured in B, C and D categories of
match factories?

The Deputy Minister of Finance
{Shrl B. B, Bhagat): (a) All factories
have been permitted to manufacture
with effect from 1st March 1958,
matches in boxes containing on an
average thirty or fifty sticks in addi-
tion to the existing sizes of 40s and
80s.

(b) Representations have been
received from manufacturers located
in South India both for and against the
new sizes,

(c) Preferential rates of duties are
allowed in the case of 403 and 60s only.

Punjab Assembly Constituencles

1509. Shri Daljit Singh: Will the
Minister of Law be pleased to state
the number of Punjab Assembly
Constituencies which were predomi-
nantly rural and the number of those
which were predominently wurban
during the Second General Elections?

The Deputy Minister of Law (Shri
Hajarnavis): There were 105 Assembly
constituencies which were predomin-
antly rural and 16 constituencies which
were predominantly urban in the State
of Punjab during the Second General
Elections.

Income-Tax realised from Motor
Transport

1510. Sardar Iqbal Singh: Will the
Minister of Fimamee be pleased to
state:

(a) the amount collected through
income-tax and corporation tax from
Moter Transport, both Goods and
passengers separately, during the

20 MARCH 1058
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financial years 1951-52 to 1957-88
far, year-wise; and

(b) the amount of deposit made
with the Reserve Bank of India by
these units by the end of October,
1857 under the Compulsory Deposit
Scheme? .

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) The infor.
mation is not available from depart-
mental records nor are such statistics
ordinarily compiled by the Depart-
ment. The collection of this infor-
mation would necessilate a reference
practically to every Income-tax Officer
in India who would have to examine
every assessment record and this
would involve considerable time and
labour. 1t may, however, be stated
that the amounts of Income-tax and
Super-tax demanded from “transport
by road" (including not only motar
transport but also tramways, omni-
buses, texis, lorries, bullock carts,
hand carts, ete.) during the financial
vears 1051-52 to 1956-5T were as
follows:—

(in lakhs of rupees)
Income Super
tax

tax
1951-52* 101-39 5239
1952-53 . . 11847 78-39
1953-54 - i 20074 16887
195455 - - 7123 4462
1955-56 - . 9107 63:23
1956-57 . 12283 11579
includes taxes  demanded from dir

trapsport  also.

As regards 1057.58. the statisties of
demand raised in respect of transport
by road will not be ready till the end
of November 1058.

{(b) The total amount of deposits
with the Reserve Bank of India made
by the motor transport industry is
not available from departmental re-
cords and the compilation of such
statistics will involve considerable
time and labour.
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Hindi and Non-Hindi Speaking Areas

Shri Hem Raj:
1511. { Shri Daljit Singh:
[ | 8hri Padam Dev:

Will the Minister of Education and
Scientific Research be pleased to
refer io the reply given to Starred
Question No. 210 on 18th November,
1857 and state the purpose and aim
for which the classification of Hindi
and Non-Hindi Speaking areas has
teen made by the Central Govern-
ment?

The Minister of State in the
Ministry of Education and Sclentific
Research (Dr. K. L. Shrimali):
‘The classification has been made for
purposes of glving financial assistance
L~ Btate Governments for the propa-
gation of Hindi in the non-Hindi
speaking areas under one of the
schemes included in the Five Year
Plan..
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Smuggling near Mangalore
1514, Shrl Achar; Will the Minister
ui Finance be pleased to state:

(a) the quaniily and walue of
smuggled gold detected by the author-
ilies for the last two years in or
rnear about Mangalore port, and

(b) the names of the countries
from where it is being smuggled?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) The total
quantity of smuggled gold detected by
the Customg staff during the year
1857 in or near about Mangalore port
was approximately 23,297 tolas valued
at about Rs. 20,87,637. There was no
seizure during the year 1858.

(b The gold is believed to have
heen smuggled from the Persian Gulf
Ports and/or Goa.

Mixed Colonies of Scheduled and
Non-Seheduled Castes

1515. Shri Siddiah: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) how many mixed colonies of
Scheduled Castes and non-Scheduled
Castes have been sel up in the Union
Territories from the commencement
of the First Five Year Plan up-to-
date;
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(b) the total number of Scheduled
Castes and non-Scheduled Caste
-families residing in each such colony;
and

(c) the nature of special conces:
giong shown to non-Scheduled Castes
to induce them to live in mixed colo-
nies?

The Deputy Minister of  Home
Affairs (Shrimatl Alva): (a) None
of the Union Territories have so far
set up mixed colonies.

(b) and (c). Do not arise.
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Primary and Basic Education in
Punjab

1517. Shri Daljit Singh: Will the
Minister of Education and Scientific
Research be pleased to state the
amount of granis allocated to the
Government of Punjab for Primary
and Basic Education schemes during
1957-58 so far?

The Miniyter of State in the
Ministry of Education and Sclentific
Research (Dr., K. L. Shrimall):
On the basis of the BState Govern-
ment's development programme for
1967-58 it was found that the admissi-
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ble central grant for schemes of pri-
mary and hoie  education would
amount to Rs. 90.80000 lakhs, This
amount was adjusted aguminst the un-
utilized balance that lay with the
State Government out of the Central
grants sanctioned in 1056-57.

Financial Assisiance to Madras

1518, Shri Elayaperumal: Will the
Minister of Finance be pleased to
state:

(a) whether it is a fact that the
full amount of financial assistarice
allocated to Government of Madras
for the year 1057-58 has not been
given to it so far by the Ministry of
Finance:

(b) if so, whether the State Gov-
ernment have made any representa-
tion in this regard; and

(c) the reasons for the delay?

The Deputy Minister of Finanee
(Bhri B. R. Bhagat): (a) So far as
this Ministry is concerned, out of a
total sum of Rs. 404 lakhs allocated
to the Madras Government, Rs. 372:28
lakhs have been paid to them on the
basis of progress of expenditure omn
approved schemes.

(b) No, Sir.
(e) Does not arise,

, Stenographers

1519, Shrimati Sucheis Kripalani:
Will the Minister of Home Affalrs be
pleased to state:

(a) how many grade I posts of
the Central Secretariat Steno-
graphers Service are being manned at
present by the ungraded or under-
Rraded stenographers;

(b) whether it is a fact that the
grade II posts are being manned by
under-graded or ungraded persons
for a long time; and

(e) if so, the reasons therefor?

The Minister of State in the Minis-
:rg::l-cm (Shri Datar):
a) B6 .
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(b) from 1-3 year:

(¢) The Central Secretariat Steno-
graphers’ Service Scheme provides
that Grade II posts of the Stenc-
graphers' Service can be manned by
Grade TII officers of the Service also.

Ganhati University

1528, Shri Hem Barums: Will the
Minister of Education and Bcientific
Research be pleased to state:

(a) whether any, and if so, what
amount of fingncial aid, recurring and
non-recurring or both, has been
given during 1057-58 to the Gauhati
University; and

{b) purposes for which the aid has
been given?

The Minister of State in the
Minisiry of Education and Scientifi:
Research (Dr. K L. Shrimali):
(a) Rs. 440'00 (Recurring).

(b) For revision of scales of pay of
University teachers for 1957-58 (for
fixation of the salary of a Reader in
Economics in the approved grade).

Scheduled Castes and Scheduled
Tribes Employees in the Income-tax
Department, Orissa

1521. Shri Euombhar: Will the
Minister of Finance be pleased to
state:

(a) the mnumber of  Scheduled
Castes and Scheduled Tribes work-
ing in the Income-Tax Department
n Orissa State, grade-wise;

(b) whether their reserved quota
has been fAlled up; and

(e) it not, the reason therefor?
The Deputy Minister of Finance

(Shri B. R. Bhagat): (a) The infor-
mation is given below:—

Scheduled Caste.

Upper Division Clerk. 1
Notice Server. 1
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Schaduled Tribe.

Income-tax Officer (Class II)
Head Clerk.

Lower Division Clerk.
‘Watchman.,

(b) and (c). The reserved quota
has not been fully fllled up due to
non-availability of suitable Scheduled
Caste and Scheduled Tribe candidates.
As the staff was required urgently
some posts had to be fllled up by
recruitment of other candidates. The
balance of the reserved posts have
‘been carried forward and efforts are
being made to fill them by suitable
Scheduled Caste and Scheduled Tribe
candidates for which their recognised
associations have been approached.

Production of Ordnance Factories

1522. Shei H. N. Mukerjee: Will
the Minister of Defemce be pleased
to state the steps, if any, taken
during 1057 to increase production in
Ordnance Factories with a view
specially to save foreign exchange in
the purchase of stores from abroad?

The Deputy Minister of Defence
(Shri Raghuramafah): Planned and
sustained endeavours are under way
to meet the optimum use of the plant
and personnel available and to
‘ncrease the output to meet the
Services requirements and also  to
manufacture new items.

— e e )

It is not in the public
give details of output.

interest to

Schools for Children of Army
Personnel

1523, Shri Daljit Singh: Will the
Minister of Defemoe be pleased to
state:

(a) the number and names of

places where schools are run by the
various Army Units for the children
of Armed Forces personnel;

(b} the number of children receiv-
ing education in these Schools, sepa-
rately; and
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{c) whether any foe is being
charged in thess Schools?

The Minister of Defence (Shri
Krishna Menon): (a) and (b). 110
schools are run by Army Units. A
statement setting out the details is
laid on the Table of the Lok Sabha.
[See Appendix V, annexure No. §7]

(¢) Nominal fees are charged in 46
of these schools. In the remaining
schools no fees are charged.

Ex-Btate Foroes Personnel

1524. Shri Earni Singhfl: Will the
Minister of Defence be pleased to
state;

(&) the number of ex-servicemen
discharged from the former State
Forces who have since been re-
vmployed in Rajasthan between 1949
and 1857, year-wise; and

(b) the number of ex-servicemen
discharged from the former State
Forces registered in various Em-
ployment Exchange Centres in Rajas-
than  but still unemployed, with
particular reference to Bikaner Divi-
sion?

The Minister of Defence (Shrl
Erishna Menon): (a) 2,289, ex-
servicemen belonging to the erstwhile
Rajasthan Btate Forces have been
found employment in Government ser-
vice in Rajasthan during the period
January 1851 to December 1857. In-
formation in respect of those who
were found employment in Govern-
ment service during the years 1949
and 1950, and in respect of those who
have found employment in the private
sector, and the year-wise break-up of
the figures given above, are not avail-
able.

(b) At the end of December 1857,
there were 408 ex-servicemen on the
live registers of Employment Exchanges
in Rajasthan, including 16 in Bikaner
Division, Information about how many

of these perscnnel belonged to the

-ﬁmma

Wﬁmn:lmm ,ega

erstwhile State Forces is not n'nllp_',.
ablé, as Employment Exchanges do -
not maintain statistics in regard to -~
ex-service personnel of the Indian
Army and the erstwhile Btate Foroes
separately.

Mica Research Instituts

1525, Shri T, B. Vittal Rao: Will
the Minister of Edneation and
Scientific Research be pleased to
state:

(a) whether there'is any prowul
to open & Mica Research
and

(b) if so, where it is likely to be
located?

The Deputy Minister of Education
and Sclentific Research (Shei M. M,
Das): (a) No, Bir. There is no pro-
posal to establish a separate Mica Re-
search Institute, but research in mica -
already forms part of the research pro-
gremme of the Central Glass & Cera-
mic Research Institute, Calcutta.

(b) Does not arise.
Allahabad High Court

1526, Shri Kalika Bingh: Will the
Minister of Home Affalrs be pleased
1o state:

{a) the number of writ petitions
filed in Allahabad High Court
during the years 1955-56, 1856-57 and
1957-58 to date;

(b) the number of writ petition:
for the above three years still pend-
ing for disposal separately for epch
year; and

(c) reasons for delay in disposal of
writs of 1855-86 and 1956-57?

Pandit G. B, Pant: (a) to (c}), The
will

information is being collected and
uhidonthe‘rablcdthe&m
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PAPERS LAID ON THEE TABLE
STATEMENT ¢ TALL IN TFORKION

Jawaharial Nehru): I beg to lay on
the Table a copy of the statement re-
garding the fall in foreign exchange
reserves last year. [Placed in Library.
See No. LT-607/56)

1 mentioned this matter two days
ago when I was speaking. This report
was originally prepared by the Plan-
ning Commission in October last year.
It has been somewhat revised now so
as to bring it up to date.

May I mention that copies of this
statement have been placed in the
Library, and a fairly considerable num-
ber of copies are being placed in the
Publications Counter for any hon.
Member who chooses to take it.

Shri Naushir Bharucha (East Khan-
desh): It may be circulated to every-
body.

Mr. Speaker: Every hon, Member
who wants it will have it, without
exception.

Shri Ranga (Tenali): What is it, Sir?
Mr. Speaker: Next item.
AMENDMENT TO CENTRAL Excise Rurts

The Deputy Minister of Finance
(Shri B. B. Bhagat): I beg to lay on
the Table, under Section 38 of the
Central Excises and Salt Act, 1044, a
copy of Notification No. G.SR. 87,
dated the 1st March, 1958, making cer-
tain further amendment to the Central
Excise Rules, 1944. [Placed in Library.
See No. LT-608/58)

Navy (Jupiciar Review) REGULATIONS

The Deputy Minister of Defence
(8hri Raflhuramalah): I beg to hay
on the Table, under Section 185 of the
Navy Act, 1957, a copy of the Navy
(Judicial Revigw) Regulations, 1958,
published in Notification No. SR.O.
108, dated the 1st March, lm.lrhud
in Library. See¢ No. LT-609/58).
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COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND. RESOLUTIONS
SEveNTEENTH REPORT

Bardar Hukam Bingh (Bhatinds): |
beg to present the Seventeenth Repori
of the Commities on Private Membe:
Bills and Resolutions.

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE
Aam By NAGA HOSTILES 1IN DIMAPUR
AREA
Bhrimati Mafida Ahmed (Jorhat):
Under Rule 187, I beg to call the
attention of the Prime Minister to the
following matter of urgent public im-
portance and I request that he may

make a statement thereon:
“The raid by the Naga hostiles
in Dimapur area.”

The Prime Minister and Minister of
Externzl Affairs and Finance (Shri
Jawaharial Nehru): Recently dacoities
have been committed in the neigh-
bourhood of Dimapur in the Naga
Hills-Tuensang area by two separate
gangs of Nags hostiles.

On the night of 4th-5th March, 1858,
at 1.00 a.m. six Nagas armed with four
refiles; one stengun and one revolver
and  dressed in olive green
uniform went first to the Naharbari
Kanchuri village about 2} miles south-!
west of Dimapur Police Btation i
looted cash and other properties
Rs. 200 from three homes by intimi
dation, The same gang then proceed%
ed to Thekrajan Kuki village,
further two furlongs to the south o
Naharbari and looted money,
etc, from five houses of the village
They also extorted Rs. 300 from on
Zonkthang Kuki by threatening t
kill him. The gang then left toward
the south.

On the Tth March at about B.00 ».na.
50 armed hostiles raided Lahurijan
Estate, six miles north of Dimapur and

. decamped with one double barrell

e

- gun, some ornaments and clothes

having a total value of about Rs. 2,370
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In January and February also there
have been one or two similar decoities

in the Dimapur area.

DEMANDS FOR GRANTS"—Contd.

MmisTRY oF COMMERCE AND INDUSTRY
~Contd.

Mr, Speaker: The House will now
resume further discussion of the
Demands for Grants relating to the
Ministry of Commerce and Industry,
Out of € hours allotted for the
Demands of this Ministry, 4 hours and
8 minutes have already been availed
of, and 1 hour and 52 minutes now
remain.

The list of cut motions moved om
the 18th March, 1958, relating to the
Demands of this Ministry has already
been circulated to Members on the
;mne day.

I 1 shall call upon the hon. Minister
of Commerce and Industry to reply
to the debate at . How long
does he want?

The Minister of Commerce and In-

dustry (Shri Morarji ):  About
45 minutes.
Mr. Speaker: I shall gall him at

quarter past one.

Shri Morarji Desal: Yes.

Shri Somavane (Sholapur—Reserved
—Sch, Castes): The time taken by
the Minister in replying to the debate
may be excluded from the allotted
time. We have not spoken, many of
us,

Mr. Speaker: Every hon. Member
cannot speak on every Demand. Hon.
Members in each party must assess,
set apart particular Members, and
make them specialise in particular
subjects. All the 600 Members cannot
be physically provided for unless each
day consists of 50 hours.

*Moved with the recommendation of the President.
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Shrl Somavane: Even those in the
list have not had an opportunity.

Mr. Bpeaker: I shall give opportum=
ty to all Members.

8hri V. P. Nayar,

Shri V. P. Nayar (Quilon): Before 1
offer a few remarks, may I wish the
non. Minister of Commerce and Indus-
try well on his new assignment which
he is taking over tomorrow, but In
doing so, I would also wish that he
does not follow the way of his pre-
decessor.

Mr. Bpeaker: We are on the Com-
merce Ministry.

Bhrl V. P. Nayar: Yes, I know,

Mr. Speaker: We are not discussing
the Finance Ministry now.

Bhri V. P. Nayar: He is going away.

Mr. Speaker: If he goes away, lel
there be no reference to it.

Shri V. P. Nayar: I am not making
any reference. I only wish that . ..

Mr. Bpeaker: When he goes to Fin-
ance Migistry, let us see,

Shri V. P, Nayar: The hon. Minister
who intervened in the debate yester-
day presenied a picture which made
us think that all was well in the indus-
trial situation of our country. In fact,
we cannot analyse the situation
because we do not have all the details,
as only a summary has been given,
but the summary also gives us the
jdea that everything is well in the
industrial situation.

There is no doubt that industrial
production has increased as the indices
would show. The index has risen up
to 1489 This is not disputed at all,
but what has this increase in produc-
tion meant, and whom has it bene-
fited? Has it in any way benefited
the workers? Has it in any wuy bene-
fited the general public who consume
the industrial products? Has it in any
way benefited those who control the
upits of production? This is a matter

which we should analyse if we want to
find out what our industrial situation
today is like. :
12.08 hrs.

[MR. Derury-Spragen in the Chair]

My analysis shows that the maxi-
mum benefit on account of this in-
creased production has been derived
by the captaing of our industry who
are in control of the industrial units.
There is no getting away from it
Government has not at all benefited
from the increase in the industrial pro-
duction which is very much limited to
certain minor industries, If you take
the position of the basic industries, the
hon. Minister will agree that while
we are spending more on the develop-
ment of basic industries, they do not,
as present, compare in production any-
where near the other industries.

What are the industries in which he
lists that there is a significant produc-
tion? He starts with paper. We all
know what the position of the paper
industry is. The paper industry is a
very important industry because in
our present coniext we must realise
that our whole year's per capita con-
sumption of paper is almost about one
day's per capita consumption of the
United States. Compared with a back-
ward country like Egypt, our per
capita consumption is only one-fourth
of what Egypt consumes per head.
In such a situation, when we are
advancing in education, the import-
ance of the paper industry is very
peculiar,

What does the flgure about the
paper industry suggest? It is the in-
dustry which has recorded the highest
profit in the last four or five years.
Today if you go to the market, you
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enltmrhdnw mlmda].: for the
prices to shoot up. I was surprised
that as against an industrial index of
87'8 with base as 1530  100—I could
not get the figure with base as 1061-
52—the index of the paper industry's
profit has risen, according to the
Eastern Economist, which is not
any one of our papers, to 747'8. And
yet we find that the production of
paper is controlled very much by cer-
tain business-houses, whom we all
know—there are the Birlas in it, there
are the Pajorias in it, and there are
the Bangurs in it . .

Bhri Bimal Ghose (Barrackpore):
Bird & Co. is also there.

Bhri V. P. Nayar: I submit that
while, on the cne hand, those who
control the units of production of
paper are not being checked In such
a way as to enable the normal con-
suming public to get cheaper paper,
they have also adopted & policy of
importing newsprint which is very
much to the detriment of the smaller
group of newspapers. I understand
that almost every big group of news-
papers import their own newsprint
and they import it at a cost on an
average of 3 to 3-1/2 annas a lb, while
with absolute safety they can sell it
out to the smaller groups of news-
papers who do not possess the import
licence on the user basis at nothing
less than 10 annas a lb. That is why
I say that while, on the one hand, the
indigenous production of paper is not
controlled in such a way as to enable
our consuming public to get the paper
at lesser and lesser rates, on the other
hand we find that it is difficult for us
to produce the newsprint which we
require, and that is also allowed to be
imported by certain vested interests,
not for their own use, but to be re-
sold to the needy people at three
hundred per cent. profit. I want Gov-
ernment to consider whether it is not

made during the last so many years
without paying much tax. I have
often heard, and in fact the recent
meetings of the F.ICCL also stressed
that point, that the industry is being
fleeced now on account of the tax
regulations.

Yet, we find something surprising
when we go through the demand for
income-tax made on corporations and
companies. My hon. friend Shri
Morarka will be benefited by this. It
has always been said that if we cal-
culated the various taxes, their inci-
dence would be 103 per cent. of the
income. Now, I am not going into
this year's taxation, because what we
are discussing is the last year's report.
From the figures given by the Finance
Ministry, I find that while we are
having new taxes during the last two
or three years, the actual quantum of
tax demanded by Government from
these units of production has been
declining. It may be surprising. I

and Reference Branch by the Fin-
ance Ministry show that in 1952-53,
the total income-tax demanded from
all the companies—there are so many
of them—had amounted to Rs. 1027
crores, but in 1953-54, when the sur-
charge was also introduced, the total
amount came down to Rs. 98-
crores, and in 1853-54 it came further
down to Rs. 8879 crores, and in 1985~
56 it came further down to Rs. 8248
crores. What does this indieats?

.
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{Shri V. P. Nayar]

These are not my figures. These are
the figures supplied by the Finance
Ministry. These figures show that all
these years, the industrial profits have
been rising to suth an extent that in
1952-53 when we had the highest
demand for income-tax, it was only
Rs. 190'6 crores, but it rose up to
Rs. 3343 crores in 1958, This is
admitted by the industries themselves.
This is admitted by the representative
press of the industry that the indus-
trinl profit has risen. But the total
tax demanded has been declining.

And what is the position of our
income-tax? You know that the bulk
of the income-tax has to come from
industry, and not from the agricul-
tural section. According to the
figures given to me, while there were
only 2,546 assessees paying income-
tax of over Rs. 1 lakh in 1852-53
when we had the highest demand,
their number had risen to 4,090 later.
The difference of about 1,500 people
hed been taken to the highest slab of
income-tax. The number of indivi-
duals also had risen by about 150. So,
if we take on the average Rs. 1 lakh
as the minimum, it should have work-
ed out to Hs. 16 or 17 crores more
than what it was in 1953-54.

So, 1 say that while industrial pro-
duction has undoubtedly increased—I
do not want to dispute that, although
it is confined to the minor industries—
a definite advantage has been gained
not by the consumer, not by Govern-
ment in the way of taxation but only
by the industry. I want the Minis-
ter, who is also in charge of the unit
which controls the company law
administration, to go into this ques-
tion.

Then, very much was talked about
the textile industry and the steel
industry. I shall take up the latter
first, because in the summary of the
of the Ministry, that is refer-
red to first. This is what the sum-
mary says:

“Government also accepted the

Commission's recommendation re-

garding the average retention

1

price of steel payable to the Tatas -
and Indian Iron and Steel Com-
pany.”

If I remember aright, the retention
price of steel has been revised
few occasions before, and the

8
»
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1952 or 1953. That would mean
between these two
Tatas and the Indian Iron
Co., the total monetary adw:
the revision in the prices
would come, according to my
tion—for, I do not find it
in the summary—to not less than
Rs. 75 crores or Rs. 100 crores in a

i

Hitr

.view of the kind of speeches which
these people, the representatives of
the Tatas and the [1.5.C0O. have
been making at all places, this is very
much undeserved. This sympathy of
Government by way of the revision
of the retention price seems to me—
I have read the Tariff Commission's
report—io be bestowing & very much
undeserved favour, because here is
what Mr. J. R. D. Tata says. I am
reading from the Commerce of the
15th February from page 61:

“He alluded to the fatal fascina-
tion which sieel plants seem to
exercisc on the minds of Govern-
ment.”

They are worried. The Tatas are
worried because of our expanding
public sector in the stee]l industry. Mr.
J. R. D. Tata says that there is a fatal
fascination in the minds of Govern-
ment for steel. And we all know to
whom it is fatal. And it was more
surprising to find my hon. friend Shri
M."R. Masani—I do not find him
here—getting up during the general
discussion and saying that we also
seemed to have a fatal fascination.
The fountain of his inspiration has
been from Mr. J. R. D, Tata's speech,
no doubt, because he has chosen an
identical expression which his boss
has used, because I find from our Who
ig¢ Who . . .
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'.Bhl Dun):
__Ml‘mi(n-hn ): Why

Shri V. P. Nayar: 1 find from our
Who is Who that Shri M. R. Masani
is also'm petty executive of Tatas
That was why I used the word ‘boss’.

Shri Goray (Poona): He was an
executive.

Bhri V. P. Nayar: Yes, he was an
. executive till 1957. I am subject to
carrection in that If you read
through the speech......

Mr. Deputy-Speaker: Is the hon
Member referring to the Who is Who
published by our Secretariat?

8hri V. P. Nayar: Yes. I am refer-

ring to our official Who is Who, which
says that from 1941 to 1957 he was an
executive in the Tatas. I therefore,
thought that he was in the perma-
nent pay-roll of Tatas till at least
1957 when our publication was
brought out. I do not know whether
he continues or not. But that is not
the point. The chief of Martin Burns
and 11S.CO, Sir Biren Mookerjee
also seems to have been worried at
the annual general meeling, "What
shall we do with our steel, when the
steel plants go into production?. And
for these people who object in place
and out of place to the expansion of
our public sector in steel, Govern-
ment are throwing away money, and
they find champions even in this
House which fortunately does not have
functional representation to voice
forth their grievance. I cannot bet-’
ter dismiss the view of Shri M. R.
Masani than by quoting a sentence
from Shankar'’s Weekly whichis a
very popular magazine.

The Shankar’s Weekly observed:

“It is only & rare Masani, who
has the courage of his lack of con-
viction or the thickness of intel-
lectusl height to proclaim that we
need not prepare for tomorrow
because it will hurt our corns, and
that no more steel need be made
in thizs country”™.

With these few words, I dismiss Shri -
M. R. Mamnis observations, and -
would like to go to the textile indus-
iry.

In the textile industry, although the
hon. Minister says that production has
kept up according to past levels or to
the same proportion last year, I was
amazed to find from Government's
own Monthly Abstract of Statistics
the last of them, published in Janu-
ary 1958, that in 1857 from January
to November, there has been un-
employment for 30,000 people, After
that, we know that several mills clos-
ed in Bombay and several mills are
being closed in Kanpur,

So 30,000 people have no work from
the beginning of the year. In Janu-
ary, the figure was 830,638 while in
November it had come down to
800,168. What is the contribution of
labour? Very often, it is said that it
is because of the non-co-operation of
labour that things have gone wrong.
That is also not correct, because in
the page which gives the details of
industrial disputes, 1 find that the
average man-days lost in 1057 during
the period of this retrenchment is
only 117 as against 189 the previous
year. Therefore, it is not possible for

to the case of three rubber factories
and four soda ash plants. For the
supply of soda ash, especially of the
heavy variety which we do not pro-
duce, for the four soda ash plants,
there have been four licences given
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their

called Saurashtra Chemnicals, one is to
Dalmias through their subsidiary
known as the Sshu-Jain, and the
fourth is to a sugar merchant by name
Bhiwandiwalla.

Take, for example, the case of the
rubber industry, Over $0 per cent.
of the rubber in the country is produe-
ed in Kerala. The existing monopoly
is in the hands of Dunlop, for whom
an additional plant is permitted in
Madras, 500 miles away from the rub-
ber-growing reglon! I have never
known that Tatas make any tyres,
but the second is given to Tatas at
Bombay, 700 miles away from the
rubber tract. The synthetic rubber
unit is 800 miles away.

Nobody can say that the intellect
of the average worker in Kerala is
inferior to that of his counterpart in
Madras or Bombay. We produce all
the rubber and we are given a licence
on the complete understanding that
the person who has been granted the
Heence can never raise the funds. So
it is there. It has also been admitted
that it does not look possible for that
particular licensee to start a factory.
This is the kind of position.

The Minister of Industry (Shri

Manubhal 8hah): For the information
of the hon. Member—he knows it—I
may say that licence for the factory
in Kerala has been given, and it is
not being implemented because the
party has not been able yet to raise
both the internal and external
resources

. Shrl V. P, Nayar: That was exactly
what 1 said. XKnowing that he can-
‘not.....

Bhri Manubha! 8hah: How is it that
we can know in advance?

Bhri V. P. Nayar: Otherwise, why
‘iy it that he has not ceme?

which is very important, with respect
to which the hon. Minister has, again,
given me certain very wital informa-
tion in answer to a question. What iz
the position of our pharmeceutical

case of life-saving anti-biotics, except
penicillin, where only half the capa-
city is now utilised, all are imported.
There could have been slight altera-
tions in the plant at Pimpri as Maj.
Gen. Sokhey, who is a very know- |
ledgeable person in this, says, That
could have been  possible but
nothing is made except penicillin.

And what is the position with
regard to other items which are very
essential? We do not manufacture a
single vitamin here. We do mnot
manufacture a single hormone. And
yet we have already allowed all the
foreign firms which are entrenched in
the business—international cartels—
to come to India and establish them-
selves either through thelr own
offices or in collaboration with Indian
firms whom they want to use as
‘guinea pigs’. For example, the firms
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15 vitally needed for saving human
lives. 1 am not surprised at the ath-
iude the Government have adopted in
encouraging the existing monopolies.

I am sorry I do not have the time;
otherwise, I could have given some
more details as to how the mono-
polists have been favoured against
the ordinary entrepreneurs who are
left in the lurch and against the small
industrialists who are allowed to rot,

Shri Jinachandran (Tellichery): I
support the Demands. The Ministry
ir to be congratulated on its credit-
able performance, There has been au
ull-round increase in production, some
Items even going beyond the target.

It is gratifyirg to note that tne
rigid import control adopted by the
{Government since last year is bear-
ing frult and that the tremendous
drain of our foreign exchange has
stoyped. But we cannot afford to be
complacent. Due to the recessionary
trends in world economy and keen
competition from other countries,
there is noticed a marked fall in our
export trade.

Qur export of tea to American mar-
kews is gradually coming down in

1968 Demands for Grants g8y

Last year, our coffese production
reached an all-time record and
were able to expart nearly 165,000
at & reasonable price. Bince
heginning of this year, the prices
come down considerably and many an
export auction had to be withdrawn
recently for lack of demand. This

io give the producers the minimum
guaranteed return. Hill crops like
pepper, ginger, lemon grass oil ete.
were once fetching a good slice of
foreign exchange: but there is a seri-
ous set-back both in price and in
yuentity of export during the last two
or three years. Likewise, there is a
downward trend in the export of jute
manufacturers, castor oil, vegetable
oil ete, which are all important
foreign currency earning commodi-
ties. Something must be done to
arrest this trend.

There is much scope for expansion
of our domestic market and a well-
devised plan must be put into opera-
tion to maintain our existing markets
as well as to increase our exports.
The Export Prometion Council set up
at Cochin at the suggestion of the
Spices Inquiry Committee, must be
made to undertake a thorough study

12-30 hrs,

[Surr C. R. Partasmr Raman in the
Chair]
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[Shri Jinachandran]
ponsible for the export with the active
co-operation of our Trade Represen-
tatives abroad. Likewise the activi-
ties of the State Trading Corporation
must also be made more broad-based.
These measures will ensure not only
a reasonable return to the producers,
but also be able to find fresh avenues
for our goods. Because of the various
intermediaries in the trade now, the
producers get the minimum and the
traders the maximum. Our foreign
Embassies must pay more attention to
find markets in their respective coun-
tries for our various commodities and
for the next few years their diplomacy
must be focused mostly on our
foreign trade.

Regional disparities should be eli-
minated in the field of industrial
expansion, special preference being
given {o undeveloped and under-deve-
loped arems. Large amounts are allo-
ceted each year to all States, who in
turn distribute the money to small-
scale industries. Many an amount is
allowed to be lapsed either......

Mr. Chairman: Order, order. The
hon. Member may occasionally look
up; he should not be reading all the
time from a paper.

Shri V. P. Nayar: I suppose it is a
maiden speech.

Mr. Chairman: The hon. Member
should not be continuously reading
from a paper. He may make some
occasional reference only to it

Bhri Tyagl: He is standing behind
the pillar.

properly spent and without 1
people know what the Centre hdm
and what all sorts of help they will
get from Government to start small-
scale iIndustries. Many people do not
know that there is such help being

20 MARCH 1988 Demonds for Greats '5-3:'5(

extended by the Centre.. Wide pub-
licity must be given to educate the
public and enable them to take
advanfage of the central ald -

Ancther important matter I want -
to discuss iz about the handloom
industry. It is the declared polcy of
the Government that the whole hand-
loom industry must be brought under
I do not know what

far and I doubt whether this policy is
going to have the desired success.

So far as Kerala is concerned, I can
say that only a small number of
looms have been brought under the

fold. Unlike  other

good deal of money. - There are many
practical difficulties also and it may
be a slow process. In any case, these
private sector looms are also playing
their part very well—even better
than the co-operative looms—and
there is no reason why they should
not be given the same treatment as
those of the co-operative sector and
allowed to grow side by side. This
private sector is very much handi-
capped in many ways in marketing
their goods on account of the discri-
mination. Let the co-operatives enjoy
all the privileges and protection that
they could get in the ordinary course,
but there must be unifof.nity in the
matter of giving financial aid and
other facilities for marketing.

There is a heavy stock of hand-
loom cloth awaiting markets and spe-
cific measures must be taken to
relieve the glut in the market. A
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otherwise,
depending upon the capacity of the
weaver, and the high excise duty is
falling heavily on all, more especially
on those with a few looms. This
industry, in different parts of the
country, serves different needs pecu-
liar to the regions in which they are
situated. Thus, in the southern
region, especially in Kerala, these
mills specialise only in medium and
coarse varieties using narrow width
looms. Though the Prime Minister
has been pleased {0 announce wel-
come reductions in duties on cotton
fabrics, in view of the low purchas-
ing power of the poor people in
Kerala, and in view of the higher
incidence in the cost of production
for want of various facilities, these
varieties require further protection.
The assurance given by the Minister
of Industry that he would look into
the question with an open mind, of
giving relief to fhe medium size fac-
tories operating with more than 100
looms is very much appreciated. These
factorles are now working under
heavy strain and help must be extend-
ed 40 them also.

Mr. Chairmasn: Shri H C. Mathur.
I see he is leaving the House.

An Hon. Member: He does not want
to speak,

Mr. Chairman: I have not the list,

Bhri Harish Chandrs Mathur (Pall):
I had given my name to speak on
Education.

Mr. Chairman: There are a good
number of names in the list

8hrl Tyagl: At what time will the
hon. Minister reply?

Shri Harish Chandra Mathur: Do
you want me to speak, Sir?

Mr. Chairman: I find his name in
the list.

Shri Tyagi: He wants to speak on
Education.

Mr. Chairman: Then, I will call
another Member. Shri Deo.

Shri P. K. Deo (Kalahandi): Mr.
Chairman, Sir, it would not be pro-
per to pass the Demands of the Min-
istry of Commerce and Industry with-
out recording a protest against the
growing regional disparities in this
country so far as industrial develop-
ment is concerned. The strength of
the chain lies in its weakest link. And,
if India wants Lo be prosperous, then,
all its component units should be
equally developed at a uniform speed
and they should get equal attention
from the Centre. When we see the
actual state of affairs, it is quite differ-
ent.

Orissa's per capita income is Rs. T6
per annum and it compares 80 un-
favourably with the national average
of Rs. 287. I not only accuse the
private sector which has been all
along exploiting Orissa with the ulte-
rior motive of profit but cannot
excuse the public sector which had
been complacent and indifferent
towards industrial development in
Orissa.

Though nature has endowed Orissa
with vast mineral and other resour-
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[Shri P. K. Deo]

ces, hardly any atlemipt has been
made to utilise those for the benefit
of the local people. Let us examine
the forest wealth. Loéal people do
not get bamboos for their domestic
purpose for bailding small houses or
huts. They have to pay at exorbitant
rate for whatever they get from the
limited supply at the rate of Ra, 10-15
per hundred. On the other hand,
long term leases are granted to the
varions paper mills at & nominal rate
of royalty. The famous Orient Paper
Mill, a Birla concern, has been grant-
ed a long term bamboo forest lease on
a nominal royalty of four annas per
hundred bamboos. 1 am not here to
probe into the mystrics of the Birla
House but I would like to point out in
this connection that it is a pity that
our Government is bent upon placat-
ing these business houses for pur-
pose of election funds in order to per-
petuate the Party in power. The un-
holy alliance of these business inter-
ests with the Party in power with
the help of corrupt officlals who
tried to jeopardise the election pros-
pects of the opposition candidates in
the last election even to the extent of
fabricating official documents has
been thoroughly exposed by the Elee-
tion Tribunal recently while rejecting
the election petition of one Mr. G. D.
Thirani a defeated Congress candi-
date and a nominee of the Birlas
Strike and discontentment among the
workers in the wvarious Birla
concerns have become a regular
feature. My friend Shri V. P.
Nayar has pointed out the rising
prices of the paper. There has been
a widespread demsand throughout the
country to nationalise the paper mills.
1 request the Government to seriously
consider this question and nationalise
these various paper industries in the
country.

Take the case of bidi leaves, They
are mostly grown on the tenants
holdings. By promulgating the Kendu
Legves Control Order, the Govemn-
ment restricts the tenants' rights to
collect and transport and sell their
produce of their land. Tt has given

Shri P. K. Deo: If it is the poliey of
the Government, they can as well give
advice to the State Government not
to do the wrong. That is if they are
sincere about it.

An Hon. Member: Nationalise the
State  Governments.... (Interruptions)

Shri Kanungo: The hon. Member
may read the Constitution.

Shri P. K. Deo: So far as the public
seclor is concerned, I beg to submit
that special steps should be taken to
develop the backward western dis-
iricts of Orissa which form the
Dandakaranya arca. Large bauxite
deposits are found in Kalahandi and
Koraput districts. Dr. Krishnan of
the Geological Survey of India some-
time back had submitted a report
regarding the bauxite deposit in those
areas, Cheap eleciricity is also avail-
able from the Machkund Project—a
joint Orissa-Andhra projecl. The
three turbines working there generate
about 52,000 kws. of which Orlssa's
share is about 16,000 kws. Hardly a
thousand kws, are being utilised now
for the various industrial purposes.
‘When the scheme is completed and the
project goes into full production, it
would be generating about 104,000
kws. of electricity of which Orissa
would get about 32,000 kws. There has
not been any blueprint as to how this
surplus power would be utilised In
order to utilise the surplus ensegy
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te deposits, an alumi-
t may be started in that
) the benefit of the country. I
t that one 132 K.V. line
laid to take the surplus
towards Kalashandi, Bolangir
ulbani districts in  order to
small scale and cottage indus-
those areas,

ly to a question the Minister
dustries has said that a licence
been granted to Messrs. Btraw
Products—a Singhania concern—to
put up a paper mill at Ksinga. The
time was fixed till September 1856.
But on some Aimsy ground that limi-
tation has been extended to Beptem-
ber 1857. Wo effective steps had been
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lishment of the paper mill at that
place. T i

There is a prospect of another mill
at Malkanjeri in Koraput in order to
utilise the vast bamboo forest of that
area.

The Government of Orissa has been
negotiating for sometime to have a
cement factory in Sambalpur in order
to utilise the vast limestone deposits
of the Bargarh area. I request the
Government of India to help in this
respect so that the proposed cement
factory starts functioning soon,

Regarding tea and coffee plantations
I may say this. The hills of Kalahandi
and Koraput are 4,000 feet above sea
level and have a rainfall of 100"
Serious steps should be taken to have
coffee and tea plantations there. It
would be ideal.

8o far as the location of the second
shipyard is concerned, I request the
Ministry of Commerce and Industry
to have the second shipyard at Paradip
or at Dhamra along the Orissa coast.

Sir, I would clote my observations
by requesting the Ministry that they
should pay specia] attention for the
development of Orissa which iz the
most backward State in the Indian
Union,
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at the outset I congratulate the Gov= -
emment and the Minister in charge’
of Commerce and Industry for cor-
recting the import poliey by which
we had lost a lot of our foreign
exchange, and also for improving the
production in industries other than the
textile industry.

With regard to the textile industry,

now that the Prime Minister has given
a very substantial relief in the matter
of excise duty, the mills that hawve
been closed or are partially closed
would start working; that is the hope
that we, here, cherish.

But, Sir, there are some mills or
certain industrialists who are beyond
correction, whose modus operandi
seems to be to run the mills at a loss,
take money from the Government,
again run into loss and then close the
mills completely. In regard to such
mills and such industrialists what
shall we do? What does the Govern-
ment intend to do in regard to them?

I come from a constituency in an
industrial srea—Sholapur—where
there are seven textile mills. During
the last ten months two mills have
been completely closed there throw-
ing out of employment nearly 10,000
workers and bringing about suffering
to their dependants. I take this
opportunity, Sir, to congratulate the
Bombay Government for having start-
ed one of the mills giving employment
to the workers. That mil]l has been
opened from the first of this month.
But the other mill—the Sholapur
Spinning and Weaving Mill—has been
totally and completely closed. Till
last month some persons were worke
ing there, but from this month not & .

- single worker is employed there.

There iz a history behind this. In
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- 1050 this mill was taken over by the
Government but later on the mill
went under the management of the
owner, and the present position is
what 1 have just mentioned.

Last year, when I spoke on the
. Demands relating to the Ministry of
Commerce and Industry, I made a
pointed reference to the situation in
regard to this mill and the suffering
to which the labourers were put, but
very little has been done so far to
solve the situation created in this
Sholapur textile mill. The Govern-
ment has appointed a committee in
the month of September, 1957 under
the chairmanship of our hon. friend
Shri G. D. Somani. We have not
received their report on that mill so
far. For ten long months the people
have been suffering but the report is
still awaited. When the report comes,
again there will be delay of a few
months to consider the report and the
Government will then think as to
what action should be taken. This
sort of slow process of working is
causing the greatest of hardship to
the labourers. There is also constant
fall in production. According to Gov-
ernment figures 5,788 bales—is but the
total monthly loss in production or it
is the estimated loss in production.
All this is taking place and yet we
are going very slow towards tackling
the problem in regard to such mills
and in finding a solution.

1 am very sorry to say that frantic
telegrams, letters and resolutions are
being sent by the people there. We
have been pressing this case for the
last -one year. But the progress at
this end is very slow. I would like
to remind the hon. Minister that his
brilliant, young and energetic disci-
ple, the Chief Minister of Bombay, has
taken courage in his hands and started
the Narsing Girji Mills which is now
providing employment to mearly 1000
employees, and gradually as the pro-
cess continues it will absorb al] the
4500 employebs. May I humbly request
his Guru to follow the courageous
step taken by hig disciple and end

the misety wna dark snadow of suffer-
ing that has fallen on my constituency?

Sir, It will interest the House to
I:.nuw the scheme under which Narsing
Girji Mill has been started. It is an
unemployment relief scheme. The
workers are willing to take, under the
circumstances, only two-third of the
wages. If the mill makes profit the
first priority on that profit is that of
the unpaid one-third wages. That is
the way to go to the rescue of these
poor labourers. If they are left
suffer then it is a pity -that we
that ours is a welfare State.

Es

Shri Bra] Raj Singh (Firozabad):
Now socialistic State,

Shri Scmavane: How, it is said that
the machinery of the mill is bad and
to renovate that machinery finance is
required. But I will point out how
the reports on such mills are prepared.
It was also said that the machinery
in the Narsing Girji Mill was bad, but
today the same machinery is being
worked very well and production has
started. Shri Kanungo while making
a statement on the floor of the House
in response to a calling attention
notice said:

“Their machinery is very old
which has not been replaced or
renovated on account of initial
mismanagement.”

13 hrs.

Similarly about the Narsing Girji
Mills it was said that the plant,
equipment and the financial position
of the Mills were very unsatisfactory.
That very mill is now being worked
and worked very cfficiently and pro-
duction is going on wery well A
similar statement was made about the
Sholapur Spinning and Weaving Mills
in reply to a Calling Attention Notice.
Now if such false reports are given,
how are we to depend upon them. I
would therefore say that we should
take very stern and severe steps to
correct matters. 1 would even go to
the length of saying that all the power
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Ve 1 oo Bimd o the Coutral
Gavernment should be utilised to

" bring these recalcitrant industrialists

who behave in a manner that is most
detrimental to the nation and to the
workers employed in the industry, to
their senses.

Government have got sufficient
 powers under the Industries (Develop-
ment and Regulation) Act Section
18A gives them power to take over
the management and I would suggest
that the earlier the powers that are
in the hands of Government are appli-
ed the better it is for the workers and
others. Now the mill-hands of that
mill are prepared to pay the amount
they have in the provident fund with
the Government and if the Govern-
ment tgke that provident fund amount
and the Central Government and the
State Government put in their share,
I think there would not be any diffi-
culty in running that mill. This step
they can take immediately after the
report of the Chairman, Shri Somani
is received. In the circumstances I
would wery earnestly appeal to Gov-
ernment to go to the help of the
workers as speedily as possible and
check the modus operendi of such of
the industrialists who behave as the
management of this mill has done.
This would show to the other indus-
trialists that these methods do not pay.
I am sure Government will consider
my suggestion sympathetically and
come to the help of the Sholapur mill
hands so that they may not suffer any
longer,

Bhri Tyagl: May I, with your per-
mission, put a question? I do not
want to make a speech. I do not want
to take the time of the House; I will
take only half a minute.

Will the Minister in his reply
kindh- acquaint the House as to what

him to many industrialists in the
private sector and undertakings in the
public sector to import things frem
outside on deferred payment basis;
and a3 to how much will fall due for

mmmtmthﬂmttnmm
to year? That statement the House
is anxious to have.

Dr. Pashupafi Mandal (Bankura—
Reserved—Sch. Castes): Mr. Chair-
man, Sir, I thank you for the oppor-
tunity you have given me, though at
the fag end of the debate. Day before
yesterday there was & mention made
about the closure of certain {ea
gardens. The export duty on tea on
weight basis is affecting West Bengal
and also our foreign exchange earn=-
ings. Including road tax it comes to
about eight to nine annag per 1b. of
tea the value of which is Re, 1, as
also of tea the value of which i
to Rs, 20. So, it is funny to see that
the tax on common tea aaxd the tax
on quality tea is the same. I
therefore, suggest to Government the
imposition of tax on value basis and
not on weight basis. Then only will
the problem of common tea be solved.
Otherwise the market for common tea
in foreign countries wil] be lost.

B0
4

i

Sir, common tea from Africa is
capturing the foreign markets because
the International Agreement has laps-
ed and tea is now sold on competitive
basis, If Government do not take
early steps for changing the tax on
value basis, the common tea gardens
will have 10 be closed in the near
future. The main sufferers in that
contingency will be the tea nrdlns
in Cachar and Doars.

Then 1 come to Bankura Distriet
in West Bengal which I have the
privilege to represent. It is not an
industrial area. It has certain cottage
industries, the handloom and bell
meta] industries. The weavers have
formed cooperatives and they have
got relief to a certain extent. They
are getting rebates and no sales tax
is charged on their products. But
they are experiencing difficulties in
marketing. The cooperatives are also
not getting enough money to supple-
ment their resources according to
their needs.

The case of the bell metal utensils

industry is different. The workers of -



_§867 Demands jor Grints - 30 MARCH 1988 Dewands for Grants ”

{Dr. Pashupati Mandsl]
bell metal industry have formed co-
aperatives. But no rebate is given for
their products and sales tax is charg-
ed on their production. Though it
a cottage industry managed by coope-

ratives, sales tax is charged and no

rebate is given. At the time of the
last cottage industry seminar at
Vigyan Bhavan representatives from
Bishnupur and Bankura came and
explained their difficulties to the hon.
Minister and they asked him to
remove the sales tax charged on their
.products. The Minister promised to
look into their grievances sympathe-
tically,. Today it is as a kind of
reminder that I am bringing this
matter in the House, because the
Minister is preoccupied with mult-
farious matters. So I suggest that at
least the sales tax should be removed
in the case of products of cooperatives
of bell metal utensils. Government
thould also advance money to the
cooperatives so that they may buy
raw materials direct from the market,
or import them. If they get the raw
materials through intermediaries the
prices they have to pay are very high.
For solving the land problem we are
removing the intermediaries. This
should be done in the case of the
cottage industries also. So, I suggest
only four points for the relief of the
industry: (1) supply sufficient money
to meet their needs; (2) supply suffi-
cient raw materials by import or
direct from Government; (3) sales-tax
will be free on co-operative produc-
tion and (4) sale centre for market-
ing.

I now come to the Sericulture
Research Institute at Behrampore in
West Bengal. There is a proposal to
remove this institute from Behram-
pore. It is the nerve centre for silk
production for West Bengal, Orissa,
Assam and Bihar and it is a centre for
the eastern zone. If you feel that a
ailk research centre is necessary for
Bangalore or for the southern zone,
a geparate one can be constructed and
administered by the Centre, without
disturbing the previous one. This silk

s0? It is because the Calcutta port is
not suitable for shipping of the pre-
sent age and it is not developed by
constructing the Ganga barrage scheme
at Farrakha. Also, the Dum Dum air-
port is not included for devqlopment
in the Second Five-Year Plan, The
Geonkhali port also is not included in
the Second Five-Year Plan, although
the World Bank has suggested that
it should be built on first priority in
the second Plan for transport facility
to the industry of the eastern zone
and UP. alsc. West Bengal is a
problem State and if you do not look
into these matters, it will become
terrible.

Finally, in the summary report of
the Ministry which we have received,
not a single line is put down regard-
ing jute, which is a foreign exchange
earning industry. The growers of jute
are getting prices lower than the
cost of production. They had met the
deficit and after meeting the deficit,
if they receive prices at such low
rates, then again jute deficit will
arise. So, just like sugar cane, I sug-
gest there can be a ceiling price for
jute. Otherwise, the foreign exchange
earning industry will be moving
downwards. With these words, I
conclude my speech.

Shri 8. M. Banerjee (Kanpur):
Mr. Chairman, yesterday I llistened to
the speech of the hon. Minister with
patience and I thought he would men-
tion something about the closure of
the various textile mills and jute miils,
but I was sorry that he did not men-
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tion a word about the closure, .It
was said in the Sabha that retrench-
ment compensation will be paid to
those men. May I mention for the
information of the hon. Minister that
nearly 20 or 21 textile mills have
been closed? Also, about 27 jute
mills have been closed.

On 12th February, 1856, when it was
announced that 8 million jobs wrill
be provided under the second Five
Year Plan, there was much jubilance
among the workers. What happened
after that? How can we possibly
enthuse the workers to produce more
if these mills are closed? In Kanpur
alone, 6,000 workers—4,000 regular
employees and 2,000 substitutes—are
facing starvation. They are being
pald some small allowance. I know
a particular mill is under the British
India  Corporation. Mr. Haridas
Mundhra has been damned enough
both in this House and outside.

There is another factor why this
Eritish India Corporation, which Is
80 good a concern, is not functioning
properly. I may mention that those
British officcrs who are there, the
sharcholders and managing dircetors,
arc absolutely uninterested in this
concern, So far as my knowledge
goes, they have earned thousand times
more than what thev have spent on
this concern. So, an enquiry must be
instituted 1o go into the affairs of
these concermns--The Kanpur Cotton
Miil, the Lal-imli, the Kanpur Woollen
Mill and spccially the Cowper Allen.
The British India Corporation was a
good concern, but with Mr. Mundhra
who has speculated and also with the
Britishers who have no interest in
our country, I personally feel that the
condition has deteriorated so much.
May I, therefore, submit in all humi-
lity that a serious enquiry is neces-
Bary,

One responsible officer of the Min-

m“mmmtm.-,'

will be done. But what is being done,
I want {o kmow specifically, because
I am answerable to those people whom
I represent here.

There is another factor which I want
to develop for a minute. When we
talk of the public sector, we forget
that there are about 19 ordnance fac-
tories in India. The very words
“ordnance” and “defence” sound as if
they are producing bombs alome. I
have been putting various questions
in Parliament. Why should we not
utilise the surplus manufacturing
capacity of these ordnance factories
for the manufacture of civillan goods?
I know that these ordnance factories
manufacture very good civilian goods
and we have manufactured to the tune
of Rs. 4'5 crores. But unfortunately
it has come down to Rs. 3'5 crores
only because the private sector do
not want that these ordnance factories
under the public sector should enter
into comprtition with them. I wish
to know definitely from the Minister
what is our policy. We do not want
to compete with the private sector.
But if the private sector wan! that we
should not comprte with them, should
we not raise an objection? I definite«
ly feel that if the surplus manufac-
{uring capacily in these ordnance fac-
tories is properly utilised, our produe-
tion will be more. In China, I know
that a particular thing is manufactur-
ed both by the private sector and the
public sector and the prices are con-
trolled by the State, with the result
that there is no cut-throat competition,

Mr. Chairman: The hon. Member's
time is up.

Shri 8. M. Banerjee: 1 wanted to
develop this point, but I hope that the
remaining points will be developed by
the Minister himself, because this is
very important.

8o, I want a definite reply about
the closure and what we are doing to.
save thousands of workers an¢
secondly whether these ordnance fac.
tories’ surplus manufacturing capacity
can be utilised, whether the Defence

.



[Mr Sexaxes in the Chair].

Bhri Morarfi Desal: Mr. Speaker,
Sir, I have profited considerably by
sitting here for five hours and a

ew to
but with a view to improving
the Ministry. And I cannot claim
that there is no scope for improve-
ment. There is considerable scope
for improvement, as there is in every
institution, and from that point of

Yet, I will have to point out some
misceptions or misunderstendings
which have been responsible for
some criticism which is not quite
The criticism started with
attack but failed to
tum because nothing
could be found. First
sald that the

letely because
ge position
wrong import
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in 1956-57 from the year 1965-56,
and an increase of Rs. 19 crores as

position had been realised at that
time. .

The then Finance Minister, who
was here in 1054 1855 and the
half of 1888, was cited by an
Member as saying that he did

not think that that would be true,
because I find that the Minister of
Finance at that time, Shri Desh-
mukh, actually made a statement in
1954 in this hon. House, while speak-
ing on the Indian Tarif {Second
Amendment) Bill on 11-9-1854 He
said:

“Another consideration has been
that our import policy, imposing
quantitive restrictions on several
commodities by the fixation of



=
i

20 MARCH 1958 Demands for Grents 874
nature can justified by a deliberately so, and that is as a result
chronic position of imbalance m of the policy of the whole Govern-
our balance of payments of a ment and not merely as a result of
kind which no longer obtains. A the policy of the Ministry itself, And
change in the direction of relax- the policy has been succeeding as
ing some of these restrictiona can be seen now. Yet, one cannot
was, therefore, imperative and say that we are completely out of
that is what we are seeking to the woods. We will have to be
achieve by this " careful for a long time to come as [

can foresee. Yet, we will have to go
It will thus be seen that the then on taking some risk here and there
Finance Minister was not unaware of if we do not want to decrease our
the position. ‘Therefore, everybody production and if we want to increase
being wiser after the event is & our production in the various manu=-
very happy position to take. At that factures that we want to take up
time, it was not considered that this now and in future. I have no
would lead to this position and ' the doubt that the hon. House will be

prosperous position which existed at
that time wculd last. But even if
we consider that if those consumer
goods had not been imported we
would have been saved from this
diMculty, it would be wrong. What
has created the difficulty is the
import of more raw materials for
our larger production and more
capital goods, because we want to
raige our industria) production and

than we should have, but that was all
done with the motive of increasing
the prosperity of this country.

It would not be possible Sir, to
blame any single individual or Min-
istry for this particular position. I
cannot deny that there was a little
want of calculation. That has been
admitted by the Prime Minister when

sympathetic in this view of Govern-
ment. We do not rely completely,
or to a major extent, on the help

Yet, there is no country in the
world which has developed by itself
without any help from other coun-
tries. There is nothing wrong in
receiving help from other countries
as long as that help does not bind us
to any particular course of action or
as long as it does not deflect us from
our own policies, which we have
deliberately adopted for the good of

:
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for the future. The policy is very
clear. The policy is to see that there
is no imbalance, it is very



We will have to import also capital
goods, though we are trying to pro-
duce capital goods oupelvea._ The

been created to some extent, that will
also help us in reducing the imbal-
ance and in meeting our foreign
exchange position when these mills
come into production.

‘We have, therefore, got to strike a
balsnce. If at every stage we are

individual items, the work will
become difficult. But Government
feel assured by the support that is
given generally by the hon, House in
the matter of itz policies in these
matters. Therefore, I have no doubt
that the difficult position through
which we have been passing will also
help us in improving our industrial
condition, rather than take us in a
reverse direction. Many a time such
difficulties are necessary in order to
goad us to a further effort, and that
is exactly what is taking place now.

But there is also a danger of get-
ting efraid and demoralised if we
dwell constantly and persistenily on
the difficultics and get overwhelmed
by a wrong picture that we may print
before ourselves. That is all the

drawn and that the difficulties are
pointed out, not in order to switch
back ‘the progress that we are mak-
ing, but in order that the difficulties
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anybody wants to have an aceount )
this matter, giving particulses
immediately, I am afraid, I shall not
be able to satisty those friends;
will have to disappoint them, not
because of any want of desire to
satisfy them, but bacause of the
inability inherent in the position.
The export policy goes on progressing
and changing from time to time, as
required by the situation in the
world, on account of the competi-
tion that we meet with in various
directions, It is possible that in
some of the traditional exports that
we have, we may have to fall back,
in spite of our efforts not to fall back.
In that case, we have to find out
other directions in which we can
increase our exports and make up for
the lost ground in the other com-
modities; and that is exactly what we
are trying to do.

L]

I was asked what we have done,
in addition to the Export Promotion
Council that has been set up. Sir,
it the proceedings of the Export Pro-
motion Council are locked into, it
will be seen that they are devoting
their attention to finding out ways
and means as to how best these
exports can be promoted. It will
also be sent that Government has
been trying to attend to the sugges-
tions made by these Councils and
various steps are taken to accelerate
the exports by giving cither draw-
backs that is, rebates on duty, giving
them extra raw materials for pro-
duction for export or giving such
other help which, I think, it would
not be wise to be disclosed at every
stage and in every case, because that
will also harm the drive for export
in this matter. And 1 am quite sure
that it cannot be the intention or
desire of my hon. friends here to do
anything which will impair the pro-
gress of exports in future.

The question of tea was particularly
mentioned in this direction. We are
aware of the difficulty which the tea
known as “common tea” hhdl_t.g.
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0 per cent of our production is com-~
moa tea, and a lot of it alse goes for
export. At present there is a uni-
form duty levied on the export of tea,
. regardless of quality or price realis-
ed, and that is what is cresting the

for the last two months, But we are
finding it difficult to find out some
way Which will beneft the common
tea, and not lose the advantage given
to it by the better teas taking advant-
age of it )

X
region-wise, then also difficulties will
arise and the superior teas will take
advantage of it and the common tea
will go on suffering.

Shri Naushir Bharucha (East Khan-
desh): Why not have an ad valorem

duty?

Shri Morarji Desal: Let my hon.
friend be a little patient. 1 am
trying to explain it. We can also do
it on the price of the tea. But it
we try lo do that, then we will have
to segregate the common tea from
the first process to the sale of tes,
because then these sale auction will
have to be classified differently.
Thervfore, the teas which fetch
below the price specified will have to
be completely segregated from the
place of production up to the point
of export.

This is not an easy matter and
therefore it might, if any such action
of segregation is taken, even clog the
flow of trade. We have, therefore,

that it will find out a way to
help the common tems. If any time
is taken over it, may I asmsure the

want of regard for i but because of
the inability to find out a suitable
way quickly.

question and a decisioh Wil soon be
taken. '

There is, not closure yet, but the
prospect of closure of tea gardems,

when Government takes it up and
loses money, I do not know wha

t will
happen to the Minister, who will be
In charge of it. He will have cer-
tainly 1o go. I do not think any
Minister will hesitate to go in doing
his duty and if he fails in his duty
he shauld go and he will go. But

T am quite sure that the House
not expect the Minister to

deliberately any wrong step from the
very beginning and if that is expect-
ed then the whole House will be
responsible for that wrong step and

there is none to call the House to
account,

H

Shri Bra] Ra) Singh: The country
is there. The electorate Iz there.

Shri Morarji Desai: The House is
the custodian of the country and if
the custodian goes wrong, then God

helps the country. That is what has
got to be considered.

Mr, Speaker: If anything goes
wrong, they will drink tes.

8Shri Morarji Desai: The custodian
did not allow my bon. friends to go
wrong. That is their grievance.
Otherwise, there would be no griev-
ance,

Bhri Ferose Gandhi (Rai Bareli):
When the loss is genuine.

Shrl Morarjl Desal: 1 am very
thankful and grateful, but what is
genuine and what iz not genuine
again becomes a matter of opinion.

I am quite sure that
maore time will not be taken over the -



value iz not the criterion in exports.
The criterion is the quantity and not
the value, because the value is not
a fixed thing. Therefore it is only
the quantity that we have got to con-
sider in the matter of exports.

Shei Morarfi Desal: I will give
the value also, I do not want to
hold back the value. ‘There is noth-
ing hidden in this Government
That is left only to the hon. Members
opposite.  (Interruption) I have
nothing to hide. I will try to give
every information that the hon. Mem«
ber wants.

The export in 1856 was 367 mil-
lion 1bs. while in 1957 is was 447 mil-
lion lbs. If you compare it with
1856, it is less, but when you com-
pare it with 1855 it is much more.
Now this sort of figures go on chang-
ing every year, Perhaps in the pre-
vious year you will find it somewhat
more or somewhat less. But the
1958 figure was a bit exaggerated In
the sense that on account of the Suez
Canal difficulty and other difficulties
there was a spurt. Also on aeccount
of the stockpiling more had gone.
But that also brings in lesser imports
in the next year. That is what hap-
pens.

Now if the value is wanted in 198§
it was Rs. 113538 crores, in 1958 it
was Rs. 143-30 crores—the difference
will be seen—and in 1057 the value
was Rs. 107 crores. ‘'While the
export was 367 million lbs. the value
wag Rs. 113 crores and while the
export was 447 million lbs. the
value is Rs. 107 crores. Therefore,
as I said, value cannot be a criterion
in this matter. Of course it only
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Mr. Speaker: Order, order, Cannot
hon. Members keep their souls in
patience for some time?

Shri V. P. Nayar: I am patient. The
hon. Minister is saying something
wrong.

Shri Morarji Desai: My hon. friends
want me to reply or want me to make
a statement. When I make a state-
ment, they want me to make a state-
ment as if they are making the state-
ment, It is impossible for me to do
50, 1 can only make a2 statement
acenrding to my lightas My hon.
friands may agree or may not agree.
They may discard it. They may go
at me next time they have to speak
shout it

8krl Tyagl: You will be no more in
charge of this portfolio,

Shri Morarjl Desal: It is not going
agninst me. It iz going against the
-Government. I am merely a repre-
sentative. It is not a question of per-
son. My hon. friends will not be
restricted from going at me wherever
1 am. They can always do so. It is
not a question whether that time it is
deserved or not. They will go. That
does not matter.

Therefore, in the matter of tea, it
is not a question of monopoly. It is
a very delicate question. It is easy
for any hon. Member to say that this
should be done or that should be done.
But, 1 am quite sure that they will
also admit that we should not tinker
with the business and we should not

turb our business in tea. It is a highly
expert business, If there - are
foreigners in this, they are there for
many yesrs. They started it. What-
be the history, they started
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to speak about a matter about which
proper information is not there or
proper knowledge is not there. More
harm will be caused which, certainly,
is not the intention of my hon. friends
I am glad that after getting responsi-
bility in one quarter, they have given
us the cry of nationalisation in the
matier of the tea industry. They are
very wise and I am very glad that
they can also be wise sometimaes.

The question of paper was referred
to. It was admitted that there is more
production. But, it was said that
during the last few weeks, prices have
gone up to 200 per cent. It may have
gone to 200 per cent. in some scarce
materials, imported paper, in some
high grade paper or other things. But,
for ordinary paper, prices have not
gone beyond 20 per cent. at the most.
We are constantly keeping track of
the prices and seeing that the prices
of local manufactures are not raised.
I am glad to find and to say that the
manufacturers in this country have
responded to the appeal of this Gov-
ernment and have not raised the prices
of almost all the products manufac-
tured in this country and they have
said that if they have got to raise the
prices at any lime, they will report
to the Government so that the Gov-
ernment will examine the case and
will allow them to increase or not to
increase, They have agreed to abide
by it. Therefore, we ought not merely
to go ot people because of our pre-
judices. In times when there are
difficulties, when we want production,
we should not do anything which will
retard production. That is the only
request that I have got to make.

There was a question about jute. I
may say that in the matter of jute,
there are many difficulties of competi-
tion, which wre arising today. In spite
of that, our jute industry is maintain-
ing its position and there is no sub-
stantial reduction or appreclable
reduction in the exports that we are
making, That ought to be a satisfac-
tory state of affairs. It is not alweys
possible to go on exporting more and



In the matter of textiles, there
should have been a large incremse in
production last year. But, on account
of recession in that industry, that is,
iIn consumption or in demand, con-
sumption went down or did not
increase and therefore production
which was increasing decreased during
the last year, especially in the last
six months of the year. It was there-
fore that the step has been taken of
reducing the excise duty as has been
seen, We feel that now the textile
Industry will look up again and we
will find that production will rise.
The question of unemployment also
will be tackled that way.

My hon.' friends opposite asked
what we are doing in the matter of
closure of mills, We are not less
anxious than my hon. friends there, I
might say we are more anxious in this
matter because we do not want to see
any unemployment. We want to see
more and more employment. But, we
cannot immediately take up the
management of all the mills which go
out of action. About 24 mills have
closed down out of 450 mills or so.
There are always some casualties in
all births. We cannot say that every-
thing that is born will always last,
and will not die. In the matter of
factories, some might close on account
of mismanagement, on account of
other factors, on account of want of
funds. If economically it is possible
to start anything that is closed, we
will be prepared to take it up and
start it or ask somebody else to do it.
It we find that it is not possible to
do =0 or that it will be uneconomical
to do so0, certainly it cannot be the
intention of hon. Members in this
House-to ask the Government to launch
into = venture which will Involve the
finances of this country in a bad ven-
ture, That can never be . ‘There
is a process whereby these things will
be remedied. It is possible that some

of these will go into liquidstion. Im
that case, they will pass into the hands
of some people at a low cost and then
it will be economical. That i» one .
way of dealing with it. That is what
is happening also. In that way, per-
haps, they will be rehabilitated. We
are also trying to help some of the
mills both in the textile and jute
industries to rejuvenate their machi-
nery by giving loans from the N.1LD.C.
Several mills are taking advantage of
that and they are getting loans.

A question was raised by my friend
from Sholapur about the mills there.
I very much sympathise with his
anxiety.

I am more anxious than him because
I know the condition in Sholapur. The
difficulties were great. Well, one of
the mills is being started in Sholapur,
and that was exactly the suggestion
which I have been making for the last
year and a quarter, and I am glad that
suggestion has been taken up, and on
that work is being done.

14 hrs.

For the other mill also, the
suggestion was given by me to
agents. The agents were not
to take it up with the labourers
that, but the labourers were not
haps not well advised by some, or
there was some difference of opinion;
and unless they all agree, it is not
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haps
will prevail, and both of them will try
to work in such & way that it will
come up again and prosper.

Shri Bonavane: The agreement has
been brought wbout.

Shri Morarjl Desal: 1 know, and yet
there are certain difficulties which are
raised. Well, I do not think it would
be wise to discuss all the difficulties
that arise publicly because then they
will not be removed. It is, therefore,
for my hon. friend to tackle those
difficulties privately and try to see
that they are removed.

Shri B. M. Banerjes: I asked whe-
ther in the Kanpur Cotton Mills wn .



" [Sbri 5. M, Banerjeb}

ware told by the hon Minister, Shri
‘Kanungo, that some decision will be
‘taken about it. I want to know what
is the position.

- Bhri Morarji Desai: In the matter
ef BIC. referred to, if there is a

receiver by court, I hope the hon.
Member knows . . .

Shrl B. M. Banerjee: 1 know.

Bhrl Morarji Desai: . . . that it be-
comes a legal matter. It becomes
difficult for Government even to order
an enquiry and go into it. We will
have o make a request to the court,
and unless the court permits, we can-
not do anything. We will be imme-
distely liable for contempt of court.
What are you to enquire into—enquire
into the mismanagement of the
receiver? The moment I say that, I
will be immediately hauled up for
contempt of court. Therefore, we have
got to be careful. We are mindfui of
these things, we are enquiring into it.
‘We have already ordered an enquiry
into Jessops. Richardson is present-
ing the same difficulty, B.I.C. is pre-
senting the same difficulty. We are
trying to look into it, and try to see
what can be done in this matter. Not
that Government is unmindful of it.

Shri 8. M. Banerjee: I never said
that.

Shrl Morarfl Desal: Therefore, we
are trying to do it, but it is not always
wige to talk of everything in publie
Even if one has to be completely
truthful, one should not be stupid.
That is all that I have got to say.

I do net think there is much more
to say because there was not much
more criticism made in other direc-
tions, except in the matter of the
ST.C. and in the matter of Orissa

The S.T.C. has been asked to take
up all sorts of things. The S.T.C. bas
been trying to deal with various diffi-
cult matters as they arise in order that
our trade and industry can prosper,

5.
and it will not hesitate to do eny-
thing where it thinks that it belps
the cause of the country. No amount

port just now, and if further discus-
sions in future become fruitful with
the Japanese, then that also may be
taken up. Iron ore mining is

iz

costs about Rs. 104 crores, and yet if
Orissa says that Orissa is neglecteq
then God help us. Thank you.

Shri Braj Raj Singh: May [ ask a
question?

Mr, Speaker: Enough, More than
six hours have been spent.

Shri Braj Raj Bingh: Half a minute
only.

Mr. Speaker: 1f each hon. Member
takes half a minute, 500 half minutes
will add up to 250 minutes.

Shri Braj Raj Singh: In view of the
increasing demand for forelgn ex-
change, will the Government think
aver the possibility of exporting glass
bangles, for the manufacture of which
Firozabad has the monopoly in the
whole world, to countries outside Indis
and propagate the utility of these glass
bangles in foreign countries as a
means of ultra-fashion for ladies?



of bungles to anybody is considered
4 bad thing.

Skl 8. M. Banerjee: Only one
'ﬂnuiiun.

Mr. Speaker: Hon. Members will
'kindly remember that such analogies
and such talk about the fair sex is no
longer allowed in this country, much
more 80 in Parliament where all are
equal, men and women alike. Let
there be no humour indulged in so fur
as sex is concerned.

Shri 8. M. Banerjee: Only one ques-
tion,

Mr, Bpesker: 1 have allowed a
sufficient number.

Are hon. Members anxious that I
put any cut motion to the vote of the
House?

Shri 5. M. Banerjee: I only want
a clarification.

Mr, Bpeaker: The clarification is
there. The hon. Miaister will be here.
Hon, Members who are not satisfied
with all that has happened here will
go to the hon. Minister. He is only
here in the next room.

The question is:

“That the respective sums not
exceeding the . .

Shri V. P. Nayar: Do you not put
the cut motions first?

Mr, Speaker: I asked hon. Members
He was talking to some other friend.
Therefore, he did not tell the number.

Shri V. P. Nayar: 1 thought all the
cut motions together would be put
to vote. We do not press for any
particular cut motion. It has always
bemulualthatthe(!ha.irpnulllthe
cut motions together.

Shrimati Renu Chakravartty: They
have been moved. What happens to
them?

Bhrd V. P, Nayar: We had intimated
at the table that we were going to
move particular cut motions. Al of
them oonld have been put together

nmuu I MMM 5’9)
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Mr. Speaker: All right, 1 now put
the cut motions to the vote of the
House. -

All the cut motions were put ond
negatived.

Mr. Speaker: The question is:

“That the respective sums not
exceeding the amounts shown in
the fourth column of the Order
Paper, be granted to the Preai-
dent, to complete the sums neces-
sary to defray the charges that
will come in course of payment
during the year ending the 3lst
day of March, 1959, in respect of
the heads of demands entered in
the second column thereof against
Demand Nos. 1, 2, 3, 4, 5 and 108"

The motion was adopted.

[The motions for Demands for
Grants which were adopted by the
Lok Sabha are reproduced below.—
Ed]

Demanp No. 1—MinmisThRYy or CoMe-
MERCE AND INDUSTRY

“That a sum not exceeding
Rs. 60,89.000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1950, in
respect of ‘Ministry of Commerce
and Industry'”.

Demane No. 2—INpusTarzs

“That a sum not exceeding
Rs. 24,66,74,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1958, in
respect of 'Industries’”™.

Demaxp No. 3—8avr

“That & sum not exceeding
Rs. 144,687,000 be granted to the
President to complete the sum
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which will come in course
payment duging the year

the 31st day of March, 1869, in
respect of ‘Salt'”,

Dxmano No. 4—Comnmrcral INTELLI-
GENCE AND STATISTICS

‘“That a sum not exceeding
Rs. T3,16,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1853, in
respect of ‘Commercial Intelli-
gence and Statistics’ ",

Drmanp No. 5—MISCELLANEOUS
DrfARTMENTS AND EXPENDITURE UNDER
THE Mmstay or COMMERCE AND
INpusTRY

“That a sum not exceeding
Rs. 1,74,75000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1858, in
respect of ‘Miscellaneous Depart-
ments and Expenditure under the
Ministry of Commerce and Indus-
wnol

Dxxany No. 108—CAPITAL OUTLAY OF
THE MmNISTRY oF COMMERCE AND
INpuUsTRY

“That a sum not exceeding
Rs. 11,8607,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course  of
payment during the year ending
the 31st day of March, 1088, in
respect of ‘Capital QOutlay of the
Ministry of Commerce and Indus-
h.y'lll

Muoowrry or EDUCATION AND SCIENTIFIC
RescarcH

Mr. Speaker: The House will now
take up discussion on the Demands

for Grants Nos. 18, 14, 15, 18, ﬂu,
19, 20, 31 and 109 relating to the
Ministry of Education and Seolentific
Research. As the Howse 1s awure, §
hours have been allotted for the
Demands of this Ministry.

There are a number of cut motions
to these Demands. Hon. Members may
hand over at the Table within
15 minutes numbers of the selected
cut motions which they propose to
move. I shall treat them as moved,
if the Members in whote names those
cut motions stand are present in the
House and the motions are otherwise
in order.

The time-limit for speeches will, as
wsual, be 15 minutes for the Members
including the Movers of cut motions,
and 20 to 30 minutes, if necessary,
for leaders of groups.

Even this reading out takes some
time. This will be adopted as the
formula for all the Demands in future.
Of course, I will only refer to the
numbers of the Demands. Otherwise,
without any ado, we shall start the
discussion.

Desano No. 13—Ministey or Epuca-
TION AND SCIENTIFIC RESEARCH

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 63,861,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 3lst day of March, 1050, in
respect of Ministry of Education
and Scientific Research’”,

Demanp No. 14—ARCRAROLOGY
Mr. Speaker: Motion moved:

“That & sum not exceeding
Rs. 1,00.56000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 3ist day of March, 1989, in
respect of ‘Archaeology’”.
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Dremaxp No. 15—Suvavey or INnra
Mr, Speaker: Motion maoved:

“Thet & sum not exceeding
Rs. 1,56,80,000 be granted to the
Presldent to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 3lst day of March, 1859, in
respect of ‘Survey of India’".
Druanp No. 16—~BOTANICAL SURVEY
Mr. Speaker: Motlon moved:

“That a sum not exceeding
Rs, 11,468,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the Sist day of March, 1959, in
respect of ‘Botanical Survey'".

DeMaNp No. 17—Z0OLOGICAL SURVEY
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 10,88,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1858, in
respect of ‘Zoological Survey'™.

Demanp No, 18—ScieNTiFic ReSEarcH

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 585,738,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1958, in
respect of 'Scientific Research'”.

DeMmaxp  No.
DErPARTMENTS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 5195000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
' payment during the year ending

Demaxp  No.

19—Ormer  ScrenNTIFIG

the 31st day of March, 1859, in
respect of ‘Other Beientific De-
pariments’ ",

Denmaxp No. 'm—knmm
Mr, Speaker: Motion moved:

“That a sum not exceeding
Rs. 23,25,68,000 be granted to the
President to complete the sum
necessary to defray, the charges
which will come in course of
payment during the year ending
the 31st day of March, 1958, in
respect of ‘Education’”.

21-—MISCELLANEOUS
DEPARTMENTS AND ExPeNdrrume
unpEr THE MrnistRy or EnucATion
AND Scientivic RESEARCH

Mr. SBpeaker: Motion moved:

“That a sum not exceeding
Rs. 2,21,74,000 be granted to the ~
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 81st day of March, 1859, in
respect of 'Miscellaneous Depart-
ments and Expenditure under
the Ministry of Educafion and
Scientific Research’'".

Demano No. 109—CAPITAL OUTLAY OF

THE MINISTRY oOr EDUCATION AND
ScrenTiFic RESEARCH

Mr. Speaker: Motion moved:

“That & sum not exceeding
Rs. 2,00,51,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1059, in
respect of ‘Capital Qutlay of the
Ministry of Education and Scienti-
fic Research'".

Shri H. N. Mukerjee.
Shrl Tangamanl (Madurai): Two

cut motions I have given notice of.

Mr. Speaker: Let him pass it on.
Shri Tangamani: I asked about

them. I understand they have been



thing? Instead of having a discussion
on the floor of the House, for all
enquiries relating to such matters,
hon. Members may adopt this course.
1 have posted a Superintendent in the
Notice Office for this purpose along
with a stenographer. Any hon. Mem-
ber who wants any assistance or any
information, in the first instance, may
go to him. If he is not satisfled with
the answer, then it will be marked to
the Speaker, and 1 shall spend any
number of hours over it. Let them go
to him in the first instance.

Shri H, N. Mukerjee (Calcutta—
Central): Mr. Speaker, Sir, az we
discuss the Demands for Grants from
the Education Ministry, we remember
poignantly that the great and gracious
man who presided over that Ministry
since Independence is no longer there.
We shall never cease to cherish the
memory of Maulana Abul Kalam
Azad, a hero of our struggle for free-
dom, one of those rare men who gave
out as it were an aura of sweetness
and light, whose counsel was wise and
generous, whose very presence was an
influence. We shall not, I fear, see
his like again.

3411 hrs.
[SimpmaT ReNU CHAKRAVARTTY in the
Chair] -

As 1 represent a city which was the
centre of the Maulana's activities
during the major part of his life, I
foel fhat the Education Ministry should

country has had a tradition of absorb-
ing the cultural contributions of diffe-
rent peoples, and as a matter of fact,
when Timour attacked this country,
he made it a point that it was his
religious duty to attack this country
because the Muslims who had come to
this country were getting absorbed
into the Indian soil, were adopting
many specifically Indian practices,

of this country, the spirit of this
country, which was represented pre-
eminently by Maulena Abul Kalam
Azad,

As early as 1847, Maulana Azad had
said that education should have the
highest priority in the budget and
should take its place immediately
after food and clothing. In 1052, he
spoke from his place here in this
House, and he told us regretfully that
his pocket was empty. T4 !’t«ﬂ'i‘ |
Those were exactly the words which
he used from that place in this House.
Even in the Union Territories, which
are the Centre's direct responsibility,
tree and compulsory education for the
age group of six to fourteen years,
which is enjoined as & directive in the
Constitution, remains an empty hope.
Even in regard to the age group of
six to eleven years, we do not expect
that even by 1965, we shall reach
target.

has

The Estimates Committee .
cently given us a very informative
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report and we are told that if com-
pulsory and free education for all
children between six and fourteen is
to be assured by 1065, then the Third
Plan must provide only on this count
& sum of about Rs, 700 crores, which
is not likely to be forthcoming unless

there is a sea-change on the Govern-
ment side.

I wish also to point out that figures
have been available to Parliament in
regard to the progress of education,
which show not only a kind of con-
fusion in the whole situation but also
retrogression in certain respects. The
percentage of school-going pupils to
the total population in the six to
eleven year age group has grown.
There is no doubt about it. In 1850-51,
the figure was 42 per cent, and in
1955-58 the figure was 51-2 per cent.
But the major backward States like
the U.P., Bihar and Orissa have gone
back. For example, in 1850-51, U.P.
had the figure of 35'7 per cent for
literacy in the six to eleven year age
group. In 1955-56 the percentage was
335 UP,s ranking in India in
1950-51 was fourteenth. In 1955-56,
U.P. had slided to the twenty-seventh
position. The same thing happens
in regard to Bihar and Orissa, but I
have not got the time to refer to them
in any detail.

The Estimates Committee has called
for what it calls a perspective plan.
But I fear that lack of a perspective
is exactly what Government most
often betrays. There is, for example,
the muddle in basic education to
which 1jp homage is paid, but which
so far has not worked out at all on
an all-India basis to any satisfactory
degree. 1 know that my friend
Dr. K. L. Shrimali has made a special
study of the question of basic educa-
tion. I know also that Government
says that its policy is basic education;
Government says that it is going to
be introduced all over the place; Gov-
eroment is golng to set up a model
basic school in Delhi so that the whole
eountry might follow suit How in
the name of might that happens, I do
not know, But Government says that
basic education is its policy. But as

20 MARCH 1958
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a matter of fact, the Estimates Comss
rnit‘beerepomthatbuiceduuﬁouhl
so0 far not only shown slow progress,
Mn!hzmtmitmwodumd
students who are backward.

On the 17th of December last year,
Dr. K. L. Shrimali placed on the
Table of the House the report of an
expert attached to one or other of
the Ministries—not his own—which
was very provocetive, but which was
very suggestive at the same time. In
this report it is said:

“A person who would find a
place in the list of half a dozen
best known Indians says about
basic education:

“In basic education, we are
practising national hypocrisy
on a large scale”.".

There are other things which he
points out, how many of the champions
of basic education never send their
children to basic schools. Students
who get education in basic
cannot go further ahead because
gaps are not properly looked after
made up by some kind of an ed:
{ional process. In this report, i
said wvery clearly:

“The experts both at the Gov-
ernment of India and the State
levels dare not publicly offer
opinions counter to the sccepted
policy.”.

They are expected to find and pub=
licise its virtues. And adverse official
reports such as the Abbas's report in
Bihar is suppressed and treated 2s a
top secret document. This was placed
before the House on 1Tth December,
1957,

I have nothing against basic as such,
though I do not quite understand how
we can go in for basic in the way that
Government suggests we should, but
at the same time if you are serious
about bazic, then do something worth~
while, do something conerete about
it and do not merely talk about it and
do not morally intimidate your officets
into accepting a system of education
which has not yet been practically -

“gnﬁg
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integrated with the rest of the tires
of our educational system.

In regard to the progress on elemen-
tary education, everybody knows, and
the Estimates Committee has reported,
that it is very slow, and yet the
grants from the Centre are not utilis-
ed. At page 18 of the Tatest report
of the Estimates Committee, it is
pointed out that for elementary edu-
cation, grants were made by the
Centre, But Andhra Pradesh, in
1958-57, did not utilise 51 per ecent. of
it. Bombay which is so very progres-
sive did not utilise 43'3 per  cent.
Madhya Pradesh did not utilise 857
per cent.; Uttar Pradesh did not utilise
20'5 per cent.; Rajasthan did not uti-
lise 45-4 per cent.

Now, what is the Government for
if it cannot see its way to persuading
these State Governments, most of
which are run by their own people,
to utilise the grants? What is the
point in making paper allocations
which cannot be utilised for the pur-
poses for which they are intended?

Then I refer to secondary educa-
tion which is perhaps the weakest
link in the chain of education in this
country. The Mudaliar Committee,
appoited in 1852,  recommended
multi-purpose schools and technical
schools separately or as a part of
multi~purpose schools. It recommend-
ed provision of agricultural educa-
tion facilities in rural schools ete.
ete. Towards the end of 1854-55,
the Ministry of Education sponsored
programmes for setting up 500 multi-
purpose schools and assisting 300
schools for science teaching. Since
then, the figure has increased almost
microscopically, and I know that
we are gambling with the lives of our
young people. There is no co-ordin-
ation' worked out between the 11-year
course, for example, which should be
a 12-year course, properly speaking,
leading up to the higher school leav-
ing certificate and the present 10
class schools, which just cannot be
upgraded, nor can they be thrown in
the scraphesp.
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What are you going to do about it?
What are the students who are in
between like Trishanku—neither here
nor there—ta do? What are you going
to do about these students? Govern-
meni has no clear-cut plan.

As far as the States are concerned,
usually they do not care. For sxam-
ple, I find in answer to a question
last July—starred question No. 101—
the Minister told us that the State
Governments had not submitted pro-
posals regarding subsidy from the
Centre to increase secondary school
teachers' salaries. Similarly, there
are other questions which show how
very bad the position is.

In one part of the country, at any
rate, in Kerala—l am not going to
discuss the Education Bill; right or
wrong, it may or may not get the
assent of the President—it is the first
attempt to give statutory recognition
to the rights of some 75,000 teachers
in private schools; but in other places,
we find that the teachers are driven
to such extremity that they go on
strike, hunger strike in Calcutta or
chalk-down strike in Delhi Wher-
ever vou turn, you will find this kind
of thing is happening. It is happen-
ing because there . no co-ordination
between the Centre and the States,
even though the same Party runs the
administration in nearly all parts of
the country.

Then 1 shall refer to the University
curriculum and the three-year degree
course idea. Government has told
us—and Shri Deshmukh presided over
a committee which has reported—that
25 crores of rupecs would have to be
spent, and something would be done
aboul it. In the meantime, what
happens? The Finance Ministry, as
we were told in the Consultative
Committee by Dr. K. L. Shrimali
himself, saya: 'We cannot give you a
guarantee sbout the money that (s
likely to be forthcoming’. In the
meantime, a University like Bombey
says—"We are not going to have the
three-year degree course; we cannot
work it'. It is very ressonable from
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my point of view; I cah understand
it. A University like Agrs, says—"We
capnot do it Caleutta accepts the
idea almost under duress. 1 have
been & member of the Senate of the
University of Calcutta end 1 know
very well what the difficulties are in
regard to the proper introduction of
the three-year degree course. We have
not got the money. You cannot be
sure of the money. That is exactly
what the Finance Ministry tells the
Education Ministry, and this happens
in a period of plenning when there
should be co-ordination between the
Education Ministry and the Finance
Ministry.

There is, again, the question of the
University Grants Commission, but
later, perhaps, we shall have some
opportunity of discussing it; so I
won't go into any detail about it. I
want only to say that affiliated colleges
in States which do require the great-
est amount of assistance are not being
looked after by the University Grants
Commission properly. The University
Grants Commission is not even aware
of the project of new Universities
being set up in the country. The
Commission has on its staff as Assis-
tant Secretary, as I was told in answer
to a question I asked in this House
last year, an officer who is only a
matriculate, and he is already super-
annuated. The Secretary is  usuaily
on tour and the Assistant Secretary
is the chief officer, But he is a
matriculate. Probably, he is a very
competent officer; I have nothing to
say against him. But if there are
people with high academic qualifica-
tions who have to work under a matri-
culate, superannuated officer, 1 do not
know why this kind of set-up persists
in the University Grants Commission.
I hope its work will be discussed in
more detail later on and, therefore, I
make no further reference to it

I wish to emphasise, as 1 have said
earlier, that there is no link-up in
our educational schemes, either inter
se or with our Plan. Last year, in
July, at a meeting of the Planning
Commission’s Panel on

Dr. J. C. Ghosh made this statement:

“57 lakhs of matriculates sre’
seeking jobs which do not exist, .
but they are not trained for jobs
which do exist”.

This is what comes from a very highe
ly placed member of the Flanning
Commission, who says that more than
5§ lakhs of matriculates are wander-
ing about the place looking for jobs
which they have not got.

The other day, on the 13th March,
we were told that 511 trained engl-
neers were on the Employment Ex-
change lists. This was in answer to
starred question No. 945. We have
been told by Dr. Shrimali that per-
haps some progress has been made in
making up the deficiency in the num-
ber of engineers and technicians,
which was reported on by the Engi-
neering Personnel Committee, But I
have my serious doubts whether the
deficiency will really be made up. It
Dr. Shrimali can tell us something
promising about it, we shall all be very
happy.

I would refer now to certain othes
matters, but they are also equally
important. There is the question,
which is a hardy annual in this
17juse, of the India Office Library,
and the British Government, as far as
we know, does not stir a litile finger,
does not even answer the correspon-
dence from the Government of India.
And for the last two years, from 1958,
Dr. Shrimali has been telling us: My
dear Sir, there is nothing to report.
Why should this happen? Why does
he not take it up with the Minister
of External Affairs and see to it that
something is done and India's pro-
perty is restored to us as soon as ever
that is possible?

Then there is the question of the
History of the Freedom Movement,
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you cannot produce s book about it,
because your ideology is defective,
because you do not know what to say
and what not to say, at least why not
show the books and the records for
people to read?” You do not do that.

You have your National Archives
here. I have been complaining about
the rigidity of the working of the
National Archives. One instance of
rigidity is this: Dr. Shrimali has told
us that generously Government has
now thrown upon to the publie,
records which are more than 40 years
old. That is to say, records before
1918 can be studied in the National
Archives. But if you go and try and
find out the records relative to the
terrorist movement in Bengal or the
Punjab or elsewhere in India prior
to 1918, you would be told that the
Home Ministry—which pokes its nose
unnecessarily into the National
Archives—has sent out a circular that
nobody should get to know how the
terrorist movement in our country
operated, because, who knows, those
methods might come to be repeated
again in the present day. This is
fantastic nonsense of a sort which
Government should not tolerate, which
this House should not tolerate.

You do not write the history of the
freedom movement. You do not allow
people to know what exactly has hap-
pened to the history of the freedom
movement. You control the National
Archives. You keep them under lock
and key, for God knows what reason.
But when it comes to fighting Britain,
what do you do? They took away the
records of the residencies of the Poli-
tical Department in 1047. They were
taken away or burnt with the collabo-
ration of the leaders of our Govern-
ment. They agreed to it. They burnt
all those records. 1 have an answer to
& question here in which Shri Datar
admitted that with the agreement of
our own leaders and the British Gov-

deneles of the Political Department of
the Government of India upto 19047

And we have been begging for the
return of these! But they do not give
an answer. This is what happens.
You do not allow your people to read
these things. But these people come
from abroad and they keep these
things under lock and key.

Then, Madam, I refer to the ques-
tion of the transfer, the projected
transfer of the Archaeclogy Depart-
nent to Nagpur or somewhere. I do
not oppose the question of removal
of certain offices from Delhi. But,
why remove the Directorate General
of Archaeology? They have got one
of the few really good and compact
libraries in this country, The Arch-
aeology Department must function in
a cventre where there is the National
Archives, where there is the National
Museum or whatever you are going
to put up, where there is a University
like the University of Delhi where
you are trying to study matlers of
concern, for example, Buddhist
philosophy or South East Asian
studies, where there is on the Qutab
Minar Road Dr. Raghu Vira's Insti-
tute. You want the Archaeology
Department to be here. There is no
doubt about it. But you do not do
that. You push it back to Nagpur.
You send a good lot to Nagpur and
sou compel our scholars to come to
Delhi for the National Archives and
for the National Museum and for
other reasons and make them go to
Nagpur because otherwise they can-
not consult. That is really a good
library, perhaps, one of the wery few
first class libraries we have not in the
country, which is attached to the
Directorate General of Archaeology.

I should also say that in regard to
the Archaeology Department, Parlia-
ment should be told from time to
time the progress which is being
made in regard to the Nagarjunakonda
area and also I should say that
greater help should be forthcoming to
such organisations as the Ashutosh
Museum of the Calcutta University
which haz lately been conducting
very important researches.



Museum, Caleutta. It is very good
But, why are these projects started
and then stopped? This kind of thing
happens too often.

Dr. SBhrimali knows also a good deal
about the Asiatic Society in Calcutta
which is the oldest research institu-
tion in this part of the world. It has
got a very old house, almost a his-
torical building. It is going to ruins.
It wantis money; but, it does not get
it. It wants, for example, to send
people to Tibet in order to get a
catalogue of the manuscripts in Tibet
and in Nepal. But the Government
of Indin—and the External Affairs
Ministry possibly—is to blame. Some-
thing happens ani Nepal says, ‘you
cannot come now.' That sort of pro-
blem crops up in regard to the work
of the Asiatic Society. It wants money
more than, perhaps, snything else in
order to keep going.

In regard to the Indian Museum I
would like to point out—Government
figures point out—that more than 15
lakhs of people visit the Museum
every year, And, this means that
every single day, on an average,
more pecple go to the Indian Museum
than in a whole year and a bunch of
years to Jaipur House. It happens
‘because it is in a very large city and
a city of tradition. But, the Indian
Museum is coming in for a bad time
for reasons which are extra cultural,
extra-educational. I want the Edu-
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cation Ministry to stand up to that
kind of thing.

1 would refer again in a very cur-
sory way to certain things which have
been told me, about the working of
the Council of Scientific and Indus-
trinal Research. It is rather dis-
heartening. And, I say this because
in the Council of Scientific and Indus-
trial Research, work ought to be dane
which will really bring about co-
ordination between the products of
our National Laboratories and the
requirements of our Plan. I find, for
instance, that the expenses of this
organisation have increased on the
administrative side even though the
total expenditure goes down.

In 1954-55, the total expenditure
was Rs. 340 lakhs and odd and in
1956-57, it was Rs. 3,35 lakhs and odd.
So, there is a decrease but the
administrative expenditure rises from
Rs. 9,41,000 and odd to Rs. 11,090,000
and odd. Now, there is a top-heavy
administration in spite of the recom-
mendations of the Egerton Com-
mittee which have been accepted by
the Government of India. An Engi-
neer officer has been appointed where
there was no such officer at the time
when 13 National Laboratories were
built in different parts of the country,
A Law Officer is appointed when the
Law Ministry which has very little
work—we know in this House—is
there to give whatever advice is
necessary.

We see also that the CSIR Secre-
tariat building is fully air-condi-
tioned. Why refriegerated comfort is
s0 necessary for everybody in this
country is something which beats me,
I do not understand. And, then, we
find that the detailed accounts of the
Council of Seclentific and Industrial
Research are not published and plac-
ed before Parliament. I will ask Dr.
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is a kind of charge which I bring with
a full sense of responsibility because
I have got flgures which I shall later
send on, I hope, to Dr. Shrimali and
I wish that he takes some adequate
steps in this matter.

refer only to a very few matters
and they are in relation to the three
Akadamis. It 5 no secret I am

that he would most welcome the
idea of & meeting of non-officials
interested in the work of the three
Akadamis, the Sahitya, Lalit Kala
snd Sangit Natak Akadamis, so that
all of us can sit down together and
have some ideas as to how these
Akadamis should work in future and
what its work so far has been like,
1 do hope that the Ministry takes up
this issue and some kind of confer-
ence is held where the work of these
Akadamis can be reviewed by people
who do not happen to be Akadami-
cians,

. I want also to point out that it was
almost & flabbergasting experience
for me to find out in answer to a
question asked in this House on 12th
March, 1958, that the Ministry of
Education and CP., and I do not
know what it is, paid in 1956-57, taxi
hire—the Devil knows for what
reason—tio the extent of Rs. 3,07,670,
& lot more than the taxi hire paid by
all the other Ministries of the Govern-
ment put together. In 1055-56, it
paid taxi hire of Rs. 26,912; for the
next year, it was multiplied 10 times,
Rs. 3,07,670; more than a thousand
rupees per working day was spent on
taxi hire according 1o the answer
given. I can hardly believe it. This
is unstarred question No. 1209 on the
12th March, 1958. Now, it is also
intimated in the answer that the
Ministry is the owner of three cars,
very sumptuously upholstered, I am
sure. In spite of having these three
cars, more than Rs. 1000 per working
day had to be spent on taxi hire for
caring about—whom? I should very
much like to know; but this is what

1 was tald. It iz one indication as to
how the Ministry is run; how monies
are squandered unnecessarily. Where
monies are wanted, they are not
spent properly. Dr. Das is here.

1 will finish in one moment, Equip-
ment is bought for the Indian Techno-
logical Institute of Kharagpur which
are shown to Members of the Estim-
ates Committee, which are very
expensive, which are top-class but
which are not utllised. Monies are
spent for this sort of taxi hire
accounts for more than Rs. 3 lakhs
in one year and so much people’s
money is wasted and so many other
good things are not done and the
targets laid down in the Constitution
are not reached. This is the kind of
way in which the Ministry operates.
I do not cxpect this Ministry to
operate in this way. It is a legacy.
At least the memory of a great name
should sustain and enthuse its spirit
And, therefore, I should say that at
least in deference to the memory of
Maulana Azad—even though he could
not do very much concretely, he
wanted to do things but he said mera
jeb khali hai, today when the coun=
try is talking about the Plan, put
education on the priority list, exactly
where: it should belong. Then, and
then alonc shall you be paying that
tribute to the memory of Maulana
Azad which is more than overdue.

14-30 hrs.
[Mr. DeruTy-SPEAKER in the Chair]

Shri M. R. Masani (Ranchi-East):
Sir, I rise to speak in support of my
cut motion No. 519 to discuss the
functioning of the Lalit Xala
Akademy, with reference to the orga-
nisation of exhibitions and the grant
of awards.

A new Ministry has been born e
little late. One would like to wel-
come a new birth but, in the face of
the pew Ministry of Culture, one ean-
not help feeling some misgivings
Ministries of Culture are not known
outside the purview of a certain kind
of State known as totalitarian. It may



couragement than a hot-house
plant of administrative initiative
and jdeology.”

“Teken altogether,” says the article,

I would not like to go as far as
this. I am prepared to keep an open
mind on the subject. But there can
be no question that, in modern life
and modern society, the State is so
all-pervasive thatthe dangers of con-
formism in art and culture are pretty
obvious. The old rulers used to give
a turban or a shawl to the great
artist. We replace it with cash prices
and cultural delegations.

The old rulers did not interfere in
every aspect of life, They had their
whims and fancies. They changed and
the dangers of conformity were much
less. State patronage, badlv exercised
can corrupt public taste just as when
well exercised, it can encourage it. The
State must only be a  evaluator
and not the creator of artistic values.
These general thoughts are provoked
by the fact that the running of the
Lalit Kala Academy and the way in
which these exhibitions have been
received by artists and art eritics do
not justify complacency.

I have been distressed to see the
eriticism in the Press and the cor-
respondence that has gone on recently
after the Fourth National Exhibition
of the Academy was held. The con-
census of opinion as I could ascertain
it was highly critical of the standards
of that exhibition, It is true that the
Academy ix not responsible for the
quality of the art but it can be held
responsible for the contradictions
and Inconsistencies that are to be
found in the applieation of eriteria
for judging arl.

m MMM I mmncnms Dc'mnda'fw.ﬂmm. ”10'
that

overlooked and discouraged The
traditional school of art has been.
boosted at the expense of contempor-
ary, modern art. The award or the
non-award of the Gold Plaque for
plastic arts has been adversely com-
mented on in the Press and one eritie
went as far as to call it a State lottery
in the plastic arts, because of the:
unpredictability of the judgments
that have taken place from year to.
year.

In 1955, the Plaque was withheld
although a well-known, internation-
ally known artist like Mr, Husain
had entered for it and he was given
another prize. In the following years
awards were given to two young
painters fresh from art school. They
were ncotraditionalists. May be that
won them favour. But the sad thing
is that since they were given these
awards these two young painters have
slopped pursuing that siyle of paint-
ing. It would appear that the
Akademy, therefore, might have
backed the wrong horse. The awards
of the judges have been fickle and
changeable. A painting rejected one
yecar, “Shrine” by Mr. Gujral, was
exhibited next time. That is the
artist whose painting of Lala Lajpat
Rai hangs in our Central Hall. Since
two Judges were constant in both
years, when it was rejected and when
it was accepled, one feels that perhaps
majority decisions are taken on the
qualities of these paintings. Similarly
a painting rejected two years ago was.
given an award this . 1 did not
know that, like wine, paintings also
improve with age. But evidently they-
do.
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These are some of the erratic

demy has not sent out
4 single representative exhibition of
the plastic arts in India to foreign
countries, Invitations that came from
‘the Venice Biennial Festival and the
Government of Brazil have not been
responded to. Altogether these are
some of the disguieting features to
which I think the attention of the
‘Minister and the Ministry needs to
be invited.

There are two other paralle! insti-
tutions to the -Akademy: The National

$
g
g

two s supposed to preserve and per-
petuate permanent values in art by
.secquiring works of art. But judging
from the comments in the Statesman
of 1st February this year, it would
.appear that not many critics would
agree with the kind of purchasing
that has been done on behalf of this
institution. The Art Advisory Board
thas the task of bringing art into
public buildings and through them
into the life of the people. Though
this was formed three years back and
though many designs of murals had
been submitted to the Board, as
of this date not a single design has
‘been accepted and no work has been
done.

In 1957, the artists were Invited by
the Akademy to meet in a private
conference and at that conference,
frorm which the Press was excluded,
-even art critics were excluded, 25
artists voted against the Government
or the State institution giving cash
awards and five voted in favour of
eash awards—a rather self sacrificing,

prosperity in the financial sense of
the word. But, as far as I can ascer-
‘tain, that decision hes not been given
wffect t0 and awards are still being
given to a reluctant group of reci-

pients who evidently feel that théir
integrity is likely to be affected by -
this kind of diserimination. As far as
1 can ascertain, artists do appreciate
the opportunity to hang their pictures
and show them but they are very
doubtful whether Government should
g0 beyond that into monetary awards.

I am glad to say that the warld of
art, however, is not daunted by all
this. Our young artists have put India
on the artistic map of the world by a
judicious combination of the tradi-
tional modes and the impetus that
comes from cosmopolitan art, that
comes from outside.

I understand that, in an attempt to
show what can be done, we may have
an interesting situation. Next Jan-
uary, at the time of the Fifth National
Exhibitipn, fifteen of India's foremost
artists plan to hold a parallel exhibi-
tion, a fraternal exhibition at the
same time as the official one, This
may be considered a form of aesthetic
satyagraha. Nobody can deny this is
very non-violent or pure form. They
want the public to be able to judge
whether the best that Indian art has
to give is really hung in the official
exhibitions or whether a better group
of paintings can be made available to
the public alongside of what the offi-
cial judges may select.

last exhibition in regard to
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tutions, like the Life Insurance Cor-

. poration, should be autonomous. Just
s a fingncial or business institution
only thrives when burcaucratic
sirings are removed, the same con-
siderations apply with even greater
force where culture and art are
involved. And, while Government
could certainly encourage and patron-
ise art by giving funds to these
autenomous bodies, let their nominees
not be executives as they are at pre-
sent, Let their nominees be advisers,
and let these autonomous institutions
choose their own executives and run
their own affairs. This can be done
by the election of Fellows as is done
in learned societies and artistic insti-
tutions abroad. Once an organisation
elects its own Fellows it becomes a
self-perpetuating organism and these
Fellows who may be people of
integrity and character are then left
to run the institution even though, as
in England and France, the State
makes funds available. 1 suggest,
therefore, that the roles be reversed;
let the executives be artists and Gov-
ernment be patrons and advisers, and
not the other way about as at pre-
sent.

The second general principle that
1 would like to suggest to the hon.
Minister is that State monetary
awards may be reconsidered, that
State awards may not be considered
acceptable to creative artists desirous
of maintaining their integrity, and
that other forms of patronage of
talent be found, which may not come
from Government institutions but
from independent and non-controlled
bodies.

These are some of the thoughts
that come to me on a perusal of the
‘printed material that has appeared in
the Press since the last exhibition a
few weeks back. In the interest of
Talit Kala Akpdami itsel! and the
«fforts that Government is making
:with the best of intentions to help
‘alent, let them reconsider the steps.
Lat us have patronage but, Bir, let us
mot -have emtrol of art

Illl N. B. Munlsamy (Vellore):
Mr. Deputy-S8peaker, 8ir, I have been
l:aving a sort of feeling with regard
to the existence of the Ministry of
Education, and after considerable
thought I felt that there should be
something like a separate Ministry
for that, Originally I was told that
there was a Ministry for Education,
Health and Land. I was thinking as
to why these subjects—health and
education—being pre-eminently State
subjects should have separate Minjs-
tries at the Centre. But, for the pur-
pose of co-ordination and for evolv-
ing certain principles and certain
directives it is better to have a Minis=
try. I thought that in that line the
Ministry is being established at the
Centre.

Now, I find that go far as primary
education is concerned, wherein we
want to have free and compulsory
education, we must have certain for-
mulae or certain poinis declared very
specifieally. Up till now no declara-
tion has been made as regards this
free and compulsory education, be-
cause it does not give us any specific
idea as to when the country would
have free and compulsory cducation.
Unless something is declared here and
now that by the Third Five Year Plan
or the Fourth Five Year Plan this will
be achieved, I think we will not be
in a better position to appreciate the
realities. I quite understand that
this involves a good deal of money
and there is really some sort of con-
nection between the purse and the
brain.

We are out for developing the
brain, creating some characier und the
atmosphere must be created for boys
to read. But where to find the money?
Evidently--as my friend the Professor
and the late Maulana Azad have said
—there is no money and therefore it
could not be done. Therefore, people
who are not having money cannot
function their brain at all, and a man
who has plenty of money though he
has no education can walk well in the
country and understand the whole
situation. If & man has money then
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he never exercises properly the edu-
cation he has obtained and he does
not even understand the position.
Therefore, with a view to see that we
must have free and compulsory edu-
cation,—never mind the money even
i we have to spend Ra. 100 crores or
Rs. 200 crores—as has been suggested
by previous speakers, we must keep
top priority for it.

But there is one thing, At a time
when there is paucity of funds we
cannot launch upon this programme
of free and compulsory ecducation.
Therefore, at least we may start from
State to State or certain zonal areas
must be earmarked for starting free

and compulsory education.

I do not find there is any co-
ordination or co-operation beiween
the Centre and the States. The same
is the case between the States and the
Local Boards and Munivipalities.
Whatever dircetives are eont by the
Central Government, 1 find ihal the
State Governmenis arc noi in a posi-
tion to implement them properly
because they have their own views.
We are seeing from day to day that
the States are dominating over
individual rights more and more and
one is not able to have a complele
control over oncself. In view of all
these difficulties I can only say that
we must evolve certain priuciples as
regards co-operation and co-ordina-
tion between the Centre, States. Local
Boards and Municipalities.  Unless
these things arc setlled il will not be
possible for us to have any :cheme
implemented cffoctively.

The oiher aspect in which I am
interested is the relationship between
secondary education and  university
education. We are aware that three
years degree course has recently been
introduced. Many universities have
adopted it whereas some universities
are still against its implementation.
They have got their own reasong for
their not being able to do it. There-
fore, whatever deficiency is being felt
or experlenced in the State Govern-

ments or in certain universities must
be made good by the Central Govern-
ment in order to have a uniform
policy as far ss the three years degres
course is concerned. We must go to
their rescue and 1] up the gap. Un-
less there is this co-ordination
between the secondary education and
the university education, we cannot
expect the university education to be
of a higher level

The University Grants Commis-
sion was started with a view to im-
prove the educational facilities for
the university students, [ find that
there is a good deal of running race
as regards funds to be taken from
the University Grants Commission is
concerned, Some universities want
more funds. Some affiliated col-
leges also have got their own griev-
ances, I am told that there are cer=
tain officers in the University Grants
Commission who are connected with
the governing bodies of some colleges
and universities. I do not know how
far it is true, but in case there are
such officers in the Commission who
are connected with the governing
bodies of colleges or universities
surely they will have a soft corner
for the governing bodies of those col-
leges or universities with which they
are connected and they will give more
money. Therefore, in order to
obviate the difficulty the Government
can make some sort of an  enquiry
and find out if there are such officers
in the Commission, It ig better to
make such an enquiry now rather
than find out at a later stage that
they have given more money to the
colleges or universities with which
they are connected.

One small matter which I want to
press home in this House i3 with re-
g_ud to the constitution of the Na-
tional Committee with reference to
child education. It wes thought of
initially in 1952, It was constituted
then and it functioned for some time;
I do not know how far it functioned.
It is not warking now, The cbject
with which the National Committee
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was constituted wai to cr.ule an im-
pression in the mind of children at a
formative age before going to primary
schools. This may be regarded as &
pre-primary school. The object was
to give them a proper frame of mind
by giving them free education and
free food and create an impression in
them so that they will have an apti-
tude to have further studies in pri-
mary, secondary and university
stages, [ find that that Commitiee
bas now been allogether abolisned. 1
do not know why it hag been abolish-
ed It may be due to financial
reasons, it may not have properly
wworked or there may not have been
proper co-ordination between the

" States and the Centre. I would res-
pectfully submit that the Central
Ministry should take upon itself the
responsibility of reconstituting it
giving full representation to provin-
cial social organisations. I was toid
that this National Committee was
once affiliated to the World Council
to create an impression on the child-
ren 30 that they will have better edu-
cation after some time. It is better
that they reconstitute or revitalise it
and give a different life to it. In the
light of the present circumstances
they may decide upon the policy to
be adopted,

18 hrs.

The next point I would like to take
up is with regard to scholarships. At
one stage the amount that was given
for distribution by way of scholar-
ships to candidates belonging to
Scheduled Castes, Scheduled Tribes
and other Backward Classes was very
meagre—about Rs, 10 Jakhs or
Rs. 15 lakhs. I find it has been in-
creased to a crore and odd  There
1s one small difficulty and that is with
regard to renewals, I am not en-
amoured of giving certain  scholar-
ships to certain communities. So far
as the scheduled castes and scheduled
tribes are concerned, no candidate
goes without getting any scholarship,
ee that they must be given
scholarships and even if they are not
we must find the money for

g

it.  But there are other backward"
classes also and they must be trested
alike along with the Scheduled
castes and scheduled tribes. When
we earmark a certain amount for the
scheduled castes and scheduled tribes,
we must earmark a certain amount
for the other sections also,

With regard to renewals, I was told
that the candidates applying for re-
newals of scholarships are experienc-
ing the following difficulty, For
example, & person who passes the 85,
L.C. or Matriculation and who gets a
scholarship from the Government
after getting 60 or 70 per cent marks,
goes on reading for two years for the
intermediate, then for two years for
the BAA. and then passes the MA.
also. But I am told that when he
passes the intermediate and goes to
the third university class, ie, junlor
B.A., he is said to have broken the
education and he has to apply for a
fresh scholarship. The difficulty is
this. They want the same test to be
applied again, namely the test which
was applied at the earlier stage of
getting 60 or 70 per cent. Supposing
he does not get 60 or 70 per cent but
only 55 per cent in the intermediate,
he is not given this
although he was asked to apply In
the “renewal" form. I am not saying
this is causing injustice, but I would
say that this is causing a great hard-
ship, Of course, we do not have
money and we have to discriminate.
But if the candidates who have been
thinking all along that they will be
getting scholarship are not given the
scholarship, you can imagine thair
plight. I am only submitting that
the Ministry should just reconsider
this aspect, and a person who passes
to some other grade, say from the
intermediate to junior B.A. and so on,
should not be considered as if he has
broken his education and he should
not be asked to apply for the scholar-
ship afresh.

Another thing | want to stresy s
this. If you have a formula that a
student must get at least 60 per cenmt
to be eligible for the scolarship, then
you must mention in the application
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form when you send It that those who
have got below 60 per cent need not
apply. It must be stated specifical-
ly in the application that only
students who have secured 60 per
cent and above shall apply. At pre-
sent you simply send the application
without mentioning anything about
the marks and the candidates are dis-
appointed. It is not fair. Instead of
creating thic hardship, it is  better
that the candidates are given an idea
before hand and candidates securing
below 60 per cent will know that
they need not have applied to the
Centre and they could have as well
applied to the State Governments,
‘When they apply to the State Gov-
ernments, they need not apply again
to the Centre. Therefore, the Minis-
try should reconsider this aspect also.

The previous speaker referred to
the National Archives. Some princi-
ples have been evolved there. It
seems that the students and research
scholars who go there for studying
old documents are allowed to persue
only those documents which are before
1815 or 1920—I do not know the exact
year—but  anything after 1815
should not be touched. I think it is
not fair to have this diserimination.
If it is open upto a particular year
then it must be open thoroughly. 1f
you find that a particular scholar who
goes there is not improving his edu-
cational aspect, but goes there for
some ulterior purpose, then you can
ask him not to enter the National
Archives at all. You can issue some
permits for entry to those scholars
who want to go there and improve
their knowledge. But having allow-
ed him to enter, it is unfair to say
that he should not touch certain docu-
ments even within 1915, As
a3 you have got the National Archi-
ves, it must be open to all. If there
1s anything secret, then it can be seal-
ed and you may say, it is sealed; it is
:itopm and no entry is allowed at

As regards the shifting of the De-
partment of Archaeciogy from Delhi

have necessarily to be moved
Delhi, but so far as the Department
of Archaeclogy is  concerned, this
should not be done,

Finally, I come to the All-Indla
Council of Elementary Education,
which is intended to achieve compul-
sory education. Before setting up
the All-India Council of Secondary
Education, the National Institute of
Basic Education and all that, I think
elementary education should have
been taken up first. If they had
appointed an Elementary Education
Commission some years ago, say in
1050 or 1952, we could have by this
time prepared a sound basis for the
future generations.

Literacy in India is only 10 or 15
per cent, Except the State of Kerala,
in the other States it is even lower
than this. I should say that 10 or
15 per cent of Literacy for the whole
of India is very low compared to
other countries. Education must be
given to all persons and this commis-
sion should have been appointed
much earlier. But in the absence of
that, I will only request that this
policy as regards giving free and
compulsory education must be given
priority and we must see that every
child is given the required education.
Education means not only reading
and writing, as you find in the elec-
toral rolls, where it ig said that if a
person writes his own name, he is a
literate. That is not the literacy I
want. Literacy means that he must
understand, read and write at Jeast
up to the fourth or fifth standard,
That is the literacy standard which I
envisage. I hope Government will
teke into consideration all the points
I have mentioned and take the neces-
sary steps, .
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Shri Harish Chandra Mathar (Pali):
Mr. Deputy-Speaker, it is not only
from the ethical, moral or constitu-
tional view-point that I think we
must give top priority to education,
but it is, I believe, the practical neces-
sity which compels us to think in that
direction, and it is why I feel that the
Education Ministry in the Centre
must be strengthened.

My first difficulty is that I have not
been able even to understand the
new governmental set up in the
Education Ministry, We are told that
we are going to have two Ministers
of State in the Education Ministry,
possibly one in charge of scientific
research and technical education and
the other in charge of other depart-
ments. These two fields are almost
jnseparable and the activities so
overlap each other that I do not know
how they are going to function in
that manner. The two Ministers of
State, 1 believe, are going to be in-
dependent of each other. There is
already a lot of confusion and lack of
co-ordination. This dual arrange-
ment which, I am afraid, is due to
certain reasons other than those dic-
tated by the necessity of the situa-
tion, appears to me to be almost um-
workable, I hope some light will be
thrown as to how the Ministry pro-
pose to function and co-ordinate the
efforts to bring together all aspects
of education and to march together
hand in hand.

The Ministry of Education is al-
ready faced with great difficulties.
We have to realise and recognize that
they have to work under serious
Sandicaps, because, as we already
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gress which we 50 much desire.

What we find is that with the
change in the demands of the society
and our dynamic developmental acti=
vities there is a much greater burden
on the Education Ministry than o#f
any other Ministry. Therefore it is
very necessary that this Ministry is
given more vitality and vigour and the
wherewithal to achieve the targets
which it will have to put before itself
now. T think its mind is not already
clear about it.

Only the other day the hon. Prime
Minister laid on the Table of the
House a Policy Resolution regarding
scientific advancement. It is not yet
clear to me a¢ to who is responsible
to give a practical effect to that Reso-
lution-—whether it is the hon. Prime
Minister himself; Is he in any way
associated with the implementation
of that Resolution?—or it is the
Ministry of Education. We do not
know whom to hold responsible for
the advancement of scientific research
as. well as to give implementation to
a policy statement which was made
on the floor of the House. That policy
statement has very important charac-
teristics. In thg last para of that
statement it has been stated:

“The Government of India have
decided to pursue and accomplish
these aimr—the aims have been
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I should like the hon. Minister to
state whether this matter had previ-

to vote, make any provision to enable
the Ministry to implement this policy
resolution which was laid on the
Table of this House. 1 think it
should have been made clear in the
Demands which are before us—it
should have been made clear even in
the Budget—as to how the changed
gmphasis, which the Ministry is going
to lend to scientific advancement, is
to be implemented.

I was just reading today's papers
and 1 found that the calculations,
which had been made bv a special
committec appointed by the Ministry
of Education to give us an idea of the
scientific pesonnel, has become al-
ready out of date, It was after a lot
of enquiry and investigation that they
told us as to what would be the re-
guirement of the scientific personnel
to fulfil the Second Five-Year Plan
targets.  Their original calculation
was aboutl 31,000 graduates angd 41,000
diploma holders. Now, I understand,
this comrhittce, the Ministry of Edu-
cation and the Planning Commission
—all put together—have given fur-
ther thought and consideration to this
matter and they feel that the require-
ment is much more. I think, now
they feel that it should be 26,500 en-
gineering graduates and 55,000 dip-
loma holders. Now our present insti-
tutions, which have been very much
stepped up, are capable of producing
only 15000 graduates and 30,000 dip-
loma helders. 1 would like the hon.
Minister to throw some definite light
on this subject and tell us as to how
he is going to do this. What arrange-
ments does he envisage and what
provision does he make in these
Demands to meet not only the origi-
nal demand, which was laid before
the Ministry by that commitiee, but
this increased demand which has now
come before the Ministry as a result

of consultation with the Planning
Commission and others? In this com~
nection, 1 wish further to invite the
sttention of the Chair and the House
that even this estimate appears W
me to be very conservative. There
was another committee appointed by
the Ministry of Commerce and Indus-
try—their Small Seale Industries
Wing—and they did go lIato the
matter and submitted a certain re-
port and the members of that com-
mittee had some practical experience.
They had pitched the demand at a
much higher rate. I do not know if
there is any real co-ordination bet-
ween the Ministry of Education and
the Ministry of Commerce and Indus-
try and whether the Planning Com-
mission, in coming to these conclus-
fons, had consulted the Ministry of
Commerce and Industry or not and
whether they had taken into consi-
deration the requirements of the
expanfing private sector or not
because these are matters of vital
importance.

Everybody in this House will re.
member the ringing words of the hon.
Prime Minister while he was reply-
ing to the debate on the General
Budget when he referred with
fervour to the developmental changes
under which this country is going,
Those ringing words were only in res-
pect of industrialisation to which we
are wedded. But industrialisation
depends upon personnel and technie
cal know-how and the technology
which we could make available to
the country. They are jnuch maore
important. 1 was afforded an oppor-
tunity to speak on the Ministy ot
Commerce and Industry. I consider
the Ministry of Commerce and Indus-
try to be one of the most important—
almost the second most important—
Ministry in the present context of
things, but 1 consider the Education
Ministry much more important than
even the Ministry of Commerce and
Industry for one reason because the
Ministry of Commerce and Industry
is much easier to handle. Here you
have got far grester difficulties and it
is only when the required personmel
is pravided by the Ministry of Educe-
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tion thaf we will be able to go shead
in our plans and programmes.

I find that there is very little co-
ordination between this Ministry and
the other Ministries, which are vital-
ly interested in the problems which
face the country todey in the practi-
‘cal sphere, If you will just make a
reference to the Annual Report,
which is before us, you will find—I
also found it while discussing In
some of the meetings of the Consul-
tative Committees—that they have
eertain Vigyan Mandirs or, what they
call, certain extension areas in some
of the districts throughout the coun-
try. I never knew of the existence of
such places till I learnt about it in
the Ministry Itself in one of the Con-
sultative Committee’s meetings and 1
found that one of these Vigyan
Mandirs was right in my constitu-
ency at a place which I had visited at
least three times. I never knew
about it. So, I made it a point to go
to that place immediately after that
meeting. I wisited the Vigyan
Mandir. I do not mean to say that
I am deprecating the attempt which
is being made by the Ministry. 1t is
a laudable scheme, but I found that
it is abgolutely Infructuous and In-
effective in the practical sphere, It
was nof working at all. It cannot
work. The gentleman there is not
properly equipped end has no co-
ordination with the other activities
there. He has to deal primarily, so
far as T learnt from him and his acti-
'vi‘tia, with agriculture. He is
directly connected with the Centre.
He has no co-ordination with
the States. He does not know any-
thing about the local conditions of
that place. In that very sphere, there
is another Agricultural Extsnsion
Officer working. The Agricultura)
Extension Officer is doing almost the
same work. There is no co-ordination
whatsoever between the officials of
the Vigyan Mandir and the Agricul-
tural Extension Officer. The work of
the Agricultural Extension Officer is
identically the same. If these two
could have co-ordinated, if they had

B

taken advantage of the local condi-
tions, of the Ministry of Agriculture
and Directorate and the research work
which is being done for the local pur-
poses from the State Government,
they would have done much better
work,

I will not refer to the University
Grants Commission because 1 have
tabled a motion which has been admit-
ted and I will get some other time to
discuss that. What I definitely want
to state is that the University Grants
Commission should drive out politics
from its fold. The Government of
India itself in consultation with the
University Grants Commission should
have a clear conception of their work-
ing. The report makes wvery dis-
appointing reading. Very little has
been done, I am not.going into it.
What I wish is, at least the policy
matters should be decided. What are
the policy matters so far as the Uni-
versity Grants Commission is con-
cerned? How are the Universities
going to be run? What is going to be
the medium of education in these Uni-
wersities? I very much wish that we
are not carried away by politics and
sentiment in this matter. If it is
necessary, we may retain English as
the medium of edacation. But, I
understand that regional languages are
being adopted as the medium of edu-
cation in certain Universities, It will
give rise to various complications in
the future. It is really unfortunate
that we have not been able to sustain
the tempo; it is really unfortunate
that we have not been able to make
an earlier decision; it is really unfortu-
nate that very little has been done in
this direction.

I would further urge one more point
and that is about the Central Institutes
which are directly in charge of the
Central Government. If you just look
at the list of the Institutes, you will
find that they are concentrated only
in certain areas. The Central Govern-
ment, at the present moment, is mak-
ing grants available in u far increasing
perceniage to Universities and {0
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Engineering institutions. 1 would wish
that they adopt as a matter of policy
to have certain technological Central
institutes in almost all the States,
giving first preference to the under-
developed States. One reason for my
saying this is that the States which
are industriglly developed have, of
necessity, to create certain educational,
technological institutions. The indus-
try itself gives birth to such institu-
tions. So, they have got to give a
fillip to those areas where there is
lack of these technological institutes.
I may not be misunderstood as plead-
ing the cause of Rajasthan. Parti-
cularly in my home town we have
already got a first class Engineering
college. 1 wish they adopt this as a
matter of policy. These institutions
grow in certain places. Teke Roorkee.
You will find in the U.P. ten of them.
If you look at certain places, there is
hardly one Engineering college. These
Central institutions for technology
should be established in these under-
developed areas.

Nowadays we talk of discipline and
all these things. It is impossible for
me in the short time at my disposal
to go into. But, the spurt of extra-
curricular activities has grown so
much that the other side is now com-
pletely being neglected, Hardly out
of 360 days, there are regular classes
for 120 days. That is most disturbing.
It the boys read only for 120 days out
of 360 days, you can just consider
what a great waste of our resources
is there. I think immediate attention
should be paid to this matter and
there should be a curtailment of these
holidays and extra-curricular activi-
ties should be properly balanced and
adjusted. They have their import-
ance. They are wvery necessary for
personality development. But, they
must find their proper place and the
thing must be balanced.
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Shri Hem Barna (Gauhati): The
reforms so far made in our educa-
tional system, I feel, are only piece-
meal arrangements, with a reform
here and a reform there. This type
of scissors and paste work, cutting
out & thing here and putting it some-
where else does not creale the neces-
sary climate of enthusiasm in the
country, and that is what we find
today so far as our educational policy
is concerned.

16 hrs .

For instance, in a democracy like
ours, the first thing that we should
have donme since attaining Indepen-
dence was that we should have put
our attention primarily on the elemen-
tary type of education. It was the
Sargent Commrission which said that
there should be free, universal and
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<ompulsory education for all children
in this country, and they also quoted
a target, and that target was ‘within
forty years'. This was put into our
Constitution also, and according to
article 15, we have put a target before
ourselves that we want to achieve this
within a period of ten years. But
somehow or other, this has been cold-
storaged.

It is, of course, a fact that the num-
‘ber of schools has risen. I have the
figures before me here. By the end
.of the First Five Year Plan the num-
ber of primary schools has risen to
'2,78,056, and in the same way, the
number of school-going children in the
age group of six to eleven has also
risen from 30 per cent. in 1847 to
53 per cent. in 1955-56. These are the
results that are generally advanced in
.order to adduce arguments in favour
Jof the fact that Government is doing
everything possible in its power to
develop educational facilities in this
.country. At the same time, these are
slatistics only; and statistics are often
utterly deceptive; they only half-reveal
the truth and at the same time half-
conceal the real state of things. Here
also we find that they only reveal half
.of it, while at the same time they
.conceal the rest of it. We do not find
the attention or the urgency that
should have been given to a problem
like education. Because we were
yoked to a foreign power, there was
the lack of education, but since we
have becorne free, freedom has released
new forces, new urges, and new
aspiretions 10 grow and develop. And
it is quite natural for a country like
ours, Everybody today wants that
the lamp of knowledge be lit in every
corner of this vast country. This Is
the natural urge on the part of our
people. While we have made pro-
mises &nd expressed pious wishes, at
the same time we have failed to put
in that sense of urgency and we have
not studied this problem as a pro-
blem that needs to be looked into

. with speed.

I would just point out one thing. It
.is only recently that the All India

Councll for Elamentary Educatiori has
been constituted, The purpose of this
Council is to study the administrative,
financial and pedagogic problems that
face elementary education today. After
50 mamy years of the adoption of our
Constitution, a Constitution that
enjoins in article 45 that elementary
education must be free and compulsory
up to the age of fourteen, il is only
during last January that we have
constituted a council to examine the
financial, administrative and pedagogic
problems of elementary education.
This alone is sufficient to show that
we are neglecting elementary educa~
tion for our children.

At the same time, so far as elemen-
tary education Is concerned, there are
tiers in it. For instance, there is the
primary education that obtaims in our
country, and that used to obtain in our
country when the British power ruled.
Then, there is the basic education
which Gandhiji conceived and evolved.
Then, there are the public schools
which the British authorities have left
behind as their legacy. And what do
we find? In the primary education
that obtains today, we find the old
pattern of cducation still obtaining in
this couniry. At the same time, Gov-

" ernment have reported that there are

defects in the elementary or the pri-
mary system of education as it obtains
in our country today, and there is a
pious wish in the report that these
defects should be removed when the
primary system of education is con-
verted into the basic system of educa-
tion. I quote from the report:

“While basic education has been
introduced into all elementary
schogls, many of the defects that
mar the existing system of ele-
mentary education will have dis-
appeared.”

We live to see that prosperous state
where the defects in the elementary
system of education in our country are
removed.
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be attracted towards it. But some-
how or other, I find that the atmos-
phere in these schools is one that is
sapped of all vitality, it is an at-
mosphere that produces a dissipating

influence on the minds of the boys and

girls.

That is why we have to examine
first whether the basic education as
it is applied today, or as it is prevalent
today in our country, is the right type
of education to solve the problems
with which primary education as it is
is beset,

Then, there are the public schools.
These public schools are very costly.
At the same time, the differences bet-
ween the tiers of income, and the
different income groups are maintain-
ed. In the same set-up, the elemen-
" tary set-up, you find a basic school
on the one side, and you find a pri-
mary school on the other side, and
you also find a public school on the
other. I want a co-ordinated plan for
the whole of elementary education.
‘When I said that we were only doing
scissors and paste work, cutting a
thing here and putting in a thing there,
it applied to the entire avenue of
education. Now, I want to apply the
same criticism to this particular
avenue of education, namely the ele-
mentary type of education for which
a council has been recently constituted
but that council has only advisory
power.

So, then, what type of education do
we want for the elementary stages?
That is a huge problem. At the same
time, can we have good education
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with the teachers that we have, with
the conditions that prevail in the coun-
try today. 1 have thought of those
conditions, and I bave thought of the-
teachers, and I am one of those, who-
think that the human spirit is not
nurtured in palatial buildings; I know
that the human spirit can be nurtured
in mud-huts. At the same time, what
do we find when we go to any village,
when we go to the rural side and see
these schools. They are called school
buildings. But they are in a dilapi-
dated condition, tatiered, battered and
broken. During monsoons, you get the
rain getting into the floors of the
school buildings. And the boys and
girls pget drenched to the bones.
During the summer, the scorching rays
of the sun kiss them in the school
buildings in whatever corner they
might be. That is the type of schools
you have. That is the type of build-
ings you have. I agrec with you when
you say that the human spirit is
nurtured in mud-huts, but [ want the
mud-huts also to be protective; they
must have the power to protect people
from the onslaughts of the climate
from outside.

Now. whal about leachers also? We
talk of the loss of efficiency so far as
teachers are concerned. I am myself’
a teacher, and that is why I say it.
On most occasions after we have-
become free, we employ teachers not
because they have the intellectual
ability to teach or the eager desire to
teach, but because of g0 many extra-
neous reasons, bocause of political
affiliations, because of the power to-
flatier, because of the power to paint
rosy pictures for budding politicians?

1 remember Leonardo wrote a letter
to the Duke of Milan asking for a job
Leonardo was clever. He wrote a
very long letter. There he narrated’
all his capacitiez, how he has ipprovcd-
a method of fortifications and all that.
And only in the last sentence did he-
write: 'l can also paint a bit'. And
the Duke of Milan took him in, not
because Leonardo could paint, but
because he had so many other virtues
which the Duke liked!
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figures there also &re flattering. The
total number of secondary schools in

of 102 per cent. That is all right. I
say statistics are ufterly deceptive
things. I don't say like what, but
they are deceptive.

At the same time, what about
:secondary education? Have you been
able to conceive a pattern for
secondary education in our country?
‘We constituted a Secondary Education
Commission. The Secondary Educa-
‘tion Commission has submitted a
report. It has made wery valuable
recommendations and suggestions. But
‘that report of the Commission is still
in cold storage. We do not have a
plan. We do not have a direction. As
far as I know, as a humble teacher,
-education needs a pole star like a ship
in the sea. But here our ship is drift-
ing io the current of the sea of our
national life without a pole star to
:guide her on. That is what we have
found in this country,

That is why the standard of second-
-ary eduncation, according to the Univer-
sity Commission Report, is deteriorat-
ing, and that is why Dr. Radhakrishnan
says in his Report that the standard
-of education in the Universities is
-also deteriorating. This is a fact.

At the same Lime, so far as secondary
«education is concerned, I want it not
to be regarded or accepled as an
appendage to University education.
Bo-far we have accepted secondary
wducation as an appendage to Univer-
sty education. Secondary education
4s a passport to higher education. I
-want it to be terminal. I want it to be

That, I think, is the purpose of educa-
tion; it equips a man or woman to
face the battle of life. That is why
1 say that secondary education must
be self-contained.

Now, there is in the University
Grants Commission's report, an argu-
ment somewhat like this: there is &
rush so far as University education is
concerned, and annually we find at
least 50000 young men and women
running into the portals of Univer-
sities, and that is why University
education is deteriorating. If we had
considered a proposal %o make
secondary education self-contained, to
equip every man and woman to face
the battle of life—intellectually,
physically, spiritually and morally—
possibly there would not have been
any rush in Universities as it is today.
In the West, we find atter the second-
ary stage, there is a diversified course,
There are technological institutes,
technical institutes, telegraphic insti-
tutes and so on, and according to the
aptitudes of the students who pass out
of the secondary schools, they can get
into these different types of schools,
And that is why there is less pressure
on Universities there than what we
have in our country.

Now, there is a proposal to reduce
quantity in order to increase or
enhance quality. But I think quality
and quantity are not mutually exclu-
sive things. There can be guality
within the framework of quantity as
well and there can be no quality with-
out quantity as well. Since quality
and quantity are wot mutually exclu-
sive terms, I think this emphasis on
reducing or limiting quantity by foree
must itself be reduced to the minimum.
That is what I find. But in our coun-
try, University sducetion means a
passport to so W::;II. ::t m
we put the emphasis on
of education known as the genersl



and scientific side of education.

Now, in our country, we are a grow-
ing nation, a growing people. Our
-economy is expanding. We are fast
-developing our industries and all that,
and this means that education has to
be trimmed according fo the needs of
the time. If education is to be trim-
med according to the needs of the time,
we have to put more emphasis on
scientific and technological education
than we are putting on the general
type of education.

I have recently read about President
Eisenhower making a proposal in the
United States of America. They are
a highly industrialised people. At the
same time, since the mvention of the
sputnik, in order to meet the challenge
of the sputnik—I do not say that we
should ditto them or walk or toe the
line chalked out by them—I see how
emphasis is laid on this type of educa-
tion. They are now offering 10,000
scholarships at the State level and 5500
on the federal government level to
students for the promotion of science
and technology.

T would like to apply this argument
to our country ms well. We are deve-
loping our economy. We are develop-
ing our industries. More and more
emphasis is to be laid on scientific and
technological education than on the
general type of education, This Is
the time when we should switch our
attention from the one to the other.

Mr. Deputy-Speaker: The hon. Mem-
ber’s time is up.

Shri Hem Barma: | am the only
speaker from my Party.

Shri Surendranath Dwivedy
(Kendrapara): He is the main spokes-
man from our Party.

Myr. Deputy-Speaker: He started with
primary education and passed on to
University education. There is nothing
left behind.
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An Hon, Member: He has got throat
trouble,

Shri Hem Barua: That is the trouble,
of course.

8hri Surendranath Dwivedy: We
start from elementary educatlon.

Bhri Hem Barua: At the same time,
there is a tendency in this country,
there is an extracrdinary love In this
country, for foreign education. When
we were under the British, I could
understand that love because the
polish—I mean an English polish—
used to give 8 man or woman a
greater glitter for our countrymen
here. That I could understand. But
so far as the craze for foreign educa-
tion is concerned in our country, today
there is that craze. People who are
the supporters of this craze, say that
since the standard in our Universitles
is lower than what obtains in the Unl-
versities of the West, there is a reason
for that. They say like that But I
would then say that if that is true—I
doubt very much if it is true—we have
to raise the standard of our Univer-
sities as well, so that our Universities
might cope with the standard that
obtains in the Universities of the West,
and there should be less and less urge
for foreign education. In that case
alone we shall be spared of the criti-
cism made in some rather unwhole-
some quarters against this country.

At the same time, according to the
UGC's report, Rs. 27 crores are allotted
in the Second Plan period. This
amount, considering the magnitude of
the problem that faces the country
today, is too meagre and too poor. We-
must pay greater attention, and as
Maulana Azad said, next ® food,
education must have top priority. I
say the allocation of Rs. 27 crores for
Education during the entire Plan
period is doing dishonour to the sacred
memory of the late Maulana.



[8hri Hem Barua)

There is a complaint that there is no
co-operation between the State Gov-
ernments and the University Grants
Commission. This is & fact and I am
one of the sufferers of this non-
co-operative spirit exhibited by our
State Governments. The University
Grants Commission has truly realised
that the pay-scales of thé college
teachers of the non-government affili-
ated colleges must be enhanced in
order to ensure better standards in
these institutions. And, that is why
the University Grants Commission
made a proposal to the State Govern-
ments that the University Grants Com-
mission was ready to contribute 50 per
cent. towards the enhancement of the
salary of the teachers of the affillated

- colleges, and asked the State Govern-
menis to make a similar contribution
of 50 per cent.

This offer was made I think on the
first April, 1956 and it has been thgre.
The governing bodies of these colleges
approached the State Governments.
But, it was revealed on the floor of
thé House the other day that except
the West Bengal Government—and
that too because of the threatened
strike—no State Government in India
has indicated its willingness to make
this contribution. They arc chary of
the University Grants Commission:
they are not co-operative; they do not
feel for the teachers. And that is why
1 asked what steps have this Govern-
ment taken to whip up the State Gov-
ernments to their senses. I said like
that because I felt that hardship in
me, and the need in me.

The University Grants Commission
is making this contribution but the
Btate Governments are not making the
contribution. I had the proud privi-
lege of approaching some of the people
in our State Government and they
have put this proposal of the Univer-
sity Grants Commission in cold storage,
In the Assam Assembly they adopted
and passed a supplementary Budget
and voted Rs. 50,000 because that
money was paid as rent for holding

stalls of the Government at the Exhi-
bition during the Congress session at
Gauhati. This is the amount which
the State Government paid to the
Congress funds for allowing a plot of
land to be used for holding the State
Government's stall and this is an
indirect contribution. They contri-
buted indirectly like this to the coffers
of a political party; but they cannot
think of the conditions of the college
teachers, That is why one feels that
the University Grants Commission
must be given greater power or else
all the wailings of the University
Grants Commission will be only an
old wives’ tale and nothing more than
that.

Mr. Deputy-Speaker: Now, the hon
Member should try to conclude.

Shri Hem Barua: Already I am con-
cluding. 1 had many things to say

Mr. Depuly-Speaker: That is my
fear.

Shri Hem Barua: About the Coun-
cil of Scientific and Industrlal
Research, Prof. Mukerjee had made
certain  observations, how  that
has expanded, how the cxpendi-
ture on the admiristrative side has
gone up, how between 1953-34 and
1956-57, the total of expenditurc has
gone up, by 16 per cent. whereas the
administrative cxpenditure of the
central office during this perivd has
Rone up by 35 per cent, He has puint-
ed out the unnccessary appointment
of an ergincering officer, the wun-
necessary appointment of a law officer
and all that, At the same time, it is
my knowledge that the expenses in-
curred during the UNESCO Confer-
ence are still to be audited. Money
has been probably wasted and that is
why possibly it is not yet audited.
That should be audited. Though 1t
may be an autonomous body in a cer-
tain sense, this autonomy does not
mesn that they should indulge in
frittering away government money or
people’s money.
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. I hear that the Directer General of
this Couneil is & B. Sc. in Electrical
Engineering. If that is so, can we
not have a research scholar who really
has a reputation all through the coun.
try who can really inspire? My in-
formation ig that the Secretary is a
man who does not know anything of
the ABC of science, but then, he re-
presented the Institute gt Jamshedpur
and participated in a symposium
called ‘Recent Developmentg in Foun-
dry Technology’. All these are points
to be noted.

There are 80 many things Llke
the history of the freedom movement.
The question is whether it is going to
be a catalogued history or a narrative
history, whether it is going to contain
only the dry points of history or going
to be a snapshot of the freedom move-
ment so that it may inspire our people.
I have also go many things about the
Archaeology Department and all that.
1 have not gone into them. [ thank
you very much Sir, for you have been
very kind to me.

‘Mr, Deputy-Speaker: The following
are 60 selected cut motions relating to
various Demands under the Ministry
of Education and Scientific Research
which may be moved provided they
are otherwise in order:—

Demand No. No. of cut motions
13
i A v
421, 4 4
685, 686, ’
14 422, 657,
16 146.
17 147, 423.
8 148, 149, 424, 508, 509.
19 510,
20 478,
150 0 154, 425 0
st to 519
?’3'.333'. w 629, 665,
687, 688,
21 441, 520, 521, 630.
Need to give top priority to scientific

education
Bhri B. L. Saksena: I beg to move:

“That the demand under the
head Ministry of Education and
Bcientific Research be reduced to
Re. 1"

mﬂmnn

Need to give compulsory primary
education to every child by 1960
Shri 8. L. Saksena: I beg to move:

“That the demand under the
head Ministry of Education and
Scientific Research be reduced to
Re. 1"

Failure to increase emoluments of
teachers all over the country

Bhri 8. L. Saksena: I beg to move:

“That the demand under the
head Ministry of Education and
Scientific Research be reduced to
h l."

Slow progress in adopting Hindi to
replace English

Shri B. L. Saksens: 1 beg to move:

“That the demand under the
head Ministry of Education and
Scientific Research be reduced to
Re. 1"

Need to provide an Engineering
College in Gorakhpur

Shri 8. L. Saksena: I beg to move:

“That the demand under the
head Ministry of Education and
Sclentific Research be reduced to
Re. 1"

Revision and compilation of the Dis-
trict Gazetteer of the Purulis Dis-
trict

Shri B. Das Gupta: 1 beg to move:

“That the demand under the
head Ministry of Education and
Scientific Research be reduced by
Rs. 100."

Failure to provide necessary technicul
education to the rural population

Shri B. Das Gupta: I beg to move:

“That the demand under the
head Ministry of Education and
Scientific Research be reduced by
Rs. 100."
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Need to close down the Nilokheri
training centre

Shrl Ghesal: I beg to move:
“That the demand under the
head Ministry of Education and
Bcientific Research be reduced by
Rs. 100"

Failure to recognise Survey of India
Class IV Karamachari Union, Dehra

Dun
Shri 8. M. Banerjee: I beg tomove:

Scientific Research be reduced by
Rs. 100."

Service conditions of the staff wunder
the Director of Map Publication

Shri 8. M. Banerjee: [ beg to move:

“That the demand under the
head Ministry of Education and
Scientific Research be reduced by
Rs. 100"

Need for recogmition of Council of
Scientific and Industrial Research
Workers Union, New Delhi,

Bhri 5. M. Banerjee: I beg to move:

“That the demand under the
head Ministry of Education and
Scientific Research be reduced by
Rs. 100"

Need to increase Engineering Colleges
to turr out the additional 50,000
engineers and overseers needed for
fulfilling the Second Five Year Plan

Shri 8. L. Saksena: I beg to move:

“That the demand under the
head Ministry of Education and
Scientific Research be reduced by
Rs. 100"

Need to increase Engineering Colleges
to turn out the personnel needed for
fulfilling the Third Five Year Plan

Shri B. L. Saksena: I beg to move:

‘“That the demand under the
head Ministry of Education and
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Scientific Research be reduced by
Rs. 100."

Need to provide protection to the arch-
aeological remaing recently found in
Joyda in the Singhbhum District,
Bihar

8hri B. Das Gupia: I beg to move:

“That the demand under the
head Ministry of Education and
Scientific Recearch be reduced by
Rs. 100.”

Desirability of opening & circle of ﬂu
Archaeological  department
Orissa

Shri P. K. Deo: I beg to move:

“That the demand under the
head Ministry of Education and
Scientific Research be reduced by
Rs. 100.”

Failure to maintain the up-keep of
Indian Museum of Calcutta

Shri Ghosal: I beg to move:

“That the demand under the
head Botanical Survey be reduced
by Rs. 100"

Failure to conduct a zoological survey
on a scientific basis and in a com-
prehensive manner

Shri Ghosal: I beg to move:

“That the demand under the
head Zoological Survey be reduc-
ed by Rs. 100"

Need to make 200logleal survey in
medWPumﬁaDﬂ-

Shri B. Das Gnpla: I beg to move:

“That the demend under the
head Botanical Survey be reduced
by Rs. 100*
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Pallure to provide sufficient grants to
scientific Societies and Institutions
Shri Ghosal: I beg to move:
“That the demand under the
head Scientific Research be reduc-

ed by Rs. 100"

Failure to provide adequate amount
for promoting scientific research
Shri Ghosal: I beg to move:
“That the demand under the

head Scientific Research be reduc-
ed by Rs. 100."

Inodequate amount provided for scho-
larships for scientific research
Shri B. Das Gopta: 1 beg to move:
“That the Demand under the

head Bcientific  Research be
reduced by Rs. 100."

Fallure to establish co-ordination in
the field of Scientific researches

Bhri Ghosal: I beg to move:

“That the Demand under the
head Scientific Research be reduc-
ed by Rs. 100."

Failure to participate in the celebration
of Geophysical Year
Bhri Ghosal: I beg to move:
“That the demand under the
head Scientific Research be reduc-
ed by Rs. 100"
Need to popularise Government Art
Gallery in West Bengal
Bhri Ghosal: I beg to move:

“That the demand under the
head other Scientific Departments
be reduced by Rs. 100."

Present educational system in India
Bhrl B. Das Gupta: I beg to move:
“That the demand under the

head Education be reduced to
Re. 17

Irregularities in the distribution of
stipends

8hri Hem Barma: I beg to move:
“That the Demand under the

head Education be reduced by
Rs. 100.*

Progress of propagation of Hindi in
non-Hindi areas
Shri Hem Barua: I beg to move:
‘“That the demand under the

head Education be reduced by
Rs. 100"

Failure to upgrade present Secondary
Schools into Higher Secondary i a
planned way

Shri Hem Barus: 1 beg to move:

“That the demsand under the
head Education be reduced by
Rs. 100,

Discontent amongst teachers for non-
fulfiiment of their demands

Shri Hem Barma: I beg to move:

“That the demand under the
head Education be reduced by
Rs. 100"

Failure to improve the conditions of
teachers

Shri Hem Barua: 1 beg to move:

“That the demand under the

head Education be reduced by
Rs. 100."

Failure to provide free and compulory
primary education in terms of arteile
45 of the Constitution
Shri B. Das Gupta: I beg to move:
“That the demand under the
head Education be reduced by
Rs. 100"
Riring cost of edwoation
8hrl B. Das Gupta: I beg to move:
“That the demand under the

hesd Education be reduced by
Rs. 100"

Scholarship to students of Backward
Classes

Shri B. Das Gupta: I beg to movs:

“That the demand under the
head Education be reduced by
Rs. 100.”
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Spread of education amongst Schedul-
ed Tribes

Shri B. Das Gupta: I beg to move:

“That the demand under the
head Education be reduced by
Rs. 100.”

Medium of education in the Bengali-
speaking areas of Bihar

Shri B. Das Gupta: I beg to move:

“That the demand under the
head Education be reduced by
Rs. 100.”

Discrimination between Hindi and
other State languages regarding the
provision for their development

Shri B. Das Gupta: I beg to move:

“That the demand under the
head Education be reduced by
Rs. 100.”

Grants to State Governments
Shri B. Das Gupta: I beg to move:

“That the demand under the
head Education be reduced by
Rs. 100.”

Need to help wvoluntary organisations
working in the field of basic and
social education

Shri B. Das Gupta: I beg to move:

“That the demand
head Education be
Rs. 100.”

Need to provide extensive agricultural
training by establishing agricultural
Universities in rural areas

Shri B. Das Gupta: I beg to move:

“That the demand under the
head Education be reduced by
Rs. 100".

Introduction of compulsory agricultu-
ral courses in the educational insti-
tutions

Shri B. Das Gupta: I beg to move:

“That the demand under the
head Education be reduced by
Rs. 100 '

under the
reduced by
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Inadequate provision for scholarships
to students of Scheduled Castes and
Scheduled Tribes and other Back-
ward classes

Shri Tangamani: I beg to move:

“That the demand under the
head Education be reduced by
Rs. 100.”

Qualifications for  scholarships to
students of Backward classes

Shri Tangamani: I beg to move:

“That the demand under the
head Education be reduced by
Rs. 100.”

Failure to provide salaries to teachers
and Professors of non-Government
colleges as per recommendations of
University Grants Commission

Shri Tangamani: I beg to move:

under the
reduced by

“That the demand
head Education be
Rs. 100.”

Failure to publish in Tamil “the Ara-
bian Thousand and one mnights”
under auspices of the Sahitya
Academy

Shri Tangamani: I beg to move:

“That - the demand under the
head Education be reduced by
Rs. 100.”

Mode of selection of students for
scholarships offered by U.S.S.R.
for post-graduate and research
course

Shri Tangamani: I beg to move:
“That the demand under the

head Education be reduced by
Rs. 100,
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Significance of the changes proposed

by the All-India Council for Secon-
dary Education in the scheme of
studies suggested by the Secondary
Education Commission

Shrl Barrow: I beg to move:

“That the demand under the
head Education by reduced by
Rs. 100."

Policy in distribution of grants to the
States for development of education

Bhri Bupakar: [ beg to move:

“That the demand under the
head Education be reduced by
Rs. 100.".

Need to grant adequate amount to the
Central  Government research
students of science college of Cal-
cutta and meeting research exrpenses

Shri Ghosal: 1 beg to move:

“That the demand under the
head Education be reduced by
Rs. 100" °

Failure to give employment to Re-
search Students after completion of
research work

Bhri Ghosal: 1 beg to move:

“That the demand under the
head Education be reduced by
Rs. 100,

Failure to advertise the scholarship in
regional languages
Shri Ghosal: I beg to move:

“That the demand under the
head Education be reduced by
Rs. 100.”

Failure to advertise the scholorships
in time
Shri Ghosal: I beg to move:

“That the demand under the
head Education be reduced by
Ra. 100"
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Uneatisfactory selection of  vesearch
students for training abread

Bhri Ghosal: 1 beg to move:
“That the demand under the

head Education be reduced by
Rs. 100

Need for having a comprehensive
. scheme for development of libraries

Shri Ghosal: 1 beg to move:

“That the demand under the
head Education be reduced by
Rs. 1007

Inadequacy of technical institutions in
West Bengal .
Shri Ghosal: 1 beg to move:
“That the demand under the

head Education be reduced by
Rs. 100."

Failure to increase the amount of
scholarship for research students

Shri Ghosal: 1 beg to move:
““That the demand under the

head Education be reduced by
Rs. 100."

Functioning of the Lalit Kala Akade-
my, with reference to the organisa=
tion of exhibitions and the grant of
awards

Shri M. R. Masani:. I beg to move:

“That the demand under the
head Education be reduced by
Rs. 100."

Failure to give free primary education
to Scheduled Castes and Scheduled
Tribes according to directive princi-
ples of the Constitution

Bhri P. G. Deb: I beg to move:

“That the demand under the
head Education be reduced by
Rs. 100."

Basic Education as being pursued at
present
Skri B. C. Mulliek: I beg to move:

“That the demand under the
head Education be reduced by
Rs. 100.
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Fallure to remove the

long-standing
grievances of the Delbi Polytechnis

Shri Ghomal: I beg to move:

“That the demand under the
head Education be reduced by
Rs. 100

Faflure to promote inter-State under-"

standing of culture
fhrl Ghosal: I beg to move:

“That the demand under the
head Education be reduced by
Rs. 100.”

Inadequate financial assistance for the
development of regional languages

Bhrl Ghosal: I beg to move:

“That the demand under the
head Education be reduced by
Rs. 100"

Failure to appoint o permanent Direc-
tor in the Indian Association for
Cultivation of Science of West Ben-
w K

Shri Ghosal: I beg to move:

“That the demand under the
head Education be reduced by
Rs. 100.*

Need for preparation of @ mew Hindi
grammar

Bhri P. K. Deo: 1 beg to move:

“That the demand under the
head Education be reduced by
Rs. 100.”

High percentage of marks demanded
for awarding scholarships to Back-
ward class students from Madras
State

Shri Tangamani: I beg to move:

“That the demand under the
head Education be reduced by
Rs. 100"

Shri Tangamani: I beg to move: .

“That the demand wunder the
head Education be reduced by
Rs. 100

Failure to provide adequate lump
grants to persons distinguished n
letters

Shri B. Das Gupta: I beg to move:

“That the demand under the
head Miscellaneous Departments
and Expenditure under the Minis-
try of Education and Scientific
Research be reduced by Rs. 100.”

Need for collection of the writings of
the well-known  writers of West
Bengal in the National Library
of Caleutta

Shri Ghosal: 1 beg to move:

“That the demand under the
head Miscellaneous Degartments
and Expenditure under the Minis-
try of Education and Sclentific
Research be reduced by Rs. 100."

Inadequacy of the contribution made
to the Royal Asiatic Society

Shri Ghosal: 1 beg to move:

“That the demand under the
head Miscellaneous Departments
and Expenditure under the Minis-
try of Education and Scientific Re-
search be reduced by Rs. 100.”

Need to allocate money for preserva-
tion of ancient monuments and
archaeological findings at Ratangir,
Laligir and Udayagir in Orissa

8hrl B. C. Mulllek: I beg to move:

“That the demand under the
head Miscellaneous Departments
and Expenditure under the Minis-
try of Education and Scientific Re-
search be reduced by Rs. 100.”
Mr. Deputy-Speaker: These cut
motions are now before the House.
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R arer & eroft e § e sy
7 g e ar ame e daro il
[Mr. Srraxer in the Ghair]

g1 & F xad o s Freed §
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W YT WA W i s g
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e zraeay s Forgy Farmr $ohfred
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[*Fr fago e i)
W §aftfiraton fera wrar ot ¥ fag
srearg ¥ Wiy afe gw wedt
Ui AT 8 geew & gafon -
frad dar w1 af )

Shrl C. R. Pattabhi Raman (Kum-
bakonam): Mr. Speaker, Sir, I wish
to confine myself to four heads while
supporting the Demand for Cirants
under the Ministry of Education and

“Scientific Regearch. So far as the
education department is concerned,
I find that an attempt is being made
in all seriousness {o improve the lot
of teachers. That is very welcome.
The great Btalin had stated that the
masses should be bound to the regime,
Similarly I feel, Sir, that the teachers
should be bound to the regime. If
you have a discontented lot of
teachers, it is not going to help this
eountry, especially so far as primary
and secondary education are concern-
ed

I happen to be associated with three
educational institutions, and I know
how poor the teachers' lot is in some
of the States, and I am glad that en
attempt is being made to  improve
their position. I am not going to
tread on dangerous grounds. Just
now India can be likened to a
beautiful jewel of many gems strung
on a single thread. My child, who may
be studying in intermediate class in
Madras, if it comes to Delhi tomor-
row to continue in BA, at the rate at
which regionalism is growing, it is
fust posesible that my child may not
be able to understand anything; if not
in the case of my child, at least in the
case of my grandchild, ten or twenty
years hence. That is precisely what
{s happening, so far as university edu-
cation is concerned.

I sincerely hope that there will be
some definite policy with regard to
language. I know that the University
Grants Commission gnd the varlous
University Boards have more or less
spoken with one voice, so far as

8 cosmopolitan city today, tomorrow
becomes a place where people cannot
understand each other. Bo, I do
sincerely hope that some attempt will
be made to decide the policy, so far
ag university education is concerned,
and there will be some sort of wuni-
formity,

Shri Ranga (Tenali): At that time
there was Sanskrit,

Shri C. R, Pattabhi Baman: [ quite
agree that there was Sanskrit at that
time. But Sanskrit is an enigma today
to many people. That is why precise-
Iy I do not want to be diverted from
the main theme under discussion. I
sincerely hope that the language, what«
ever it is, whether Hindi or English,
will be decided soon and @ definite
policy adopted, so far as University
education is concerned. Our Prime
Minister has very frequently stated
with regard to English that it is an
international language and a necessary
language, so far as scientific and
technical training is concerned. There-
fore, I see no difficulty in English
being adopted as the medium, at least
for University education,. irrespective
of its position so far as the offielal
language is concerned.

Now I come to the libraries. 1 am
rather concerned with the position of
libraries in the Btates. For instance,
the Connemara Library, Madras, is
one of the oldest of the libraries in
India. What is happening there. It 8
in a bad state. You may give some
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may be brought under the Concurrent
List, you will not be able to call your
tune. Now under the Act of Parlia-
. ment any person who publishes a book
one copy to the libraries

:
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the educated public,

Then I come to the cultural activi-
I am very interested in this. I
know Kancheepuram very well. You
go and see what is happening in the
Kailasnath temple and Vaikuntanath
temple? There are 108 temples in
In the Kailasnath

E

posing and it is becoming sand. So

in the open, It is very easy to cover

asked to repair them. They will just
go and smash the walls and will put
some concrete and mortar in it and
make the whole work of art very ugly.
You cannot improve on the anclent
monuments.

17 hrs,

It is impossible. You want to have
technicians of the highest order, shil-
pis, to repair them. So you must be
having it under your special care. I
sincerely hope you will make it a

so far as the archaeological improve-
ments are concerned, I have been put-
ting a number of questions. Now,
what happened the other day in
Sanchi? Very good work is going on
there but once a man goes to put
cement in a crack he rubs all those
figures sway. The harm is inesleul-
able? What happened in Padmana--
bhapuram temple in Travancore? The
samg thing happened there. Somebody
was asked to repair the magnificent
frescoes. He did not take notice of
the colour etc. He was only concern-
ed with repairing the cracks. Some
precious frescoes were all lost. For-
tunately, some are there. Therefore,
you must have expert technicians to
repair the ancient archasological
monuments.

I now come fo scientific research.

Mr. Speaker: The hon, Member may
continue his speech tomorrow.

1701 hre,

The Lok Sabha then adjourned #ill
eleven of the clock on Friday, the 21st
Mareh, 1958,
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